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Compliance Report on behalf of CPCB in compliance to Hon'ble NGT Orders

dated 06" August, 2020 and 3' December, 2020 in the matter of Adil Ansari Vs

MIs C.L. Gupta in O.A. No. 220/2019

Hon'ble NGT in the matter of Adil Ansari Vs Mis C.L. Gupta (herein after referred as "the

unit") O.A. No. 220/2019 vide its order dated 06August, 2020 (Annexure-D) has directed:

"Compliance with environmental norms needs to be ensured by the industrial unit

which needs to be monitored and cross checked and a further report furnished by the joint

Committee through the CPCB. Status of compliance as on 30.11.2020 be filed by 15.12.2020

by e-mail atjudicial-ngt@gov.in preferably in the form ofsearchable PDFOCR Support PDF
and not in the form of Image PDF"

Subsequently, vide its order dated 03.12.2020 (Annexure-ID), Hon'ble NGT in I.A .No

273/2020 in the matter of Adil Ansari Vs MIS CL Gupta Exports Ltd, has further directed:

''Let the joillt Committee furnish its report accordingly with afurther report of water

audit of the entire complex ( all the units and the residential areas). The joint Committee may

also ascertain the status of the quantum of water recycling/refining and the use of energy for

the purpose. The water audit component in the report may specially deal with the availability

and extent of rational use for residential purpose and separately for industrial purpose"

The unit vide its letter dated 05.11.2020 (Annexure-II) submitted a representation to CPCB

wherein comments had been made on the calculations of Environmental Compensation done

by the Joint Committee in its report filed in Hon· ble NGT on 05.08.2020. In this regard. CPCB

letter vide letter dated 27.11.2020 (Annexure-IV) requested Uttar Pradesh PCB to examine

the representation received from the unit and to levy EC considering the representation of the

unit & following due process of law including personal hearing of the unit if required. It was

also requested to intimate CPCB about the action taken by the State Board. However. reply to

the CPCB letter is still awaited.

In compliance to Hon 'ble NGT order dt. 06.08.2020 and 03.12.2020, Joint Inspection of the

unit was undertaken by officials from CPCB, CGWA, UPPCB and Sub-District Magistrate.

Amroha on 10.12.2020. Detailed joint inspection report of the unit including Water Audit and

status of the unit with respect to recommendations of the previous inspection is attached as



Annexure-V. Conclusions and recommendations made by the Joint committee in the joint

Inspection report is as follows:

14.0 Conclusions

14.1 For CTO, ground water and all manufacturing sections

I. As per the previous CTO under the Water (Prevention & Control of Pollution) Act.

1974 (Consent no. 939591) and the Air (Prevention & Control of Pollution) Act, 1981

(Consent No. 927007) issued by UPPCB. which has been expired on 31.12.2019, the

unit has permission for production of 150 Ton/Month of wooden art wares, 250

Ton/Month of glass art wares and 200 Ton/Month of metal Art wares. The unit is yet

to obtain valid common CTO for all 06 manufacturing sections i.e.. Metal Art ware,

Glass Art ware. Wood Art ware, Thermocol blocks, Marble Art ware & Corrugated

Paper & Carton under the Air (Prevention & Control of Pollution) Act, 1981 and the

Water (Prevention & Control ofPollution) Act, 1974 from UP Pollution Control Board.

2 As per the logbook record of borewells from Dec-2019 to Nov-2020, the unit has

extracted 49,164 KL of ground water from 02 borewells (refer Table-3) against the

permitted abstraction of 46.500 KL, which is violation of condition of NOC issued by

CGWA.
3. Analysis result of sample collected from hand pump (near natural pond) showed Fe-

1.79 mg/l against 0.3 mg/l and Mn-0.4 mg/l against 0.3 mg/1 of the permissible limit of

BIS IS 10500:2012 (permissible limit in absence of alternative source).

4. The unit has not provided flow meters at the consumption points of treated waste water

from common STP & treated effluent common-ETP as well as effluent being pumped

to Pre-ETP/common-ETP at any individual manufacturing sections.

- Hence, the quantity of treated waste water from cornmon-ETP and common-STP

being utilized in individual sections and quantity of effluent generated from the

individual sections could not be assessed due to unavailability of flow meters.

5. Separate recycling plant located at glass division was found non-operational and waste

water stored in the tanks was found stagnant.

6. The quality of water samples collected from overhead storage tank at glass division and

glass cutting section tap water does not match with the characteristics of effluent from

common-ETP (refer table IO, II & 18 for analysis result of collected samples from

glass division and common-ETP) indicating possibility of use of fresh water from

borewell for industrial purposes.



7. Characteristics of sample collected from the tank for storage of common-ETP treated

effluent located at marble section match with the characteristics of sample collected

from borewell no.3, indicates that the unit is using fresh water in the manufacturing

process also, violating the conditions stipulated in the valid NOC, issued by CGWA.

8. The sludge drying bed of the previous ETP at wooden art ware manufacturing division

was found filled with sludge.

14.2 For Pre-ETPs. Common-ETP and Common-STP

I. As per NEERI report (IO"" December 2020) on Feasibility study for use of ETP/STP

Treated water as process water at MIS C.L. Gupta Exports Pvt. Ltd.. Amroha, U.P.

- Over all analysis of samples indicates that the treated water from RO outlet of

common-ETP and outlet of UItura-filtration (UF) of common-STP can be used for

different processes in the industry. Further, strict monitoring of treated waste water

is required on regular basis to ensure continued desired quality of treated waste
water.

2. The unit has not installed flow meter at inlet and outlet of both Pre-ETPs i.e.. for

treatment of effluent generating from electrophoretic, lacquering & paint booth

processes and for treatment of floor washing effluent.

3. At common-ETP. the unit has not provided flowmeter at outlet of secondary biological

treatment system, permeate of RO, MEE condensate and ATFD condensate hence,

quantity of final treated effluent could not be assessed due to unavailability of

flowmeters.

4. As per the characteristics of sample collected from treated water tank (which receives

treated effluent from RO-permeates, MEE condensate and ATFD condensate), it is

contaminated with cyanide which ranges from 0.3 mg/I (RO- I-Permeate) to 5.0 mg/l

(MEE condensate).

S. Concentration of cyanide in RO-I-Permeate and MEE condensate of common-ETP,

indicates usage of cyanide salt in process whereas the unit representative denied for

usage of same during joint inspection.

6. As R0-3 reject is being fed to MEE, significant reduction in concentration of cyanide

and nickel is observed in RO-3-reject from 8.8 mg/I to 4.4 mg/l and 66.13 mg/I to 43.07

mg/I in MEE feed respectively which could not be explained.

7. Almost negligible COD and BOD reduction is observed in common-ETP up to

advanced tertiary system i.e.. of ultrafiltration/before RO.
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8. Increase in CN concentration from 6.3 mg/l in raw effluent) to 7.5 mg/l (in outlet of

ultrafiltration system/before RO), indicates very less efficiency of primary and

secondary treatment system.

9. As per the logbook data provided for effluent being treated in common ETP and treated

effluent being recycled in wood, glass and metal divisions shows that the quantity of

treated effluent recycled is more than the quantity of effluent fed/treated in ETP, which

is contradictory and seems that about 11.09 KLD of fresh water being added in treated

effluent storage tanks and the unit is in violation of conditions imposed in NOC issued

by CGWA.
10. The quality of treated sewage is non-complying w.r.t. on land discharge norms w.r.t.

pH-5.9 against 6.5 to 8.5. The pH needs to be brought within permissible limit of 6.5

to 8.5; for use in horticulture.

14.3 For Water Audit
I. The unit is withdrawing about 8.08 KL to 30.06 KL per day of fresh water more than

the fresh water requirement and the point of utilization of this excess quantity could not

be identified due to unavailability of flow meters at individual utilization points.

-However. the excess quantity of effluent/sewage being recycled in process section

than the quantity of effluent/sewage being treated indicates that dilution of fresh water

is being made in treated water tank, which is recycled for industrial purposes.

2. Exact quantity of treated effluent from common-ETP and waste water from common­

STP being utilized in process as well as toilet flushing could not be identified due to

unavailability of flow meters at individual utilization points.

15. Recommendations:

I. The unit shall obtain common consent to operate for all 06 manufacturing sections i.e.,

Metal Art ware, Glass Art ware, Wood Art ware, Thermocol blocks, Marble Art ware &

Corrugated Paper & Carton under the Air (Prevention & Control of Pollution) Act, 1981

and the Water (Prevention & Control of Pollution) Act, 1974 from UP Pollution Control

Board.

2. Unit shall ensure, no fresh water is used for industrial process and comply with the

conditions laid down in NOC of CGWA.

3. The unit shall engage an expert institute to carry out detailed water audit of the unit for

detailed study of total actual water consumption & recycling of treated wastewater.



4. For carrying out factual water audit, unit shall ensure metering at all and individual

treated waste water consumption points at each manufacturing section to ascertain actual

water consumption in each process as well as for domestic purpose and maintain

logbook for the same.

5. The unit shall install flow meters at inlet and outlet of both Pre-ETPs i.e.. for treatment

of effluent generating from electrophoretic, lacquering and paint booth processes and

for treatment of floor washing effluent.

6. For common-ETP, the unit shall install flow meters at outlet of secondary biological

treatment system, permeate of RO, MEE condensate and ATFD condensate.

7. The unit shall dispose off the sludge from sludge drying bed of the previous ETP at

wooden art ware manufacturing division, to TSDF site.

8. Presence of cyanide upto 5.0 mg/I in treated effluent from common-ETP is observed;

hence, human contact shall be strictly avoided during the recycle/re-use of common ETP

treated effluent.

9. The unit shall check pH of treated sewage and maintain it in the range of 6.5-8.5 before

pumping for horticulture use and FC concentration should be brought down below 1000

MPN/1OO mL.

Now this compliance report is submitted to Hon'ble NGT for consideration.
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Item No. 02

Adil Ansari

lvuR- t

Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 220/2019

(With report dated 05.08.2020)

Applicant(s)

Versus

M/s. C. L. Gupta Exports Pvt. Ltd. & Ors.

Date of hearing: 06.08.2020

Respondent(s)

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICES. P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent(s): Mr. Pradeep Misra, Mr. Daleep Dhyani, Advocates for UPPCB

ORDER

1. Remedial action against the illegal discharge of hazardous waste

into the River Ramganga and illegal drawal of ground water by M/s C.L.

Gupta Export Ltd., Amroha, U.P., is the issue for consideration. Vide

order dated 08.03.2019, a joint action taken report was sought from the

CPCB and the State PCB.

2. The matter was last considered on 04.12.2019 in the light of earlier

proceedings and report dated 03.12.2019 fled by the joint Committee.

The Tribunal noted that the industry was non-compliant in terms of

treatment of the trade effluents, managing the hazardous waste and
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extracting ground water illegally in 'over-exploited' area. The Tribunal

sought a further compliance report. It was observed:

«7 Thus, joint report concludes that the industry is non­
complying and the treated effluents from ETP and STPs
are not complying with the prescribed norms. It has
been observed that even highly acidic effluents are
disposed, constantly posing threat of ground water
contamination and also to the vegetation. The Effluent
Treatment Plants for wood, glass and metal division
requires upgradation and will have to work on complete
ZLD System and no effluent be allowed to dispose on
land. It is also clear that the Hazardous Waste is not
properly managed and the unit is not having valid
agreement with transport storage and disposal facility.
The unit is not having permission from Ground Water
Board and thus illegally withdrawing the ground water.
Compensation of rupees 2,49,71,157 has been assessed
which is on account of non-compliance of ETP and STP norms,
improper Hazardous Waste Management and Illegal drawal of
ground water.

8. Learned Counsel for the unit states that Central Ground Water
Authority (CGWA) had given a letter that the unit was
compliant. We fail to understand how such a letter can
be given and be of any help when the area is in 'over­
exploited' category where ground water cannot be
allowed to be extracted for commercial purposes as is
being done and no such permission can be given in view
of order of this Tribunal dated 10.10.2019 in Original
Application No. 176/2015, Shailesh Singh v. Hotel Holiday
Regency, Moradabad & Ors., as follows:

6. Since the OCS areas have been found to be seriously
affected by overdrawal of ground water, regulation of
such drawal for commercial purposes cannot be
dispensed with for any industry even in industrial area.
Availability of water for drinking is a first priority. The
'Precautionary' principle, 'Sustainable Development
principle and the Intergenerational equity are part of life
and in absence of replenishment of ground water,
unregulated drawl thereof cannot be held to be right of
any commercial entity. Shortage of availability of water
for commercial purposes cannot be remedied by drawal
of groundwater in over exploited, critically exploited and
semi-critical exploited (OCS) areas. Water is certainly a
scarce resource and the industry has to put up with
such scarcity. It is for the industry and the concerned
authorities to find out alternative ways and means for
sustenance of the industries instead of permitting
indiscriminate drawal of groundwater in such areas till
situation improves. Alternative means may be shifting to
areas where water is not scarce or to processes where
water is not required. As already noted, groundwater is
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depleting in such areas and measures are required to
check such depletion. If industries continue to draw
ground water without NOC from CGWA as per current
guidelines and orders of this Tribunal in OCS areas, the
industries will have to face legal consequence of such
illegal action. "

9. In view of the above, let further follow up action be taken by
the statutory regulators-CPCB, State PCB, CGWA and District
Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e­
mail at judicial-nqt@gov.in.

10. A copy of this order be sent to CPCB, SPCB, CGWA and
District Magistrate, Amrohafor compliance."

3. Accordingly, the State PCB has filed its report dated 22.02.2020

mentioning the steps taken in issuing closure order and assessing

compensation. The CPCB has filed its report dated 10.07.2020 followed

by a further report dated 05.08.2020. It will be sufficient to refer to the

latest report dated 05.08.2020 filed by the CPCB mentioning that the

meeting of the joint Committee was held on 30.07.2020 and

environmental compensation was revised. In the compliance status

report, the Committee has mentioned:­

4. In the meeting, point wise compliance status of the unit with
respect to the recommendations made in the joint inspection
report accepted by Hon'ble NGT vide its order dated 4th
December, 2019 (Annexure III) were discussed and following
observations are made:

a) Central Ground Water Authority (CGWA) has issued No
Objection Certificate (NOC) vide letter dated nil
(23.04.2020: as informed by CGW A) to the unit for
ground water extraction of 155 KLD for domestic
and drinking purpose only, effective from
21.12.2018 (Annexure-IV). Representative of CGW
A informed that NOC was granted on the basis of
the affidavit submitted by the unit to use ground
water for domestic purpose only and not for
industrial purpose. UPPCB confirmed that four bore
wells are sealed with concrete structure. However, two
of the operational bore wells are located one in
industrial premises and other one in residential colony
and it could not be ensured that use of ground water is
exclusively for domestic purpose.
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b) It was informed by UPPCB that the unit is arranging
water through tanker for industrial purpose
however, source of the same could not be
investigated. UPPCB/CGWA was requested to confirm
the· source of water used for industrial purpose and
operational status of the industry during lockdown
period, so that EC can be revised accordingly. The
committee was also of the view that the lockdown
period from 21.03.2020 to 28.05.2020 may not be
considered while calculating EC in case the unit
provides documentary evidence of non-operational
status during lockdown period to the satisfaction of
UPPCB

c) Considering the NOC received by the unit,
Environmental Compensation for illegal withdrawal of
ground water has been revised and recalculated by the
Joint Committee. Details are given at Para. 6.

d) The unit has only submitted the effluent analysis result
(Annexure-V) of Effluent Treatment Plant (ETP) outlet
carried out by NABL accredited laboratory which
indicate that effluent quality parameters are within the
limit of the stipulated standards, but as per the
observations in the joint inspection report, the unit was
not having adequate two stage biological
treatment system viz, primary clarifier/secondary
biological treatment units at ETPs & Sewage
Treatment Plants (STPs) located at Wooden art
ware section, Metal art ware and Glass art ware
mfg. section and STP located at residential
colony, which are required to provide requisite
treatment to the effluent. In absence of the same,
it is not possible to achieve prescribed effluent
discharge norms, hence possibility of dilution of
ETPs with the fresh water could not be ruled out.
Also, the report received from the unit is of July,
2019, which mentions that the sample is taken
from ETP and has not specified the division of the
unit.

e) On this matter, UPPCB Official confirmed that the unit
has installed requisite primary clarifier/ secondary
biological treatment units and UPPCJ3 has verified the
same through inspection, which was carried out after
joint inspection. UPPCB was requested to submit the
point wise compliance status of the unit as per
inspection carried out by UPPCB based on which the
Show cause notice of the unit was withdrawn vide
letters dated 8.06.2020 (Annexure-VI) and 9.06.2020
(Annexure-VII) along with levying EC.

f) Representative of UPPCB confirmed that as
recommended by the Joint Committee, the unit has
dismantled the open drain, which was observed during
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inspection near the SIP located in the residential colony.
The unit also annexed a photograph for the same in its
letter-dated 21.07.2020.

g) Minor typographical and calculation errors made in the
EC calculations were observed by the Joint Committee
while making the fresh calculations based on the
decisions taken in the meeting. Hence, with agreement
of all the joint committee members it was decided to
revise the calculated EC amount and the same may be
submitted to Hon'ble NGT as Status report before the
next date of hearing i.e., 06th August, 2020.

h) The unit vide its letters dated 21.07.2020 has
submitted Form-IO for hazardous waste disposal which
were not provided at the time of inspection and the
same to be in order. Hench, the committee decided to
reconsider the EC levied for disposal/ handing over
hazardous waste to unauthorized place/party subject
to verification of Form-10 by UPPCB and accordingly EC
amount shall be revised.

Based on the detailed deliberations held, the
committee recommended the following;

The UPPCB shall submit detailed point wise
compliance report to CPCB against the
recommendations made by the joint committee by
01.08.2020, so that the final status report may be
prepared along with the revised EC and submitted to
Hon 'ble NGT before the next date of hearing i.e.
06.08.2020.

4. In compliance to the decision made by the Joint Committee in
the meeting dated 30.07.2020, UPPCB submitted the
pointwise Compliance status (Annexure VIII) of the unit vide
email dated 1st August, 2020. On perusal of the report it is
observed that the unit has complied with the
recommendations of the Joint Inspection report dated 16.
l0.2019 of the Joint Committee except the following:

I. Water Consumption of the unit & Analysis result of
ground water samples

• The unit shall obtain NOC from CGW A for
withdrawal ofgroundwater, as the CGWA NOC
for industrial requirements have already been
expired on 20.12.2018.

All treated effluent recycling points should be
metered and logbook shall be maintained
against each flow meter.

II. For Wooden Art ware mfg. Section:
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7.

8.

• The unit shall install flowmeter at recycled
water pipeline.

• The unit shall keep and maintain ETP log
book record for daily dosing of chemicals in
physico chemical treatment, flow meter
reading at inlet and recycling point, daily
sludge generation from the ETP and ETP
sludge disposal.

III. For Glass Art ware mfg. Section and for STP at Glass
Section: The unit shall keep and maintain ETP and
STP log book record for daily dosing of chemicals
in physico-chemical treatment, flow meter reading
at inlet and recycling point, daily sludge
generation from the ETP/STP and ETP/STP sludge
disposal.

IV. For Metal Art ware mfg. Section and for STP at Metal
Section The unit shall keep and maintain ETP and
STP log book record for daily dosing of chemicals
in physico-chemical treatment, flow meter reading
at inlet and recycling point, daily sludge
generation from the ETP/STP and ETP/STP sludge
disposal. The unit shall install flowmeter at
recycled water pipeline.

V. For STP at Residential Colony.
The unit shall keep and maintain STP log book
record for daily dosing of chemicals in
physicochemical treatment, flow meter reading at
inlet and recycling point, daily sludge generation
from the STP and STP sludge disposal.

VI. For Hazardous Waste management
Install automatic water sprinkling arrangements,
fire alarming systems, flame arresters, smoke
/heat detectors, fire extinguishers and other
necessary provisions as stipulated under the
Guidelines for storage of incinerable hazardous
wastes.

The Joint committee agreed that the unit needs to comply with
remaining recommendations mentioned at Para. 5.

Committee examined the request made by the unit along with
the documents provided by the unit and the compliance status
provided by UPPCB concluding that the unit needs to deposit
environmental compensation of an amount of Rs. 74,45,160/­
for illegal extraction of ground water, EC of an amount of Rs. l
,08,60,000/- for violation of effluent discharge/ inadequate
ETPs/ZLD norms as per CTO and EC of an amount of Rs.
7,12,567/-for not managing Hz. Waste as per management
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as per the HOWM Rules, 2016 making a total EC of Rs.
1, 90, 17,727/-.°

7. In view of the above, not only there are serious continuing

violations of environmental norms without corresponding stringent

action, the unit appears to have played fraud in obtaining NOC for

ground water extraction for industrial purpose by falsely representing

that purpose of extraction was residential. Action needs to be taken in

this regard as per law of the land. Apart from this aspect, compliance

with environmental norms needs to be ensured by the industrial unit

which needs to be monitored and cross checked and a further report

furnished by the joint Committee through the CPCB. Status of

compliance as on 30.11.2020 be filed by 15.12.2020 by e-mail

at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

A copy of this order be sent to the CPCB, SPCB, CGWA and

District Magistrate, Amroha by email for compliance.

List for further consideration on 07.01.2021.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM

August 06, 2020
Original Application No. 220/2019
AK
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Item No. 01 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

I.A. No. 273/2020
(for clarification of order dated 06.08.2020)

IN
Original Application No. 220/2019

Adil Ansari
Versus

Applicant

M/s. C. L. Gupta Exports Pvt. Ltd. & Ors.

Date of hearing: 03.12.2020

Respondent(s)

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondents - Applicant: Mr. Pinaki Mishra , Senior Advocate with Mr. R.V. Prabhat,
Advocate for M/s CL Gupta Experts Pvt. Ltd.
Ms. Soni Singh, Advocate for CPCB
Mr Daleep Dhyani, Advocate for the UP PCB

ORDER

1. This Application has been filed on behalf of the original

Respondents for clarification of order dated 06.08.2020 passed by this

Tribunal. By the said order, the Tribunal considered allegation of

discharge of pollutants in the river and drawal of ground water by the

unit, in continuation of earlier order dated 4.12.2019. Earlier, the

Tribunal constituted a joint Committee to look into the allegations and to

give a report. The Committee gave its report dated 03.12.2019 which was

considered on 04.12.2019. The report was to the effect that the unit was

non-compliant. Acidic effluents were being unscientifically disposed of

resulting in contamination of water. The ETP required upgradation so as

to work the ZLD system. Hazardous waste was not being properly
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managed. There was no permission for extraction of ground water which

was being done illegally for which compensation was assessed. The stand

of the unit was that it had given a letter to the Ground Water Authority

with justified drawal of ground water extraction. This plea was rejected in

view of the fact that the area was over-exploited and the ground water

extraction for commercial purpose was not permissible in view of order of

this Tribunal. Accordingly, further action taken report was sought in the

matter.

2. For ready reference, the order dated 04 .12.2019 is quoted below: -

4, Accordingly the Joint Committee has filed a report on
03.12.2019. With reference to the recommendations in the last joint
inspection report, the status has been indicated as follows:-

"9.0 Compliance Status of the Recommendations provided in the
last Joint committee inspection report

Table 14 Compliance status of the recommendations
provided in the last Joint committee inspection report

Sr. Recommendation in the last
No. Joint committee Inspection

report

Remarks Compliance
Status
(Complying/non­
complying/
partial
complying)

1. Total domestic wastewater The unit has constructed
generated frorr new STP of 120 KLD
industry/colony is about 1 75 capacity at the Complying
KLD. The industry has residential colony for
installed 120 KLD capacity of\treatment of sewage
STPs and rest sewage passes generating from the
through septic tank. The residential colony and
Industry must installed STP started its operation
for remaining capacity of 55 from 14th June, 2019.
KLD.
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2.

3.

It should be ensured by the
industry that drain/outlets,
carrying industrial/domestic
wastewater which are
connected with Kachapond

are to be dismantled or
sealed and no water or
wastewater from the
premises reach the pond at
any time outside the
premises.

As per the permission fron
CGWA only 02 bore wells are
allowed for abstraction of
groundwater. The remaining

04 bore wells installed in
premises should be
dismantled immediately.

A Leackage was
observed from the

[periferrial wall of
residential colony's STP,
which was going into the
Kachha Pond, which is
located behind the unit.

The unit has not
dismantled open drain,
which. is carrying
domestic wastewater at
the residential colony
behind the installed STP.

At the time of inspection
remaining 04 borewells
were found ju.st covered
with. the help ofred cloth

and all the other
connections were
observed along with the
borewells.

Non-complying

Non-complying

4. The industry must be
followed ZLDprocess.

strictly4 Leackage was
observed from the
periferrial wall of
residential colony's STP,
which was going into the
Kachha Pond,which is
located behind the unit.
[Industrial effluent was
being mixed with the
domestic effluent and
was being used in
gardening, which is not

acceptable to establish
ZLD.

Non-complying

5. At the time ofinspection, it
was found that industry is
involved zn the
expansion/modification i4

premises hence industry
must be obtained CTEfrom
UPPCB before
expansion/modification,

The unit has obtained
CTO under section 21/22
of the Air (Prevention &
Control ofPollution) Act,

1981 from UPPCB for
Thermocoal Block
manufacturingplant dated
27.09.2019, which is
valid upto 31.12.2019

Complying
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6.

7.

8.

The industry has obtained The industry has Complying
the authorizationfor disposal obtained the
of Hazardous waste ETP authorization (No. 8531,
sludge only. At the time o, issued dated
inspection, it wasfound that 16.07.2019) for disposal

other type of hazardous ofhazardous waste like
waste also stored in the empty containers,
lvremises like empty cotton waste, used cloth
containers ofpaint, lacquer, mask, rubber gloves, old
electroplating chemicals, oil batteries, booth sludge,
soaked cotton rags, used oils oily rags, used oil,
etc. The industry must be empty corrugated
obtained authorizationfor all cartons, meltingJu.mace
types Hazardous waste ash, asbestos
generated from the factory gloves/cloth, filter and
and it should be ensured to air filter, polishing dust

dispose of through and ETP sludge from
authorized TSDF only. [UPPCB, which is valid

upto 16.07.2024.
!Authorization No. 8531
isplaced atAnnexure-7.

The industry should install an The unit has not Non-complying
electromagnetic flow meter Installed electromagneti
on all the water supply [flow meter on all the wate,
system as well as inlet andsupply system as well as
outlets ofthe ETPs and STps [inlet and outlets of the

and proper record/logbook{ETPs and STPs.
should be maintained. The unit is maintaining

logbook for flow meter
reading only and notfor
daily sludge generation,

hence it can be
concluded that the unit
is partially maintaining
the record/logbooks.

IFlow meters installed at the The unit has not yet Non-complying
outlet pipeline ofthe wood relocated the flow
case ETP and outlet ofSTPs meters which are
should be relocated to any installed at the outlet
suitable outlet position [pipeline of the wood
having easy access for case ETP and outlet of
lgetting the flow details 3STPs to other suitable
treated effluent. outlet position having

easy accessfor getting
the flow details of
treated effluent.

9. The performance ofwood
case division ETP is poor and
not meeting the general
effluent discharge norms for
inland surface water. The unit
must upgrade and augment
ETP to meet the standards.
The ETP treated wastewater
strictly should not be usedfor

[Analysis result of
samples collected from
ETP outlet of Wood
division showed BOD-43
mg/I against the General
Standard of30mg/I and
NH3-N-68 mg/I against
the General Standard o
50 mg/Ifor discharge to

Non-complying

irrigation/ horticulture inlandsurface water,
[purposes till up-gradation ofwhich is non-complying
ETP system. [(refer Table 7).
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10. Cyanide value of metal and Cyanide value of meta Complying
wood case division ETP is on and wood case division
higher sight so, unit should ETP was observed BDL
operate and maintain CN and 0.09 mg/I
(Cyanide) removal unit respectively against the
[Properly to meet the standardfor discharge
standards. to Inland surface of 0.2

mg/I, which was within
the limit.

5. Conclusions on various issues are as follows:­

10.0 Conclusion

10.1 Ground water withdrawal

1. The unit is not having valid NOC from CGWAfor withdrawal of
groundwater,the NOC has been expired on 20.12.2018.

2. As per expired CGWA NOC, the unit was permitted to
extract 330 KLD of ground water from 02 nos. of borewells
only. However, the unit has extracted 8. 45 KLD of ground
water apart from 02 borewells (from borewell no, 6-refer
Table-3) from July-2019 to 15th Oct-2019, which is
violation of CGWA NOC. Hence, Environmental
Compensation for illegal extraction of ground water shall
be calculated and levied on the unit.

3. Analysis result of samples collected from Borewell No. 3
& 4 found complying with the permissible limit of
drinking water quality standard while, sample collected
from handpump (inside Masjid) showed Fe-1.94 mg/I
against 0.3 mg/I and Mn-0.35 mg/I against 0.3 mg/I of
the permissible limit of drinking water quality standard.

10.2 ETP/STP Adequacy and Effluent Discharge Norms

1. The unit does not have valid consent to operate for separate
ETPs and STPs, which are provided at Wooden Artware mfg.
division, Glass Artware mfg. division, Metal Artware mfg.
division and Residential colony.

2. The unit has not provided adequate requisite biological
treatment facility at ETPs installed at Wooden Artware
mfg. division and Glass Artware mfg. division.

3. The unit has not installed Secondary/ biological treatment
facility in any STPs installed in the unit.

4. During visit, no ETP sludge has been found at ETP areas of
Glass division, Wood division and Metal division, which
indicates that the unit is not operating the ETP continuously.

s. During visit, no STP sludge has been found at STP areas of
Glass division, Wood division and Residential Colony, which
indicates that the unit is not operating the STP continuously.

6. The unit is not maintaining logbook for ETP/ STP for daily
dosing of chemicals in physico-chemical treatment, flow
meter reading at inlet and recycling point, daily sludge
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generation from the ETPs/ STPs at Glass division, Wood
division and Metal division.

Wood Division:

i. The ETP at Wood division found non-complying w. r. t BOD
and NH3-N and the unit is not maintaining MLSS
concentration in the Aeration tank of ETP, hence it can be
concluded that, the unit do not have adequate ETP at wood
division.

ii. The unit is not operating and mainaining properly the
Secondary/ biological treatment facility in ETP and
reduction of BOD from 3240 mg/ I (at inlet) to 43 mg/I (at
outlet) clearly indicates dilution with fresh water addition
at wood division.

iii. No fl.ow meter is provided at inlet and recycled pipeline of
ETP.

Glass Division:

i. Analysis result of samples collected from ETP outlet of
Glass division found non-complying w.r.t NO3-N, Cr, Fe,
Ni, Se and Zn for discharge to inland surface water.

ii. The unit has not installed secondary treatment unit while
as per the analysis result of collected sample of ETP inlet,
it is having COD concen. of 754 mg/ I, which practically not
possible without biological treatment, hence dilution or by­
pass can not be ruled out.

iii. No fl.ow meter is provided at inlet and recycled pipeline of
ETP.

iv. The unit is mixing grinding effluent of Glass division with
the domestic effluent and treating the same in STP
provided for Glass division and analysis result of samples
collected from STP outlet of Glass division found non­
complying w. r. t pH-3.08, TSS-230 mg/ I and BOD-81 mg/ I,
hence it can be concluded that mixing of grinding effluent
with the domestic effluent is leading to the non-compliance
of the Glass division's STP discharge norms as prescribed
in the unit's consent and the unit cannot be allowed to
utilize the treated domestic effluent for gardening purpose.

v. The characteristics of the STP effluent (pH-2.58, COD-475
mg/ I) at inlet of STP establish the fact that the unit is
treating industrial effluent along with the domestic effluent
in STP.

Metal Division:

i. No flow meter is provided at inlet and recycled pipeline of
ETP.

ii. Analysis result of samples collected from ETP outlet found
complying w.r.t stipulated norms for discharge to inland
surface water.

iii. Analysis result of samples collected from outlet of STP
found noncomplying w.r.t BOD-104 mg/I and COD-267
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mg/I against effluent discharge standards to all mode of
disposal.

10.3 Haz. Waste Management

i. The unit do not have valid agreement with Transport
Storage and Disposal Facility (TSDF) for lifting,
transportation, treatment, storage and disposal of
hazardous waste generated at Ml s C. L. Gupta Exports
Ltd., Amroha, Uttar Pradesh. It was expired on
31/03/2019.

ii. The unit could not provided details of remaining categories
of hazardous waste except ETP sludge, Gloves/ masks and
old batteries sent to TSDFfacility from year 2017 to 2019.

iii. As stipulated under the Guidelines for storage of
incinerable hazardous wastes, the unit have not provided
automatic water sprinkling arrangements, fire alarming
systems, flame arresters, smoke/ heat detectors, fire
extinguishers and other necessary provisions in the
storage area.

iv. As prescribed in Form 8 of the HOWM Rules, 2016, the unit
is required to label the bags with requisite details, while
there was no labeling on bags stored with hazardous
wastes as per the Rule 17(1) of the HOWM Rules.

v. The unit has not mentioned the details of other haz. Waste
apart from ETP sludge, Gloves/ masks and Old battery in
the annual return of year 201718 and 2018-19. Also,
annual return before the year 2016-17 could not be provided
by the unit.

vi. The unit is maintaining daily records of the hazardous
waste generated and disposed, however, such daily record
is not as per the Form 3 prescribed under Rule 20(1) of the
HOWM Rules, 2016.

vii. The unit has not provided the process flow chart including
material balance for production of each of the products,
hence, the relationship between products manufactured
and quantity waste generated, which may be utilized in
the process or sent to the TSDF cannot be establish.

In view of the above violations w.r.t haz. Waste
management, Environmental Compensation has been
calculated to be levied on the unit.

11. 0 Recommendations based on the above observations

11.1 Water Consumption of the unit & Analysis result of
ground water samples

1. The unit shall obtain NOC from CGWA for withdrawal of
groundwater, as

the CGWA NOC have already been expired on 20.12.2018.

2. All the fresh water consumption points and treated
effluent recycling points should be metered and logbook
shall be maintained against each flow meter.
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3. All existing meters should be periodically calibrated and
records to be maintained.

4. The unit shall engage expert institute to carry out detailed
Water Audit for detailed study of total water consumption
and recycling for reduction of the withdrawal of the ground
water.

11.2 For Wooden Art ware mfg. Section

1. The unit shall modify/upgrade the ETP and shall operate
properly to comply

with the norms stipulated in CTO.

2. The unit shall provide sampling point at approachable
location for collection ofETP outlet sample.

3. The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline.

4. The unit shall install primary clarifier in the ETP provided
at Wood division and shall maintain MLSS concentration
in Aeration tank-I and Aeration tank-2.

5. The unit shall maintain ETP log book record for daily dosing
of chemicals in physico-chemical treatment, flow meter
reading at inlet and recycling point, daily sludge generation
from the ETP and ETP sludge disposal.

6. The unit shall operate ETP regularly and shall have trained
ETP operator with environment background, who is able to
operate the ETPproperly.

7. The unit shall discard the extra pipelines which are
connected with the final HDPE treated tank.

a. The unit shall obtain consent to operate for separate ETP
provided at Wooden Artware mfg. division.

11.3 For Glass Art ware mfg. Section and for STP at
Glass Section

1. The unit shall stop mixing of industrial effluent in STP and
shall stop using treated effluent in gardening within the
premises.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/ STP and ETP/ STP
sludge disposal.

3. The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline.

4. The unit shall display the actual flow chart of the actual unit
processes being followed in the ETP,

5. The unit shall have trained operator for ETP and STP with
environment background, who is able to operate the ETP
and STPproperly.

6. The unit shall stop the practice of treatment of mixed effluent
of grinding section and domestic waste water in the STP
and shall treat domestic effluent separately.

7. The unit shall install Secondary/ biological treatment facility
in the STP installed at Glass division for treatment of
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sewage and to use the same for toilet flushing/gardening
within the premises.

8. The unit shall obtain consent to operate for separate ETP
provided at Glass Artware mfg. division,

11.4 For Metal Art ware mfg. Section and for STP at
Metal Section

1. The unit shall operate ETP as well as STP properly &
continuously.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
treatment, fl.ow meter reading at inlet and recycling point,
daily sludge generation from the ETP/ STP and ETP/ STP
sludge disposal.
The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline.

3. The unit shall have trained operator for ETP and STP
with environment

background, who is able to operate the ETP and STP
properly.

4. The unit shall install Secondary/ biological treatment facility
in the STP installed at Metal division for treatment of
sewage and to use the same for toilet flushing/gardening
within the premises,

5. The unit shall obtain consent to operate for separate ETP
provided at Metal Artware mfg. division.

11.5 For SIP provided at Residential Colony

1. As Leackage was observed on the periferrial wall of
residential colony's STP, hence it can be concluded that, the
unit failed to comply with the consent condition of reuse of
treated domestic effluent in flushing/ gardening within the
premises. The unit shall seal/ close the leackage and shall
ensure that in any condition, the treated/untreated
domestic/ industrial effluent shall not go outside of the unit's
premises and shall strictly follow the ZLD condition as per
the consent to operate.

2. The unit shall keep and maintain STP log book record for
daily dosing of chemicals in physico-chemical treatment,
flow meter reading at inlet and recycling point, daily
sludge generation from the STP and STP sludge disposal.

3 The unit shall operate STP regularly and shall have trained
STP operator with environment background, who is able to
operate the STPproperly.

4. The unit shall seal all the open drains which transfer the
treated STP and shall install proper closed pipe system for
the same.

5. The unit shall obtain consent to operate for separate STP
provided at Residential colony.

9



11.6 For
The unit shall:

Haz. Waste management

1. Send hazardous waste to the TSDF with valid agreement
with TSDF;

2. Maintain daily records on generation, storage, management
of hazardous wastes in compliance with Rule 20(1) of the
HOWMRules, 2016;

3. Submit the Annual return w.r.t. generation and management
of each of the hazardous waste to Uttar Pradesh Pollution
Control Board, as required under Rule 20(2) of the HOWM
Rules, 2016.

4. Package and label the hazardous waste in accordance with
provisions stipulated under Rule-I 7 of the HOWM Rules,
2016;

5. Install automatic water sprinkling arrangements, fire
alarming systems, flame arresters, smoke I heat detectors,
fire extinguishers and other necessary provisions as
stipulated under the Guidelines for storage of incinerable
hazardous wastes;

6. Install necessary slope, channelization drain and collection
pit for management of spilled oil; and

7. Install display board outside the factory gate displaying
details of hazardous wastes being handled by the unit.

11. 7 For Recommendations provided in the last Joint
committee inspection report

1. The unit has failed to comply with the recommendation
mentioned at

para] 0 at point 2, 3, 7, 8 & 9 and shall, taken necessary
action immediately. In addition following are
recommended.

2. The unit shall dismantle the channel carrying effluent from
STP located at residential colony.

3. The unit shall seal illegal 04 borewells properly and shall
dismantle all the electrical and pipeline connections along
with the same and shall not withdraw ground water from
the illegal borewells.

4. The unit shall maintain ETP & STP log book record properly
for flow meter reading, daily sludge generation and sludge
disposal.

5. As per the Analysis result of samples collected from ETP
outlet of Wood division, it found non-complying w,r. t BOD-
43 mg/ I and NH3-N-68 mg/ I for discharge to inland
surface water. Hence, the unit shall operate ETP properly
and treated effluent must meet the discharge norms as
mentioned in the granted CTO. Treated wastewater
should not be used for irrigation/ horticulture purposes, if
the quality of treated effluent is not meeting with the
stipulated discharge norms.

11.8 For NGT order dt. 29.08.2019 in O.A. No. 220/2019
Principal Bench, New Delhi
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1. Hon'ble NGT vide order dated 29.08.2019 directed that,
"The joint Committee may also make an assessment of
the compensation to be recovered for the damage caused
which should cover the entire period of damage and
should be deterrent having regard to financial capacity of
the unit and the nature of violations."

Assessment of the compensation to be recovered for
the damage caused covering the entire period of
damage needs detailed survey through expert
institutes. Hence, expert institute may be engaged for
the detailed study of environmental damage caused by
the unit for the entire period to cover the environmental
compensation from the unit.

2. However, the committee has been calculated Environmental
Compensation for illegal extraction of ground water, for ZLD
condition violation and for not managing Haz. Waste as per
management as per the the HOWM Rules, 2016 in the
following section (Section 12.0).

12.0 Environmental Compensation

12.1 EC for illegal extraction ofground water

1. EC has been calculated as per the Report prepared by
CPCB on "Assessment of Environmental Compensation
in caseof illegal extraction of Ground water" dated 26
June, 2019 which was submitted in compliance to
hon'ble NGT order dated 07/05/2019 in O.A. No.
327/2018 in the matter of Shailesh Singh Vs Central
Ground Water Board & Ors. The copy of the Report is
placed at Annexure-11.

2. The EC has been calculated for the period beyond the
expiry ofCGWA NOC that is 20.12.2018 to 16.10.2019 and
also for illegal annual extraction of 99,691 m3 for the
period of 01.10.2017 to 30.09.2018, which is higher than
the permitted ground water extraction of 99,000 m%/annum
as below:

ECGW = Water consumption per day x EC ratefor
illegal extraction ofground water (ECRGw) x No. of

days x Deterrent Factor

(A) Year: 2018-19

ECGW = 330 (m/day) x 120 (Rs/m) x 300 (days) x 1

= Rs. 1,18,80,000 /- (I)

CGWA NOC was valis upto 20.12.2018. Hence days
calculated from the date of NOC expiration to the Joint
inspection date (21.12.2018 to 16.10.2019=300 days)
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- As per the above detailed calculation, the unit is liable to
pay Rs. 1,18,80,000/- of EC for illegal ground water
extraction.

(BJ Year: 2017-18

ECGW = 2.30 (m/day) x 120 (Rs/m3) x 365* (days) x 1

= Rs. 1,00, 740 I- (11)

As per the compliance status of CGWA NOC prepared by
CGWA (placed at Annexure-12), the unit extracted 99,691
m?/annum during 01.10.2017 to

30.09.2018, which is higher than the permitted ground
water extraction of 99,000 m/annum. Hence days
calculated from 01.10.2017 to 30.09.2018=365 days

3. As per the above detailed calculation, the unit is liable to
pay Rs, 1,00,740/-ofECfor illegal ground water extraction.

(CJ In addition, the unit have total 06 borewells, while CGWA
have issued NOC for extraction of ground water from 02
borewells only. Hence, illegal extraction of ground water
from illegal 04 borewells could not be excessed as the unit
has not installed flow meter, Hence environmental
compensation for the same could not be calculated.

-The unit is liable to pay total Environmental compensation
amount ofRs. 1,19,80,740 (Rs. 1,18,80,000 + Rs. 1,00,740 )
for illegal ground water extraction for the period of
01.10.2017to 16.10.2019.

12.2 Environmental Compensation for violation of
effluent discharge/ inadequate ETPs/ZLD norms as per
CTO

1. As per the valid consent to operate issued under section
25/26 of The Water (Prevention and Control ofPollutino) Act,
1974 it is mentioned that the domestic effluent shall be
treated and reused in flushing/gardening within the
premises.

2. But during inspection, a Leackage was observed from the
periferrial wall of residential colony's STP, which was
going into the Kachha Pond, which is located behind the
unit. This is violation of effluent discharge/ inadequate
ETPs/ZLD norms as per CTO. Hence the following EC has
been calculated as per the "Report of the CPCB In-house
Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund"
acknowledged by Hon'ble NGT vide order dated
19.02.2019 in the matter of Paryavaran Suraksha Samiti
& Anr. Vs. Union of India & Ors. in O.A. No. 93/ 2017:

Environmental Compensation (EC) = PIx NxRxSxLF

Where,
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Pl = Pollution index of industrial sector (here-BO, for red
category industrial sector),

N = Number of days of violation took place (here-203 days,
from date of inspection carried out by the joint team and
found violation ofZLD

norms dated 28.03.2019 to date of inspection of 2nd
inspection ofthejoint team dated 16.10.2019)

R = A factor in Rupees for Penalty (R to be taken as 250)

S = Factor for scale of Operation of the facility (here-1.5,
for large scale

industry)

LF = Location factor (Here-I, for less than 1 million
population)

Here,

Date of last inspection: 28.03.2019

Date of current inspection: 16.10.2019

As per the EC formula, EC has been calculated as follows:

A). 28.03.2019-
25.06.2019
(EC-PINRSLF)
=80 902501.51

=27,00,000/-

8). 26.06,2019-
23.09.2019
(EC= PI "NRS LF)2
=80 902501.512

=54,00,000/­

C). 23.09.2019-
16.10.2019
(EC= PI NRS LF)4
=80 232501.514

=27,60,000/­

Total EC (A+B+C)= Rs. 1,08,60,000/- (III)

The unit is liable to pay total Environmental compensation
amount of Rs. 1,08,60,000 / for violation of ZLD norms
for the period of 28.03.2017 to 16,10.2019.

12.3 Environmental Compensation for not managing
Haz. Waste as per management as per the the HOWM
Rules, 2016
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As per the methodology prepared by CPCB on
"Determination of Environmental Compensation for violation
of Hazardous waste and other Waste (Management and
Transboundary Movement) Rules, 2016" financial penalty
and Environmental Compensation have been calculated as
follows;

1. Financial Penalty

The unit was found violating 07 provisions (at SI. No. 2, 3,
Sb, 6(B}d, 8, 7 and 31) of HoWM Rules, 2016 for which 07
lakhs financial penalty may be imposed.

2. Environmental Compensation

The following violations have been considered for calculation
of EC a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to unauthorised
party and b)Waste found stored beyond the stipulated
period (refer Rule 8 of the HOWMRules, 2008)

a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to
unauthorised party

Hazardous Waste

During inspection, it was observed that about 914 Kg ofETP
sludge was found stored in the covered shed which is
considered to be generated during the period from 1t April,
2019 to 15th October, 2019 i.e. in 6.5 months.

Whereas, as per the information provided by the unit,
annual average ETP sludge generation during 2017-18 &
2018-19 is 4.567 MT and therefore during 6.5 moths ETP
sludge is estimated 2968 kg.

The estimated quantity of ETP sludge disposed to
unauthorized places is 2968914 = 2054 kg () 2.05 tonnes in
6.5 months.

Environmental Compensation = Q x ERF x R

Q Quantity in tonnes/ year
ERF = Environmental Risk Factor= 1.5

3.15 tonne/ year

R = Environmental Compensation factor= Rs. 30,000

= 3.15 x 1.5 x 30,000 = Rs.14,17,750-Rs. 14.17 lakhs

Other waste

Estimated other waste stored is 551 kg in 6. 5 months

Environmental Compensation = Q x ERF x R

Q = Quantity in tonnes/year= 0.847 tonne/year

ERF = Environmental Risk Factor= 0.3

14



R = Environmental Compensation factor = Rs, 30,000

= 0.847 X 0.3 X 30,000 = Rs. 7623

b) Waste found stored beyond the stipulated period (refer
Rule 8 of the HOWM

Rules, 2008)

Environmental Compensation for Hazardous Waste Q x
ERFxR

= 1.406 X 0.1 X 30000 = Rs. 4218

Environmental Compensation for Other Waste
= Q x ERF x R = 0.551 x 0.05 x 30000= Rs.
826

Total amount determined for Environmental Compensation
and Penalty for violation of Hazardous waste and other
Waste (Management and Transboundary Movement) Rules,
2016 is [7,00,000 + (14,17,750+7,523+4,218+826)]

= Rs. 21,30,417/-.................................. {IV) 12.4
Total

Environmental Compensation

1 As per the available methodology, Environmental
Compensation has been calculated for illegal extraction of
ground water, for ZLD condition violation and for not
managing Haz. Waste as per management as per the the
HOWM Rules, 2016 however for assessment of the
compensation to be recovered for the damage caused,
covering the entire period of damage needs detailed survey
through expert institutes. Hence, expert institute may be
engaged for the detailed study of environmental damage
caused by the unit for the entire period to cover the
environmental compensation from the unit.

2. Total Environmental Compensation for illegal extraction
of ground water, for ZLD condition violation and for not
managing Haz. Waste as per management as per the the
HOWM Rules, 2016 is as below:

=(I) + (II) + {Ill) + (IV)

=Rs. 1,18,80,000 + Rs. 1,00, 740 + Rs. 1,08,60,000 +
Rs. 21,30,417

=Rs. 2,49,71,157

The unit is liable to pay total Environmental compensation
amount ofRs. 2,49,71,157-."

7. Thus joint report concludes that the industry is non­
complying and the treated effluents from ETP and STPs are
not complying with the prescribed norms. It has been
observed that even highly acidic effluents are disposed,
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constantly posing threat of ground water contamination and
also to the vegetations. The Effluent Treatment Plants for
wood, glass and metal division requires upgradation and will
have to work on complete ZLD System and no effluent be
allowed to dispose on land. It is also clear that the
Hazardous Waste is not properly managed and the unit is not
having valid agreement with transport storage and disposal
facility. The unit is not having permission from Ground Water
Board and thus illegally withdrawing the ground water.
Compensation of rupees 2,49,71,157 has been assessed
which is on account of non-compliance of ETP and STP
norms, improper Hazardous Waste Management and Illegal
drawal of ground water.

8. Learned Counsel for the unit states that Central Ground
Water Authority (CGWA) had given a letter that the unit was
compliant. We fail to understand how such a letter can be
given and be of any help when the area is in 'over-exploited'
category where ground water cannot be allowed to be
extracted for commercial purposes as is being done and no
such permission can be given in view of order of this Tribunal
dated 10.10.2019 in Original Application No. 176/2015,
Shailesh Singh v. Hotel Holiday Regency, Moradabad &Ors.
as follows:

"6. Since the OCS areas have been found to be
seriously affected by overdrawal of ground water,
regulation of such drawal for commercial purposes
cannot be dispensed with for any industry even in
industrial area. Availability of water for drinking
is a first priority. The 'Precautionary' principle,
'Sustainable Development' principle and the Inter­
generational equity are part of life and in absence
of replenishment of ground water, unregulated
drawl thereof cannot be held to be right of any
commercial entity. Shortage of availability of
water for commercial purposes cannot be remedied
by drawal of groundwater in over exploited,
critically exploited and semi-critical exploited
(OCS) areas. Water is certainly a scarce resource
and the industry has to put up with such scarcity.
It is for the industry and the concerned authorities
to find out alternative ways and means for
sustenance of the industries instead of permitting
indiscriminate drawal of groundwater in such
areas till situation improves. Alternative means
may be shifting to areas where water is not scarce
or to processes where water is not required. As
already noted, groundwater is depleting in such
areas and measures are required to check such
depletion. If industries continue to draw ground
water without NOC from CGWA as per current
guidelines and orders of this Tribunal in OCS
areas, the industries will have to face legal
consequence of such illegal action."

16



3. The said order dated 04.12.2019 admittedly attained finality.

Subsequent order dated 06.08.2020 is follow up of order dated

04.12.2019. The order was passed on further report of the joint

Committee Report dated 22.02.2020 by the State PCB that the unit was

ordered to be closed for non-compliances. Report of the CPCB dated

10.07.2020 and 05.08.2020 were that the NOC was given for extraction

of 155 KLD water for domestic and drinking purpose only but water was

being extracted for commercial purpose. The Committee directed the unit

to obtain NOC for its industrial requirement and take other remedial

steps to prevent discharge of pollutants into the water bodies. Assessed

compensation was also required to be paid. The Tribunal accordingly

observed that the report showed that there was violation of

environmental norms without stringent action and that the unit

appeared to have played fraud in obtaining NOC for industrial purpose,

by misrepresentation that extraction was to be for residential purpose.

The Tribunal directed remedial action for compliance of environmental

norms. Further report was directed to be filed. Relevant extracts from the

said order are:

3 Accordingly, the State PCB has filed its report dated
22.02.2020 mentioning the steps taken in issuing closure order and
assessing compensation. The CPCB has filed its report dated
10.07.2020followed by a further report dated 05.08.2020. It will be
sufficient to refer to the latest report dated 05.08.2020 filed by the
CPCB mentioning that the meeting of the joint Committee was held
on 30.07.2020 and environmental compensation was revised. In the
compliance status report, the Committee has mentioned:­

4. In the meeting, point wise compliance status of the unit with
respect to the recommendations made in the joint inspection
report accepted by Hon'ble NGT vide its order dated 4th
December, 2019 (Annexure III) were discussed and following
observations are made:

a) Central Ground Water Authority (CGWA) has issued No
Objection Certificate (NOC) vide letter dated nil
(23.04.2020: as informed by CGW A) to the unit for
ground water extraction of 155 KLD for domestic
and drinking purpose only, effective from
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b)

c)

d)

e)

21.12.2018 (Annexure-IV). Representative of CGW
A informed that NOC was granted on the basis of
the affidavit submitted by the unit to use ground
water for domestic purpose only and not for
industrial purpose. UPPCB confirmed that four bore
wells are sealed with concrete structure. However, two
of the operational bore wells are located one in
industrial premises and other one in residential colony
and it could not be ensured that use of ground water is
exclusively for domestic purpose.

It was informed by UPPCB that the unit is arranging
water through tanker for industrial purpose
however, source of the same could not be
investigated. UPPCB/ CGWA was requested to confirm
the· source of water used for industrial purpose and
operational status of the industry during lockdown
period, so that EC can be revised accordingly. The
committee was also of the view that the lockdown
period from 21.03.2020 to 28.05.2020 may not be
considered while calculating EC in case the unit
provides documentary evidence of non-operational
status during lockdown period to the satisfaction of
UPPCB

Considering the NOC received by the unit,
Environmental Compensation for illegal withdrawal of
ground water has been revised and recalculated by the
Joint Committee. Details are given at Para. 6.

The unit has only submitted the effluent analysis result
(Annexure-V) of Effluent Treatment Plant (ETP) outlet
carried out by NABL accredited laboratory which
indicate that effluent quality parameters are within the
limit of the stipulated standards, but as per the
observations in the joint inspection report, the unit was
not having adequate two stage biological
treatment system viz, primary clarifier/secondary
biological treatment units at ETPs & Sewage
Treatment Plants (STPs) located at Wooden art
ware section, Metal art ware and Glass art ware
mfg. section and STP located at residential
colony, which are required to provide requisite
treatment to the effluent. In absence of the same,
it is not possible to achieve prescribed effluent
discharge norms, hence possibility of dilution of
ETPs with the fresh water could not be ruled out.
Also, the report received from the unit is of July,
2019, which mentions that the sample is taken
from ETP and has not specified the division of the
unit.

On this matter, UPPCB Official confirmed that the unit
has installed requisite primary clarifier/ secondary
biological treatment units and UPPCJ3 has verified the
same through inspection, which was carried out after
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joint inspection. UPPCB was requested to submit the
point wise compliance status of the unit as per
inspection carried out by UPPCB based on which the
Show cause notice of the unit was withdrawn vide
letters dated 8.06.2020 (Annexure-VI) and 9.06.2020
(Annexure-VII) along with levying EC.

f} Representative of UPPCB confirmed that as
recommended by the Joint Committee, the unit has
dismantled the open drain, which was observed during
inspection near the SIP located in the residential colony.
The unit also annexed a photograph for the same in its
letter-dated 21.07.2020.

g} Minor typographical and calculation errors made in the
EC calculations were observed by the Joint Committee
while making the fresh calculations based on the
decisions taken in the meeting. Hence, with agreement
of all the joint committee members it was decided to
revise the calculated EC amount and the same may be
submitted to Hon'ble NGT as Status report before the
next date of hearing i.e., 06th August, 2020.

h} The unit vide its letters dated 21.07.2020 has
submitted Form-IOfor hazardous waste disposal which
were not provided at the time of inspection and the
same to be in order. Hench, the committee decided to
reconsider the EC levied for disposal/ handing over
hazardous waste to unauthorized place/party subject
to verification ofForm-10 by UPPCB and accordingly EC
amount shall be revised.

Based on the detailed deliberations held, the
committee recommended the following;

The UPPCB shall submit detailed point wise
compliance report to CPCB against the
recommendations made by the joint committee by
01.08.2020, so that the final status report may be
prepared along with the revised EC and submitted to
Hon'ble NGT before the next date of hearing i.e.
06.08.2020.

4. In compliance to the decision made by the Joint Committee in
the meeting dated 30.07.2020, UPPCB submitted the pointwise
Compliance status (Annexure VIII} of the unit vide email dated 1st
August, 2020. On perusal of the report it is observed that the unit
has complied with the recommendations of the Joint Inspection
report dated 16. l0.2019 of the Joint Committee except the following:

I. Water Consumption of the unit & Analysis result of ground
water samples

• The unit shall obtain NOC from CGW A for
withdrawal of groundwater, as the CGWA NOC
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for industrial requirements have already been
expired on 20.12.2018.

All treated effluent recycling points should be
metered and logbook shall be maintained
against each flow meter.

II. For Wooden Art ware mfg. Section:

• The unit shall install flowmeter at recycled
water pipeline.

• The unit shall keep and maintain ETP log
book record for daily dosing of chemicals in
physico chemical treatment, flow meter
reading at inlet and recycling point, daily
sludge generation from the ETP and ETP
sludge disposal.

III. For Glass Art ware mfg. Section and for STP at Glass
Section: The unit shall keep and maintain ETP and
STP log book record for daily dosing of chemicals
in physico-chemical treatment, flow meter reading
at inlet and recycling point, daily sludge
generation from the ETP/STP and ETP/STP sludge
disposal.

IV. For Metal Art ware mfg. Section and for STP at Metal
Section The unit shall keep and maintain ETP and
STP log book record for daily dosing of chemicals
in physico-chemical treatment, flow meter reading
at inlet and recycling point, daily sludge
generation from the ETP/STP and ETP/STP sludge
disposal. The unit shall install flowmeter at
recycled water pipeline.

V. For STP at Residential Colony.
The unit shall keep and maintain STP log book
record for daily dosing of chemicals in
physicochemical treatment, flow meter reading at
inlet and recycling point, daily sludge generation
from the STP and STP sludge disposal.

VI. For Hazardous Waste management
Install automatic water sprinkling arrangements,
fire alarming systems, flame arresters, smoke
/heat detectors, fire extinguishers and other
necessary provisions as stipulated under the
Guidelines for storage of incinerable hazardous
wastes.

5. The Joint committee agreed that the unit needs to comply with
remaining recommendations mentioned at Para. 5.
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6. Committee examined the request made by the unit along with
the documents provided by the unit and the compliance status
provided by UPPCB concluding that the unit needs to deposit
environmental compensation of an amount of Rs. 74,45, 160/- for
illegal extraction of ground water, EC of an amount of Rs. l
,08,60,000/- for violation of effluent discharge/ inadequate
ETPs/ZLD norms as per CTO and EC of an amount of Rs.
7,12,567/- for not managing Haz. Waste as per management as
per the HOWMRules, 2016 making a total EC ofRs. 1,90,17,727/-.

7. In view of the above, not only there are serious continuing
violations of environmental norms without corresponding stringent
action, the unit appears to have played fraud in obtaining NOC for
ground water extraction for industrial purpose by falsely
representing that purpose of extraction was residential. Action needs
to be taken in this regard as per law of the land. Apart from this
aspect, compliance with environmental norms needs to be ensured
by the industrial unit which needs to be monitored and cross
checked and a further report furnished by the joint Committee
through the CPCB. Status of compliance as on 30.11.2020 be filed
by 15.12.2020 by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDFI OCR Support PDF and not in the form of Image
PDF."

4. The respondent-Applicant filed an Appeal before the Hon'ble

Supreme Court being Civil Appeal Diary No(s). 23355/2020, M/s. C.L.

Gupta Exports Pvt. Ltd. v. Uttar Pradesh Pollution Control Board & Ors.

wherein following order has been passed on 16.11.2020:

"Mr. Shyam Divan, learned senior counsel appearing on behalf of
the appellant submits that I.A. No. 273/2020 was filed by the
appellant before the National Green Tribunal for clarification of the
order dated 06.08.2020 on the ground that the counsel appearing
for the appellant herein was not given an opportunity of hearing
before the Tribunal.

Learned senior counsel seeks permission to withdraw this appeal
with liberty to pursue the application pending before the Tribunal
and seek expeditious disposal of the application as there is a
likelihood of coercive action being taken against the appellant
herein.

We permit the appellant to withdraw this appeal with liberty to
approach the National Green Tribunal to pursue the interlocutory
application filed for clarification. The appeal is dismissed as
withdrawn with the said liberty.

The National Green Tribunal is directed to dispose of the said
application at the earliest. In case, the application is decided against
the appellant, the appellant is at liberty to approach this Court by
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challenging the said decision and the orders date 04.09.2019 and
06.08.2020."°

5. We have heard Learned Counsel for the parties.

6. The application states that upto 2018, there was permission for

drawal of ground water for industrial as well as drinking purpose and

that thereafter it has not been drawing ground water for industrial

purpose. The water requirement was being met from the water recycling

plant. This position would have been explained during the hearing on

6.08.2020 but the virtual link for the hearing did not reach the Counsel

in time. The link was received by 1 p.m. It is now submitted that no

groundwater was extracted for industrial purpose and therefore the

observations in the joint Committee report and the order of this Tribunal

that after taking groundwater extraction permission for domestic

purposes, extraction for industrial purpose was done is erroneous.

7. We have duly considered the above submission. As already noted,

the Tribunal had earlier considered the matter on 04.12.2019, after

hearing the Counsel for Respondent No. 1, in light of the joint Committee

report dated 03.12.2019. In the said report, it was clearly mentioned that

apart from other violations, there was illegal extraction of ground water

for industrial purpose for which compensation was liable to be paid.

Explanation by the unit was that such extraction was justified because a

letter had been given to the CGWA for the purpose. Further report dated

20.02.2020 is follow up of earlier action. The Tribunal accordingly

accepted the same. Thus, the stand now sought to be taken that the

ground water had not been extracted for industrial purpose is in conflict

with the earlier stand of the unit itself that extraction was valid because

a letter had been filed for permission and is an afterthought and cannot

be accepted. There is thus no scope for clarification sought nor any error
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in the observations of the Committee or in the order of this Tribunal. The

application is accordingly dismissed.

8. Vide order dated 06.08.2020, this Tribunal directed compliance of

environmental norms to be monitored and cross-checked by the joint

Committee and filing of further status of compliance as on 30.11.2020 by

15.12.2020. Let the joint Committee furnish its report accordingly with a

further report of water audit of the entire complex (all the units and

the residential areas). The joint Committee may also ascertain the

status of the quantum of water recycling/refining and the use of

energy for the purpose. The water audit component in the report

may specially deal with the availability and extent of rational use for

residential purpose and separately for industrial purpose.

A copy of this order be forwarded to the CPCB by e-mail for

compliance.

I.A. No. 402/2020

This application is for urgent listing of I.A. No. 273/2020.

In view of the above order, I.A. No. 402/2020 stands disposed of

accordingly.

List the main matter on the date fixed.

Adarsh Kumar Goel, CP

S.K. Singh, JM

December 03, 2020
I.A. No. 273/2020 & I.A. No. 402/2020
In Original Application No. 220/2019
SN

Dr. Nagin Nanda, EM
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matter.

You may note that we have already filed a compliance status report on 16.10.2020 with the
UPPCB and a copy of the same was also marked to your good offices.

We write with reference to the above report tiled with the Hon'ble NGT in the captioned

%
We write this letter with specilic reference to the penalties recommended to be imposed upon
us rm the past and we submit the following:

A. Violation of ZLD Norms:

In paragraph 5 (d of your report you have stated that in the absence or a 2-stage filtration
system the possibility or dilutions or CTPs with fresh water could not be ruled out. You had
further stated that it is not clear from the reports of July 2019. as to which division or our
factory the reports pertain to.

We submit that it is certainly possible to remain within the prescribed norms even without the
2-stage filtration system, as detailed in Annexure-I hereto. This was a system in place
during the period of March to October 2019, and this was also communicated to the llPPCB
vide our letters dated 4.12.2019 (Annexure-11). However, the UPPCB completely ignored
the submission during the inspection. We humbly submit that so long as we are rnaintaining
within the prescribed limits all parameters. we should not be penalised.

The reports from July 2019 that were previously filed with your good offices do indicate their
respective divisions that they pertain to. by reference tl) the name of the responsible person.
Inadvertently. the NABL accredited laboratory mentioned the name of the responsible person~/f' rathe,· than by the department name. You may kindly conside, the below details

Manufacturer & Exporters
Brass Art Ware • E.P.N.S. Ware • Wrought Iron Ware• Glass & Crystal Ware • Iron & Steel Ware • Wooden Furniture & Accessories . I

Regd. Office: DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHl-110020



Report Ref No. Description of the Division I Responsible Person

RTCL-29081/2019-20/02D­ ETP Untreated Water Glass Div. Mr. Partush
192007001012
RTCL-29081/20 l 9-20/Q2D- ETP Treated Water Glass Div. Mr. Partush
192007001013
RTCL-29081/2019-20/02D­ STP Treated Water Glass Div. Mr. Partush
192007001015
RTCL-29081/2019-20/02D­ STP Untreated Water Glass Div. Mr. Partush
192007001014
RTCL-29058/2019-20/02D­ STP Treated Water Metal Div. Mr. Shrikant
192007000968

---
Note: For the Wood division, there is no chemical process and the very limited usage 01

chemicals, if any, from time to time, is merged with the ETP of the Glass Division

These reports of July 2019 are once again attached for your reference as Annexure 111.

Moreover, you may kindly consider that similar reports were also filed with the UPPCB in
January 2020 as well as in June 2020. These are attached herewith as Annexure IV and
Annexure -V, respectively. These reports were accepted by the UPPCB and therefore, we
humbly submit that the mere non-mentioning or the division name ought not to be considered
as a negative reason to impose such a high penalty.

Therefore, we only request that the penalty for alleged violation of the ZLD norms be
completelywaived. We are certainly not a habitual offender in anyway and we have always
strived_to erefoll compliance.

B. Hazardous Waste:

We note from your report that you acknowledge that we have disposed of hazardous waste in
accordance with the required norms, and you have acknowledged that we have filed of the
requested documents. You have, however. indicated that these were not presented earlier with
the UPPCB.

We humbly submit that this was informed to the UPPCB in 2019 itself and ultimately, since
we have done regular reporting to the UPPCB, we believed that the UPPCB had all the
requisite information. We had also filed these documents with the UPPCB several times vide
our letters dated 16.10.19, 14.01.2020 and 17.10.2020.

Nevertheless, even though we believe that there was no violation committed by us, we
are depositing the penalty imposed in this respect under protest. We had previously
deposited □ 1 Iakh vide reference RTGS-UTR-No. SBIN220171867465 dated 19.06.2020
and the remaining rupees 6,12,567/- (Six Lacs Twelve Thousand Five Hundred Sixty
Seven) has now been deposited vide reference RTGS-UTR-No.
SBINR.52020110500162607 dated 05.11.2020.



C. Groundwater extraction:

We note in your report that the lock down period may be excluded for the purposes of
imposition of penalty, subject to proof of non-operation status during the same period. Please
find enclosed herewith Annexure-VI as proof that our factory was shut down between
21.03.2020 and I 0.05.2020. Moreover, no wet processes were undertaken until 28.05.2020
due to COVID-19 situation and non-availability of labour. As your good self may appreciate,
we do not have separate evidence for this purpose and therefore, we are annexing a notarised
affidavit for the purposes of stating that no wet processes were undertaken until 28.05.2020
(Annexure-VII). Therefore. a total of 69 days (21.03.2020 till 28.05.2020) may be excluded
for the purposes of penalty.

Further. we note that for the period 21.12.2018 till 30.05.2020, you have assumed that we
were withdrawing 175 m3/ day for the purposes of penalty calculation. This was arrived at by
assuming that our total requirement was 330 m3/day. However, as per the actual meter
readings for this period, we have consumed only a total of I 02,448 KL. Attached herewith as
Annexure-Vlll is evidence of our meter readings during the period as proof of' the same.
Further, as you have rightly noted, we have approval for 155 KL a day (which translates to
71,300 KL for the relevant period). Therefore, we humbly submit that the actual quantum for
which penalty may be imposed is only 31,148 KL for the relevant period.

In view of the above, we humbly submit that the penalty imposition, if at all, can only be
calculated for 460 days (20.12.2018 to 21.03.2020 plus 28.05.2020 to 30.05.2020) and on the
basis or 31.148 KL. As per the formula indicated by your good self. this only comes down to
Rs. 37,53,600. 168 (m'/day) 120 (Rs/m') 460 1]. You may kindly note that this amount
has already been paid under protest on 19.06.2020, vide reference RTGS-UTR No.
SBIN220l7l842298.

Accordingly, we only submit that there is no further penalty to be payable by us on this
ground. We humbly also submit that this penalty amount was paid under protest because we
believe that no penalty is imposable on us in the first place and we have already pursued our
appropriate legal remedies in this respect.

We request you to take this on record. A copy of the same is also been filed with the UPPCB.

Thanking You
Your sincerely,

hi ­('o\,
(Teevra Gup)
Director

CC: I-Member Secretary, UPPCB.
2-DM-Amroha.
3-RO, UPPCB. Bijnore
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8th Mar, 2016
Bachir Achour
Universite de Biskra
Dear Lalinda,

You can reduce COD and BOD by adding hydrogen peroxide to the wastewater
solution. The hydrogen peroxide will chemically attack the organics in tho
wastewater, degrading them and reducing the measured COD and BOD.

Hydrogen peroxide (H202} has been used to reduce the BOD and COD of industrial
wastewaters for many years. While the cost of removing BOD and COD through
chemical oxidation with hydrogen peroxide is typically greater than that through
physical or biological means, there are nonetheless specific situations which justify
the use of hydrogen peroxide. These include: Predigestion of wastewaters which
contain moderate to high levels of compounds that are toxic, inhibitory, or
recalcitrant to biological treatment (e.g., pesticides, plasticizers, resins, coolants, and
dyestuffs);

- Pretreatment of high strength / low flow wastewaters - where biotreatment may
not be practical - prior to discharge to a Publicly Owned Treatment Works (POTW};

- Enhanced separation of entrained organics by flotation and settling processes; and

- Supply of supplemental Dissolved Oxygen (DO) when biological treatment systems
experience temporary overloads or equipment failure.

As indicated by these examples, H2O2 can be used as a stand-alone treatment or as
an enhancement to existing physical or biological treatment processes, depending on
the situation.

With my best regards

Prof. Bachir ACHOUR

Ref. https://www.researchgate.net/
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10.2.1 ETP/STP Adequacy and Effluent discharge norms: We have consents of hazardous/dangerous
plating etc. The STP/ETP installed are to comply the Conditions of consents, i.e. if we do not run the
plant there will be no Job for ETP/STP.

10.2.2 Limit of Biological treatment. We are using water base lacquer in no pump spray booths. The
water flows continuously in the booth tanks where breaking compound (Alkali base) dosing is done and
ts treatment/replacement is done once in fortnight or more. During the periodic inspection the
operation was not in use but we do have all processes of doing treatment.

10.2.3 Secondary/Biological Treatment. We are using water base lacquer in no pump spray booths. The
water flows continuously in the booth tanks where breaking compound (Alkali base) dosing is done and
its treatment/replacement is done once in fortnight or more. During the periodic inspection the
operation was not in use but we do have all processes of doing treatment.

10.2.4 Non-running of ETP continuously: It is wrong to say that no sludge at Glass, Wood and Metal
division was available. The sludge at wood and gl~s sent to metal division with proper ·records of
transactions (as and when accumulated) viz 7.700K~l8.9.19 from wood div. (C/G) to metal (folio 39).

10.2.5 Non-existence of STP sludge in Glass, Wood &Res. Area: It is wrong to say that no sludge at
Glass, Wood and Metal division was availab1t. The sludge at wood and glass is sent to metal division
with proper records of transactions (as and when accumulated) viz 7.700Kg 18.9.19 from wood div.
(C/G) to metal (folio 39). "

10.2.6 Non-maintaining Logbook for ETP/STP: Logbob\:; of physic-chemical treatment flow meters and
sludge generation from ETPs /STPs at the divisions arn]naintained (copies attached).

Wood Division:

.✓-

. \
r

(/6)_Non-Adequate ETP at Wood Division: Running of ETP is very well maintained wrt BOD and NH3- N
while the plant is in operation. During inspection day the plant was not in operation because of
maintenance which is done fortnightly. However the treated water is recycled in booths and BOD as 43
mg/I is not very objectionable as the waler, so treated is recycled in booths and used. Question of fresh
water ad8ion@aenartsta1and has no reasoning once plant is closed.

(ii/6) Non-maintained of BOD: Running of ETP is very well maintained wrt BOD and NH3- N while the
plant is in operation. During inspection day the plant was not in operation because of maintenance
which is done fortnightly. However the treated water is recycled in booths and BOD as 43 mg/l is not
very objectionable as the water, so treated'is recycled in booths and used. Question of fresh water
addition does not arise at all and has no reasoning once plant is closed.

(iii/6) No flow meter at inlet: Flow meter is provided at outlet which is quite sufficient as the water is
TeyCled within the plantitself;Nay to getthe calculation of energy andwater balance inletmeter-have
also been provided.

Glass Division:

(i/6) ETP result of Glass Division non-complined: It is wrong. Earlier reports of Jamia Millia lslamia /
UPPCB Lucknow are all complined. Samples were collected by the reputed Jamia Millia Islamia and
UPPCB Uoint inspection) on 11.6.2019. Existence of Cr/ Fe/Zn as reported by CPCB is sufficient to
challenge the testing of CPCB this time (Report of UPPCB is attached).
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0.12 rug it

··0.10 mgiI.

O.OSmg/L

6.5U

l.11 ppt

248.) mg/1.

Z5fi.2 mgJI.

. <0.lll ntg /l.

18,9 mg I\.
<0.02 mr, /L

LightYellow,sll.

. Olij l!{.1:iO~~hlt

<:5.0NTU.

1
} 0.07mg /I.

· 1- •.79mi; ll~

Contd;.>

. P2ge 1 of : 3 ·
Date of 'rR : 22.07 2019

. :' '

i4ta .
.~handicrafts. ·-o . .-±g4~ztg. ·- continuingtrartton

. do -

- do - .

-do ­

. -do­

- do­

IS: 3025 (11):02

IS:3025 (4):06

1s :3025 (5y:06
. ..;- ' ..

IS : 3025. (i 0);06 · .
'. ' I ' .· I

IS: 3025 (15):09

: JS : 3025.(32):09
. . , ·

· 1s : 301s,(2t):06
·. .:.·~· .' ...

lS ; 30~.i (26):-86
·· . lf,,·· . ·. : . JS : 30rs-(1'7):9~

· APHA 21" ED12 .
-~ ASTMD:I976.12 [1CPOES]: ,., . . . . do,> ' ' .

,± r'

, COLOUR

ODOUR

CY1'.N'IDE (Ci'/)
. , T.S.S..

· .. ' .l,EAD (Pb)

CADMIUM(Cd)

IRON (Fe)

NKl(El, (N 1}

MANGANESE Mn)

· ,COP?f.R(C•).

· QIROMlllM(Crf
t t

TURBIDITY

TOTAL DISSOLVED SOLIDS
· . ":. (1.D.S,) •

CHLORIDE

TOTAL HARDNESS

. ' ... . _.. . ' . ' . --~.. · ',. t ·.. :> .'_ : :- . ··: . : ~-: .... , . , ' .;_. . -:
·: T);pt of Test Conducted : - Water Parameters ExceptBL Test.

. . . '

;RTCL- 29081 /2019-20 /020- 19207001042
' ' . . '•.,. . ' :·.. . ; .· ..

ORY•·

\ .

. I

I. I .
. ,I

T_R REF. No.
RESULT

I
I
\.

\ ...

I
ETP UNTREATED

'WATER '

42



COKCLTJSlON I RI.MARKS · Exce~tP'\.Colour,Odour,:~.istc & Turbidity all limits arfin n1g 11 .
·•. · mg/L"' m.iligram ~r litre,<"' Less than

: 1 m·glkg·= 1 ppm (PART P.JRMiLLION)= Q.0001%

·· · ·Pagt3 of:3
Date of TR : 22.07201

Gp
G''.
C.•-. . . '

r,'.. ·,, .

. ;,,··
•..

, ... ,,

TRREF: No.. . ·: ~TC.l-,29081 /2019- 20 tQW-,1-92~07_001011

-!.·/IITl'i
.: . :6'180RATOI· - .

· ·Cl:,rlttnu:ltlo/J. Sheet

::u
. I

... .~- ~- ;
.:·,

SAMPLE NO-i.fbR~~WN B\' }tTCL.•
, I ,. ',• I • •• • • ~

1

I END:QFRE~OllT I

.: ,Aut.horiscd Sigoato,)'

Note
'. J .Tbl'.1~~t rc.~,i~ :-c\~fe cnly to the lte:rt} tested k we do not aept ery lgal Liilitics..

~ J' ' •

· 1..T:,i~ ,:,:;,;,rt 1; r,-c,1 to Ix rep ro<luct.:d ,1:1clly or in par1'an.;J ·c,m n'11,\:ic ~~ il~ ;m

' Eider=e in the CourtofLwt.holdnot .be ouscd in iy A±verisigMdie
' . ' ' . . . ._ .

i;

' , »

·,1"e±ting:-ex4Camiun e»chig.Tota' Lacquer Quality Test { Sal; $pray: Hu~liliti, Pin Hole. Adhesion ~tc.) :Ae lalilc I'. Non· Metalic Ccatug

. itikness (sNvi, coper. Niko! , ZJnc A Chrome etc. and.Falt, P9ice Lauer),Metal & MetalANos corpcssilio, DropTest &unstrg Test
• • •~M . • , : , • • • , • ' ' • ~• 'i' • < ~ ' ' • • • • , , - • • , • ~- 0 0 ' '. • / ' • • , • / • • • ; ~ • • A •

,_; :. •· '.Miy'O!herp1o~n in ihei',eld~f M~~flnbl\irlg.C;,il&fiilg &forming,'i\'at~r~Wa~\l:Waler 1~\iiig.
' • • • ' • • · ' I • • . ;. • , • \ ' •

· •Con~;,mlrl_lhsvd,~. E xc,ei.Oplnio r, & Haruf,t11l!i: . Product, l"esl_as per~ Probcoi.

SRS-. A

=l= .9gee_egg±see"canyoer"es."so'seesc.sea Noy
', •;.'021~ ' .'·,•. _·•·•.-l·,. -~ .-':,,•~••,,·•7 •' _., ,.,'. : .· . . ,

·# NABL ~CCREDITED LABORATORY·#

t

·, .•.. : · Listed with:A&TMInternational Directory of Testing Labs
. ·, . Pis. fd!;fhjit,bsite'~na~lnd.:orvto ~teW ou;.sci)pe ofAe§r,dit~·rests.~ . . .

r-'·



i··t
l'
l

l
/.

i:

N.A

Oate of Test Ed : 20 J7 .201 !c

· ·. 'P~ge l of : 3

·oat¢ ofTR :22.07.209
. . . . . .

DateofTestStan: ~807 20H'

SKUNo./ Item No:

Country Origin

[orderNo
. ·1Bu.yer-Name• ·

·-JoyingHorse
·r:rl' • •~ ', ..
· ::·. Co11ntr~ of

Destination

..__ _._

: .WATER PARAME1ERS EXCEPT BlTEST,
. A,S SPEC!FlED BY CUSTOMER

: 01(QN,E) NO. (5 LT~S.)

: .17.07 2019. ·

: CCLOURLESS' .

• TP TREATED WATER.' , . . ~ ~k

, .. JES'f JlEl'ORTi..., , . . •

..
OA1ED' : 17072.019 .

: Mrsc:.L. GUPTAxPoRr LTD.
, y1LL- JIWAI, DELHI ROt.0.

DIST. AIROHA
: 8057961529 . .. . . ·_ '

· .. fr I · ) ·
MR.PA8Tu·{_V N)

_.. .. . . . .. . ..-----'-~-----'----'-~--------- .

: Nil

· : RT~L-29021 /~i~-201mo-1920<l7001g1l .·
• TC668318000001630F

·,

' ..
.,, Tr~ of fest Require~' . ;- . . '

Colour .

... ·

* Q~·- Sub1111tted ·

'' Jhte of J:<eceipi ..

· *Ref.No.·

StteNo./Article No.

'i'el:' N-0 ..
Contact Person

sample_Information

Sample Description

· CustomerRef.
Customer Name
;\dtfo,-ss

. : t .

• Deviation lr'ailj· fro1!'
the standard including •
environmental condition,. ··.·: . . -:. · .. '. . ''. <tf ~-"/, _;,;·· ..

": Sample fr o m , : _ lRM { l n p rocessI F i n i s h e d Product); ·N.A.
Cirnto.. 2
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Ointd.J

6,90 ­

--·---·1
Trsl Result,

Cal@urles

Lnobjcciionahl t

<5.0 NTl: I
i

700,0 mgil. I

J35.1 mg ii. I
140.2 mg II. i
<0.lil mg it. i

·i1S.O mg /1. !
i

<0.02 mg 11.

<0.003 mg /I.

. 0.0'> mg /l

0.07 mg/].
I

0.06 mgil., ·l
Q.05 mg/! I
o.os rng /1.

l
0.65 mg /l. :. I

'

· Page 2 of :·3
Date ofTR : 22,1:.· :!OF•

' C: ,dhr5T,,· ·--handier2eafu+

·- co~tiTJU_ing tradltl

- do -

- do­

. - do -

• do­

- do -

JS: 3025 {Jl):02

LS: 3025 (4):06

IS : 3025 (5): 06

IS : 3025 (10):06

IS: 3025 (15):09

J'l: 3025 (32):0'J

1s: 3025(21):06 .·
lS : 3025 (26):86

, IS: 3025 (17):99 .
APHA 22" ED12/

ASTMD: 197(, :1 i [Jf'POFS]

Ref. ro Test ~cthod ! Standard 1

,·.

..
C.IJROMll.JM (Cr)

MANGANESI (Mo)

COPPER (C)

ODOl.TR

COLOLR

Type of Test Conduted

"
TURBWITY

iUfAL DlSSOLVlW SOUDS
(T.D.S.) .

CllLORllll,

TOTAL HARDNESS .
CYANlDE (CN)

T.S.S.

LEAD(Pb)

CAOMJ UM JCrl)

•. lRON (Fe)

NlCKf.l ~ (Ni)

: RTCL- 29081 12019 • 20_/ Q20.-192O07001O13

: Type of rest Condu_cted ·: - \3/a.ter Panmeters Except BL Test.

ETPTREATED
WATER

lRREF. Nn.

R.li:SULT ·

( -· ' !
i S,uri pie /Hern 1\io. !

027540

Rrc
lAIOPATORY ·

J
t

,.

--ll-""?ll
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COSCL USION ; REMAlU(S E•c<pt p'', Coloer, 0doii, ,Ta,t, & Tirbidity ·•11 limits aie i, , , , ~..
mg fl=;: miligram per litre,<= l;es!l thao

: l mg/kg'== 1 ppm (PART PERM1LL10N)== 0.0001.%

'',, '

Page3 of : 3 .
Datt ofTR : 2H· 20~•~

C '\Tr'J'-:h . . .'

a".._.handlcrafts
2gvaf?reg· ·.· ~..E. continuing tradition

·.: R.TCL- 290811 2Q19 -.20 / 020-·1'92001001.013.
' . '. ' " ', · ' ,. • , • '

.. ·r•' . ,,.•

ORATORY.

·- L
· I'Te es: results ,date on\:, \u the 1te!ll{s) t.01tea & "; du ;,Mitc~pnny'Le&al li'ahilitic,.

2 lbi, report is oct10 be rqruduc'cdw\Jv\l~ r in partud ca ro1,be,uscd as.an

raae n Mecou orLas& sh0la soi€ rah y AdvertisgMed

. ,.,.,yithcui pTioi p:rmissi1mof.1tll; 0:Atrt• a writin.

Note :

SAMPLE NOT DRAWN .SY'RTCL. ,. . ·. . ' . .

Authori~fll Stgnatof.fr· ·.·' ', ·. -'·qt.

,-• ..
Facilitlesayallable at.TL.:­

·testing·LeadCadmm ' eachg.Total Lacquer Qua? S' ( Sall svay. '.-'u~1;dil;. 'Pin J--\~k /\dhesion·e1c) !/,<:!\al\= & Hon· Me\alc cn·11\~Q
,, . ' ' ' ' . ' . . '

. hikes (SNe.Cope!. Nickel, Zinz 8 Chore etc- arid Pain\. POIIW & UCGL\e~. t,fola( &Meta! ,llJloy., Compc<3i\iol1. Orvp ies\ & Burs\!l>J Tesl
I ·.. . •·g,, O1ervolm ine fel¢ cf Metal Fnishng. Casting &3rig 'Nate: 5 WasteWa'er Tess, - . . . .. . .

• ·c,ans4me.it tsecton. Expert iion & Hrdieats Pr3duet Tel as per Bujev Protocol-

..· .. s~$- ·... ·.: . . . . . .' . (uaecoo it [),Velopr<i>6\Coa\r,listi<iiiei {ii.,..Ji:@fl>l, tfniStr;';tT•~• $0\t of India, New Deth)
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·. ,·.,:

t·ci. ·No.
Cont.ict Person•

Sam le lrtformatiorl . ·

Otte ofTR ! 22.07.20.1 Q

Date ofTest Start : 18.07 201¢ "­
Date ofTestEd : 20.07 2OH

Page 1 of : 3
: MIS c.t.. GU?TA EXPORT LTD. ·
: VILL-. JIWAI/DELHI ROAD, .
DIST. AMROHA'

: 8057961529
: I\\R. PARTUSH

.. 1...

·. ·' ..
. . . .• . . .. . . ' ~ ;~- ~- ''

: RTCL- 2908112019.20102D0. 192007001015
: TC668318000001532F
: .NIL · DATED : 1707,iOlS

. .

TR REF. No.
l.'LRNo. ·
Customc-~ Ref.
Cusiomcr ?\ame
1\ddress

;. Sa.-iple Descriptio.11,

· '' Q~·- 5-ubrnltted .

Date of Receipt

; ~(ONEj NO, (5 LTF,S)

· : 17:07.2019 · : ,

OrderNo...

[Buyer Name

.Buying lioase

N..A.

N.A.

N.A.

·'· Colour

.,
Ref. l\'·o.

,. _ : COLOURLESS

: !\IL

[Country of
Destination N.A.

INDIA

· * Stvle-'No. l Articl? No.,,. i. '· SlrnNo./ .Item No..

Deviation if any from
. ' ' 1h_e stauda(d including ·

· t:JJ:\'in,rnn1uital co1,1clition .

: WATER PARAMETERS EXCEPT BL TEST,
AS SPECIFIEDBY CUSTOMER

',;

; AA.

02i542

(5iJ 47



TC
IORATORY·-r- "n: •n..;atior: ·sr-ce\ .

2pr--handicrafts.,,#.a. el c· • ""'.' continuing tradition

I,.1
;

• Type of Test Conducted :- Water Parameters Except BL Test.
IR REF. No.

.lfrSlJ'LT

: RTCL- 2901!1 / 2019 · 20 I QZ0-192007001015 .... ' '·. .

Page2f:3
Dar.: of TR : 22 6 21g

'i' ,.

48

i
\

i
I

0.05 mg '.I.

O.Ofi mg ii

0.07 mg /1.

7.01

94-2 mg/l.

10l.5 mg /i.

cQ.\ll mg Ii

U.0 rng/1 .

<0.02 m11,/L

<5.0 NTL

' <0.003 mg l.

235.0.0mg,:\.

Colou res

Test Rsulis

I lnohjr.i:.tion:,1,le

-do·

- do­

1S : 3015 (11):02

1S: 3025 (4):06

.IS : 3025 -(5):06 .

. IS: 3025 (l 0):06
IS: 3015 (15)09

IS : 3025_ (32):09 .

. LS : ~O:!S t21):06
Is: 3025 26):86
\S : 302".. (17):99 ·
'APHA "2" ED12

ASTM D:19~6:12 UCPOF..Sl .
-du-

Ref. lo Test rn~thod / St.iudard

NICKtL (Ni)

MANGANESE (Mn)

\

Type ofTest Coo.ducted

COLOllR

OD()Ull

· TlRBIDlTY

1
TOI AL DISSOLYID SOI.JDS

. . ('LD.S.) .

CHWlllDE

. TOTAL HARJJNESS
CY ANIOF. (C.N\

.. T.S.S. ·

' LE.AD (Pb) ·

· CADMlUM(Cd)

STP TRl:ATED .
WA'TER ·

\· s,w41l<I ltm ~ o•. ·

I

- r··-.- ..... , ------ ---

\

\
\ ..

.. :I..
. . \ .·

\



Page3t3
Oak of TR : ·d, · :'u·t,

£/Pf·•':'"· ' "·~-·
,.~ ~ ... - : : ' . : : ... ·_..

I •- :,, '

. . 1f . . . . -- . .

E><,pt P , Co/fi,,, ·°"'••,Taste& T_utbidity •U limits are mgL
" miligrao perre, < =. a,

: l lllg/kg ~IpPill (Pi\R'f J> l'.ll !lfJLt,ON)~ 0. f)OfJI%

.. . ,.,.'

N,ore

• · Iii. ,,;, '"''"m,,, <>,3/a .;, 1,;;,,>j i<,,a & ••"!rep my \gal Lia±13. . . -· . . . . . . ._. ·. . . . .
1."" ·~ °" ,, ,., ,, k "-~'"' '"' "'"''i • i" ,.",,,,"" "" .I, ..., "' ~
''"°''- :, •~c.,, ,n;, • ,,,.,.,;., "' "" '" ~; ,...,,,,, ""''.·. ' . · .. ·.' . . . _;;.: ... · .. ·,

. • """o riorpercission oft±cm#.,- , .
. •.

thorisedSig4,,

',:

APE NOT DRAWNyYi,
• ' . ' "•l!C
.. ' '".J;' . .

... . : : • • : · : .... . . j . . • '

• '''-·"'· • - Fai:/n11os >va ii>b/9 atR:r.c.L. : •

""sees4 cawirr tag.rt/a.. Cru,., 1
~, ( Saq ,.,, ..,.;,.,__i;,; ><;i_ """'""·"•-l "'""" & ,i,.; •~•Sk C™"'•. ""°''~" is;,~,,,,,,.,_ ""'•<""• """"•, """"•---;' c;-,;.;.,;,• •••"""' ,,;.,,,.'""" ..,_ ,.., • -.._,., r,;,.

• : ""Oweeon.,s. '"'" ,.,.... /a.;,,,,"Ti "wows vase war, . , . • ._"res.sooior 4 voanseata,a
SR,6 .. , ·• ,. • ..

_ _- -, - ; ! .(U,iifetiJlioti,,i oib~,;;.,p.;..,,, Co,n~issi<>nef(;i,;d!/l"cia11s), Mfn;,t,;,"' r"-'lies, G<ivt 'ra_Nev6i
·. , 021.,, ij:,,f),- · " ·.. :- , . ., >., _
. · < · i - . - ~~<MiL..4QQ~fi11':to,fi;mO"RATOR,y #

:;;;1:~:;;i=4t"?':'~·iifrh AS'rl, lnt~iaiationa/OireCtoiy of Testing Laba- ; '·e '-· , - - ;,~_,.,; ,.,.,.,i.atrJ.in . - 7'-·4
' • , ..



• . . · . . , ~~~~~~~C-04

feta, a?teargd@tagraageitsr?rt
. ESEARCH tEsrm:G A.No cALJBRAnoN LABORATORY
i' · · · · · · · [ NABLACCRE,PlfED._LA~G'RATORY,as~~ISO!l~C;"17025-20~5]•.: .· · ·. ·[R?Tc Ao...rug.ires.4i,$.iiii st:5as.uwwuwr .a7..:$f7%% "%.

. 6'' ··. . ..... · Petal Nagri, Rampur Road, Moradabad -244001 (U.P) INDIA · . ·.v: 91·S9Hi53235"·, , ·. · · . · . • · .. · , · · .·· ,,. ,.. . .., .•· . . . .
Telefax : 91-591.2460131 Website: won.hdi.rats nit.imisc'nihEe.Mm E-mail; rt_qildia@gmafl;com

· • · · · · · · · · rtcl_mhsc@consultant.com

Date of TR : 22 o7 20;9 "''
•: RTCL- 29081 / 2019.20 /020. 49200700144
: TC668.318000001531F.

lN.t'-.

M.A

N.A.

·· Date of Test Slarf: 18.07.201\

Date of Test End : 20 072◊~ \·
, .Page 1 uf : 3

' 't

I

Buyer Name

6rder No.

. Buying Ho.use .

: C1(0~F)NO (SLTRS.) ..

: 17.0'i.~Di9 · .

,.
: 1707,2019

. . . .

: MIS CL. GUPTA EXPORT LTO

±
·: STP UNlREATI:i)WAtERt,

' . ' ,~~. . '. ;,

• • l

: NIL. DATED

;, Qty. Submitted

" DateofReceipt.

1J(REJ:.N6. ·
Customer ,Ref.
fJLRNo, .

(_;ustomcr Name .
. ,\drlre;s~

'J'eL No.
·. Contact Person

>ampleInformation

Sample Description·.

' '

, "'Re( No.

:. LIGHT MILKY ..

: Nil

Country of
· Destinat1011

Country Origin

NA

INDlA

SKU No.I Item No.

-;,Type ofTest ~eqi.Jired. ·

Deviation if any from
. tl;le standard including' · .

· environmental condition

:··, ..

. . . I .
» A \ i 'Ji);,.

' .... -~·-=-=--=------ . _,_!: WATER PARAMETERS EXCEPT BL TEST,
. AS SPECIFIED BY CUSTOMER

:i-lA ' ..,



.Tt:. . . . . '

,.-.-

. r:mrftt;1~ •

: ;~handicraftseafra
. ·.. •- c9ntinu·ng tradition

tRR£F.No..·
-. . .

: RTCL.: 29081 12019 - 20 / Q2D· t9200700Hl14 ,
. _I•·,;, , .•

. Page 3 iif: 3 ·
i>a1E ofTR : 2.i 1,. jc1 ~i

. CONC.Ll1Sl0~/ REMARKS

Note

Except T", Colour, Odour,Taste & Turbidity all U.inits arc in n1g /L,

!
: l mg/kg.= I ppm (PART PER MT.Ll.JION)= O.OOOl %
mg /L = miligram per litre, <= Less titan

•LT11<: test ,e:sult:, 1d1tc or!} tc the lkmi.1) te.~1ed ii we do mi acrcplm,): Legi Liahilitit;

3Lz; rep:rt is no :,, br repreiuce! «:i iy ot in pa:tnd can nu beused± ;1,1

Eiden in the Curt of Laksldot beusediay Advertiirng Medin' •, ' . . ~ .
.'

. ~-~rl~r,\·.t Pf ivf pt:iml_s..sioa o;· the Ceve inwtig.
t

l; __,

SAMPLE OT DRAWl'I BY RTCL

Authorised Signatory

1·EN0.9fREPORTj .. ·
..\

. facilities avail3bleat RT.CL: - ·.
"Testing.-Lead &Cadmium Leechig,Total Lacque QuaityTes! ( Sa!t$pay, Hurridity. , Pi role, A±hosion er. } Meta4r & ton - Metalic Cuing

{Nickress /Swve.Coper. Nickel. Zinc&hometcar3 Peil. Pier tacqei), Metal Meta!toys Compostlon Drop Test &urstg est

'Any 0\h:i p:oblem n"·tie fieid ·oi MllUii Finishipg, Cas'.ing &.Fcm-,ing,·W.atcr.& 'Naste \\!atenesling
. , - . . ... , . K .

.. · .. •, ·•consr9nment lngpection, Epant Cpnion Handcrais Podui Testa pe( 8uye 7ratcc' ·.----iss-±±-..is...:
. -{Under C01trol ct Development Coromissioner (Handicrafts), Ministry·of Textiles; Govt. of India, ~ew De, :11)

# NABL ACCAADfl'EB LABORATORY # .
-._, ::,·!.,,_. ... < ·. · _ l.:isted w_ith ASTM lntiamati~~a\,Di'rectory· of Testing Labs
· . _- ·.. ·.' , Pis._ tefer a,e ireps/te.inww.nbi-indis.rgtoviewourscopefccredited'Tests.

. , ·r.

·. ' ·021541 ;



.;.' I

.Tt:
• •• ' <

'•

!

. 'fRREF. No. . : RTC_L.; 29081 /-2019 • 20 / Q20- 1:9200700i014 ;..
,3

Page 3 l>f: 3
Date of TR :2201

CONCLllSl0N J REMARKS Except P", Color,Odour, Taste & Turbidity all limi ts are in mg/L.
mg /L. miligram per litre,<= Le-ss flian

: 1 mg/l;g = I ppm (PART PF.R MILLION);::: O.Ooo\%

Note
-LTI!(' testsult rchtc orly t th ltcmvs) tc51cc di we co noi acrcpt.ati}; l<:ga: liahiliiic,.

· '31;piis nor be repJue! «rally or in partnd cat no. b:ucc «ss +
E \ :,ien~t in the Court ir L".v,, & shol3 got beedi y Advertising Medin .

. , _\\,'H1t[Jl;! prio; =nni_~ion o:~. Cen.\_1<' in_'writi~~-. . '. 'j:r- .... . ,:',ft
£o\l., .... _.,

1
; ;

SAMPLEOT DRAWN BY RICL' . . . . . . . . . . . .

":\ullH1rl~ci.l Slg11t1(01 _,

I END. QE
0

Rt.PORT \ ·- ·
. I

{Under Control of Oevelopr,nent Commissiooe( (H:andic•afts), MinistryofTextiles, Got. of India, New De1:11)

. t,ry·Qtrei p'oblem ~--r.e Md o: t,Ma! Fi~ishir,g, casting & icmg.'ater & Wasteaet Testing. : . ·, . . . . . . . .. .

: Facilities available_atRTcL_:­
"Testing -Lead &cadmium Leech#g,Total Lacqui Quality Test (Sa%5pay, Hurni¢iy. Pin _Hole, ~hesion 2'C) -tiietflh: t, Non -Me\allc C;,~iin9

' l , ' . • • .. ', : • • ' • • • ' • • •

it,ickr.e~s \S~'kf .'C,i)p,y! r. Nick,e,. Zin<; & Cti!on,e de· ar.o P~ili\. P~& l.-3;;,pei), Metal & Metal~ con,p_<islilon Drop Te,t & Bur.1,·,,, res1
. .. ' . : . : . . ,- . . ·. .

# NABL ACCREDITED LABORATO;RY # .
· :.;555... Listed with ASTM InternationalDirectory ot les\itlg LabS

Ps. releithe iwebs/te.'eww.nibl-indie.ra to vfeworscopefAccretedTests.
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N.A.

N.A.

~-----

Date ofT.R · 17.01.2019
Dare (lf_TesfSfart : 1s.ouo19
DateofT~tJ~nd; 17072019

Page l of : 3

BuyerName
iPuyviz Hooe
I .
Countryof.
i>estillatio 11 1 ·

Country Orig±

SJtUNo./ ltem. No.

JESTREPoat
«

• !
: O; (ONE) _NO. CSLTRs.)

;: 12 0720_i9 · :i}
,

: COLOURLESS.

. . ' -~--------: WATER PAR.A.METERS EXCEPT BL TEST, · ·
AS SPECIF/ED BY CUSTOMER

:NA.

: RTCL- 290g/ 2019 - 20 I Q2D. 1 S20070009s9. . . ' . '
: TC683180000044g7£
: NIL DATED .: 12.072019

· : ws c,LGup1~ EXPORrtro.
; VILL. JlWAi, DELHI ROAD,
DIST, AMROHA

: 9719715446_
: .MR. -SHRIKANT

Tel. No.
Contact Person

·_Sanir•i~ . - .. · ··. . . . .

= - ~----~•'s..,p,, llosCr;P",n : sr, TRfflrscWA_TER _ _/Ordcr_No. · ·N'.A·•_.

1

;,, !

·' Di,tt! of _Receipt

TRRff'. No.
lfLR -:Vo.
Customer Rrf.
Customer Sarne
Addrtsse-

Colour

*SfyJt No. IAiti~I~ No.

.;. (vpe of :re,t Req~ired
Deviation it any frorn

. r he star1darq incJudii,~
environmental conaition

±.,
i.

+ii.

. : '
.J,

ii:
i&'1.,,
{

i
I

r,lf'::')I. i
' ,:

I '- j

Contd.. 2
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'Page l of ·: 3 ·
Date o{TR: 17.07.2019: RTCL- 20068 1 201$- 20 / 02D- 192007000968

·:TypeofTestConducted :-WaterParameters EreeptBLTest.
. . . ' '

0%/70RY

rn REF. No.

itES:ULT. •.

Ci:>)ltd . .3

Test Results

7.01

Colourless

l:nobjectfon~ble

<5.tNTlJ

4S5,& ~g!L

85.2 mg /L

96.3mg /L i
<(l.Olmg/~
t(;.~ m;/L
<0.02 mg/L

<0.003 mg IL

0.08mg/L

0.07 mg IL

o.os.ml!fL

0:0Smt/L

ll.04 lll.l IL

0.37mg/L

- do-

- QQ -

.-do -

-do -

. lS .: 3025 (ll):Oi

IS: 3025 (4):06 .

IS : 3025 (5):06 .

·· IS: 3025 (10):06.

$.: 3025 (15):09..,jt,. . . . .
. )~ : 3025 (32):09
lS1: 3025 (2'1);06
IS : 30.25 (26):~6
IS : 3025 l 17):9i>.
APHA 22" ED12

. ·).STM0:1976:lZ tlCPOESl

Ref, to Testmethod / Standard
. I

I'
..

COLOlJR

T.S.S.

LEAD (Pb)

CADMlFM (Cd)

CYliNIDE (C!'w")

, . CO.Pl'ER (C1t)

. IRON (_Fe)·

: 'l'itCl<EL (Ni).

. MANC.:\K:ESE (Mn) «" ~-- .

Type ofTst Conducted .

., '
ODOUR k

TURBIDfrY 011·· ·.

TOTAL DISSOLVED SOLIDS . ·

(I.U.S.)'\..·
Cfil.ORIOL.

TOTAL HARDNJi:SS
l

STPTREATED
W.ATS:R

= .-l,"P"le "· · ZlNC(ZII) . . -do­---·-----..L,..-~-·· _.·_,,:___·· ...1.·i:..1··, -,- __._ __;
, r I ·
id

.. r0ij'• .. ~- .
z +E·, aidraYuma
+z;pea.General!!<jet
or,rot/M.HS.C.
~(~~iio)/M.,;riidabad tU.P.)
i44•)::11 /2440(\\ . .

Sample/Item No.



Page 3 of: 3 . ·
Date ofTR :17.072019

Except P
1
\Colour, Odour, Taste & Turbidity all limits are in ~1g /L.

mg /L ~- miiigram per litre,<= Less than

: 1 mg/kg·::.: 1 ppm (PART PER MILLION)= 0.00011/o

: RJCL- 29058 / 2019.20 Q20-19200700096$

lfTO
LASORATO~------

TR REF.1'0.

C'O\CLllSlON I REM.ARI\S

' .,

Nole :

f«idence : h: Cur el'Law i should rt be used in ny Adverting Media

[or@ron]

Autliori~d SLgnatary

SAMPLE NOT DRAWN :av RTCI,

Facilitgs available at R.T.G.l,..: .­
'es:in) -Lea¢ zdriiu. 'caci i9g75al Lacquer O,a'ify Test ( S,11i Sp(;iy, H.ir.1kiity. Piri 1-lo'e /,dhesion etc,Met~ik z. '-1011 - M~\a~c Cc.ating

Inieknss (Sile.Cper Akel, Zu:& Chrome etc. Jrld Fain\, '°:JVlder & Lacquer), Metal"& Met~l,\lby& Coni;'Qs;~ori. Drop TetiBursig Test

"Any Sher pyb/em r the field of Met;;/ Finls11ing_ Castng & F'orming. Wat~, ii. Wasle Water Testing

·cori,1gn.1,.,r4 ,nsi;ecti011. ::ipen Opinion & ~13ndi-crafts.¢>rocuc: res1 a, µer Buyer Prete.col.
SRS-

(Uncer Control of Development Commissioner (Hanc'icrafts), M.!nistry°ofTe~les, Govt ot India, New Del~-i)
027495

# NAB_L A_CC.Q.EDITEI) LABORATORY# -
== Lat&ii4sr inerauonalDirectory ot resting Las

Pis. rsfsr theW~he www.nabJ-india:orq to view our scope ofAccrerJ/fed Tests.
. .

Ir--~-­+
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l .O -S~~oo mg/I ----t---
:'. ll .1 OiJl:tlf) il!l'/1

L-H;

2 2..8• G

34O
16210

rti.ti ,,.,., me'I

m1/~ 'rui,;.o'I

f.mr.41. I mg,1

n~riut i..i\ nallJl '\'Ort~. l l 1•:1•(11.J,~l'l 11~!'/ e.oNTIIOl, 11/) ,llt(j

T.C-I!, lnkMaal,6utiagar,I Ur.icao,i--.2:!t,Olll
'ho: 321-2720k12, 1770.4/

Tr--.,- ftFl'Ol!T: w.-.s-n: \V \'nrn \ /\llOrl/\1'010'-,.'.'\,.,. u.~,.. "' t·cntHn1:1,~ "'•i~ fl. J'-i11J
"" ••1, ·: 11 1:1 11, 1 :1·<1 1 :1 .,,.. J ·1• / l i ) , l .Jc, DL pcriu I 11J lc\111\~ I'~ /I/ J OJ ,

1
- )

9,4 ".4 ' 'f,i'.. f.' \.•p .... w I < .: .,1..-/-. •,'1 ,·.~ ,1 I' , , ,.,,. ,•• • • , ;\,,.,.. ""'' \,ldr,•i, t•l ""·'""I') 'I>. I I' .. .'.£.'::......... .:- · ,.1 ..t ~.. I" «­
• . · ... _. . ... 1 i.. ' . :-..•::i.,.'~..r;,:L... • !.- ·... . •t" /{-:2.±1,kiln,-y-.+so..,. ./... r.":.'.. t.!:·
·•1' t h ,,,. amntttaegft z type f sample {Grat"pp«us±te l<n•~• m1,•d1 ...... -, ,:-.'l .",.-:,t,,i.~•••····-·••:"• "e,"" ·:__,,r..✓.,

j_ •11,~ t.: .J ~ J 1 l ~r..t ,:~., r f Mr,/supt teetra by.......ff:.f_ :...-(:;.J-iJ. ,t._J,:!.:~~ (➔;f&;!.~~-•~--rl:'1f!!,f ,:,':!..,-
1
• ~LL-/=· .,

._,,_., - 1-~.-. .-- ,, .. ••...,..-- ,,•-, ,,-., .•..._,,.,,~,,,,,.·.-- ••-•- · ._,.,,,..,._ • .,__•- -•M••~•--•-.. -~.,,-.,._..._,-., ,..,,_.,~,..._._.,.... ··•·- ,.,..,........... ._-• • ·"7• • • •-• ' '-' ' - • . •

~ 1 ......-Y -: '-';:i: ,e r f!flll' ~i•lid -., ::.340 n 1 tll,11 "iuh r.t .. 1.fn rd r,, Hl.l--~o:, \­

'' [non, 3a2:C1SJ:+»rt 4+: 193 1<lai
!O•nrn llrm•,111

+=i5...7a55.537.a7s.rs.a.lra.5la.4a 13-105'.........__
J t·=-.t'~ ·.;-,:--,q✓Dm11l•·td Sti-U1b .• ?~.ii) C 1·uu1t Dln-!Jh rd So,Utb

ddttl • l 1'1111 'C'

Hagg+Nirar. 4500», NO, -Ii. lfl•lf!P~•fofd St>tcH1ptu1tumdrk
Mtr±hod

If i-~y~ /$cii:lillm !\a. ~'"'Jil-'\';r U Film ti f11n,, io11 f'h1.ttConlflrfr
i\1riJu"!d

·r2 ;.\...'""•fir:nr/rorit\\.iu.m F{, JSOO-J{ Tl ft•rn-r "E1tti:uSon l1h1>tt>mttrfe
\frHu,,f,

IS /rz?as /Csdmnim (Cd), 31I1-H Armi Absorption
ISpoClrMlflr:y (lJirotil A.Ir-Ar l·l~mt J\1tiliad)

1 fJ !,,.,,,,,~ ,C11l,,rid, •• er. 45U0-CI B Aci:<niomri,i< ~fo1l11>,l

h~ ''""r,"T," I fluonJ, ·" ,·•. r~[•O- , ,- n SP,,n,s ~l<lh~d
L .
; 1!i Cm-"f"C-,hf,, ~:f.rSflf<jjt',lfil'D1?rH-Cl1.M1nit.1m ((',r, -,~. JFmL(J' n

t::°llfri rlrnrrric ~frLftoJ

1q a-o/v,d cJ'I>). JJ JJ.fi i\ 1tt rnl< Almrprian Sptrrruu1dry (Direr! fl'll'l/'fif, { rng,~
;\/l<-Ac Piam~ M~tbod)

!ti /"1·,-,, ,s\r.;,;..r,•Tutl JO,romiom ff.Ctl. Jl 1 J. JI .\!omit ,\hrnl'l' rlnn l'm;-;/1 .J mg/I
I JSptt'lrGIUrfq• irnrort Aii -Ar n.m, ·'lrthod/

ZO "'1ll'i'l/lroN ffr), Jll l,R Alon1k All,or;11Joa Sp,wromw; 1llin~1 fil'lil/et~ I 111gll
Air-Ae Flame Method)

J 1-; rl!n/ropp(r ~C.~J. Jl r f. il •\lnrnk -ib•or111io11 Sp.-dromtl!)
I 1/Jl,rnr .-,J,• .. \, Fr,un,t 1'!tth>d1

121 j~"! /Nirkd 1~m, Jl 11-l> ,,rnrnlrAb,.irp•ion Sp<clrnmrn·)•
J..._./lQ! .-.,r Ai~•,\< Fhm< MrU1odi . ·
j 22 /:}-:,;/ Lin, t Z.n), 31 I l•ll Alomic Alr,arp!.l~p ~p«o·,untt ry {Dlm1 f!rr.r telt.. I mell

{,\i,-1r Flt,mt M~•!md)



-

0.(15.MIOOfl.ltVI

<I.& Ml-'N.llOG ml

MMOOOn11il

-0.02-lOOOmgtl

0.01-IOOOmg/l

0,01·1000ml?,l'l ·

0.HOOOmnfl

0.1-IO(.J mgll

l ,(MOCOmr;ll

LO. lOOmyl

l .O• 2-00111:@'l

0.1-5il mg/I

-,;1.8 MPN/lQ9ni1,
&. ubov,,;; ·

0.05-100 mgll

O.D3-100mg,ll

l.0-50000 m&ll

lo. 50000 rul!,/1

Hl-2GOU0 mp/I

-_ , }

\lf, , ~I· •

,ri .rl'l'llilllll"l,,,_. ~ijfl ~f.v. ' or -.1 l>h'
{pg i'r '

po;# ;as:£li\'~ I.... , "
r11... ,.t,.......,..,.,

0·O
1[10·0

firln/iAL I 11, :,:1)

11;,Jv.lt./n~IJ

f.n:'1/N} t m~}'I

fl!Vt/ifi. /mgll

'1'ihi!loq'iff/ 1-0g F-io
<i'to IMPNIIOrJ

ml
Mugo/ 101 1A

it .~ fMf'N/100
ml

CENTll,,\L LJ\liOllATOllV, U.l•.l'OLWT)ON CONTilULJIOMU'i
T.C.•ll \', Vlt1h,111Khar,tl , r.um1J Nnu•~, L~dillo»•Jl6UIU

l'b~fl~; Oil?,.ffif)lil"l , li'lll~80

1EST RJ.:l•OHT: WAST€ WATim LAllORATDllY

-------a~.........

(l}Genral Stan.fads tar !2,»... n.,,1? ,,r E,,.,•,rgruoo,tal f'ollut~m, ate:i.s pct Pm -A: Em11Cn~ (S"~uic.,, \'l)

I 1 ~-.lt.l!•/ .!irap,.,11,dSolld~.?,;c,j,J[) TntwlS~•rw-11Jc,!SQUd1
i.. dn,..4at m.,q (l.;;-'-11('

f -1 fu~~ •~.•J,l1.ur.h a:d .S11Ud\,. :r;..iti CTt11-.1 0 1.uoh ·,d So[lth
J ,tricJ al J ~,1 'C

u=-:-:_1_.. , .. , s,11,1,. Jq,1 l~l~j~"-"_'_s_.._n_d._,_'"_·,_•J_,_"_'_"J_-_w_s_·_•c_· 1-,ri,..0_•r_·n-=·--,,-.,..,~,::-1+-------~'........~----1--'-I f.::.J•-=5-=Q.:.O...c.tx!l_.,__,~_171
I ' ,., •' •I [lf1(1, J 1!j11 :7 "c LS J(t:'. l',11·1 JJJ: ,,,,1.11,,. <h<n11nl r-;,,•I ;fl , "'~11 2 s:.' 0
loge Drnaat

J2 .1·ul,~/Pu1~,,1~m I.: ,3500-K JJ t l~nir £.mlnlo• l'hviomt.rt!c
~l<1J,ot:1

L~_J""'""""A4aania, 45J) NII,-F PetrMethod
1

l1l / 1 t;.:.,·'.r1r-.dt... ,:-.r;i;. "\{J , .. •.Hr l.'irr.1\JOJc1 Spn-lophah1111t'fri(
I f ,\1'crfHt f

j-1-, r.-r.u/~u,Jlum .\ ,1, 3500-Nu .IJ. t-1zi1J11• E111iJuim1 Pbot-OJitdrJc
I \i,·tlwd

Fnwr11IM11)1J frdt11l,w•

:! J l f4(.4.r,; /i\'Jr~cl (Ni), JJ '1-1.1 Alum,, .-\l1>"1·;,1Jo1, Sptr1rQ!llrlry
lill,r,, l .-'dr-Ar fb,i,r Mr.iltuuJ

,15 [±reta at/Haslet Crt .r "}, 3500.Cr L
! 1tot+uetri ittot
~J-.,•,_~ -z-r.i,_o/ft11Jtl Clu•,..111,fom ,"f.CJ I,JI I1-lf A4omk Ab.uJrplivoI •

1 ~~pc,1rr.ur11.:.Ltyr 4ur.tr Flair MIthd)

l'7 /'"'-=<t/f'r,1>prr !Cul. JIIJ-H ,\t,;11111 1L,uq1t/on Sp,rtramctr')·
j {Dirt 4hr.a¢ Fhue retied)ri;·rr~• /C,tolruimu !C.11, Jil l 11 \U1ni, -\l•Jt>rptio~

I Spcff~•ll'.lt'l1:, fl)j1t'n \fr-...;.c Ff..u11i• \JdlwLJ)

r,,, i-r./Lrnll / J'bJ, .ll l l-ll !,-r~m1c \l•iur111i.rn Spcriro111t1ry (Dircrc
I ir-.-\c flumoM~lhd)

11 W !o11l'ltl1/fran (Fr), JI l l-ll AtomI~ A! ..,,q,liou Sf)a.tvoni,fry (Dlrttl
Afr..\~ f'l.o.,"'M1•1bo-dl

:::: {·:;:--t ·."Zin.:: Zni1, ~::tJJJ-H .Afuml1 11t~1,rp1UJn ~f')t't:1nnriH·tryfVirt"~t
} +4vr-A«_Ft mn thd

lJ i""ce.·; ..t.t,,;r,.i :Tr,1:rl C:nlif,mn, 'l~l : H .\Iua.ipfr I 11b< F,rmrnrnrioo
, /I«tuur
l I .

I;~ /,;.,... ,... :i:;r,1 ,r11~1 Cniilo1111, n~ / L .1ruI11pl•Tube

!?drruac.



,,ntrRJ\L !Jt!lOMTCII\Y. UJ'. NltWTlml WNTUOI. UOA.RO
TC,-L2, Vluti khd, Govt Magar, 1.wrknuw-1201o

T'one; 0522-2320831, 2720480

TES.I !H'POJn': WAST£. \VATC.R I...J\JlOlUTOR\1

I I

,s I
I I.' ,

I
I I

!0-~0000 mg.,'l

111- ,ooDO mg,I

O.O:Hi'l(img,11

ll.1•5011'\!l,r'iI
J

I _,,' f-'l''Jlii,t'l :1Stl!lt /c rfr Te+!ti.l, 2540htu stil« dri t 13-105 '

1--- - f/1111/;" lm••il 0-· l•r.'-"'~ , lluJJ, J d•i· ;·: { IS J, 1:5, l'~Jr 4•1). i, 'I) !Jiu d1r.mk. l • 2. 8 , LO -5(}(l00 mr/1
[_[h9grDrmt

,-i f'r,1/t'I I 111:f'I "1 \...' ') O 5.0-100000 m:;,..!l1"sow."."c")+....I<'l='+i
; -~ I,, ,:~ ~ul111t,, , c .i, ,-:t , , , •:"Olr -~'-'· I ·111rMdm111r,.- !\lflhod -~in/.lt 1 "' ,!!ll ( Ol-1000 rng/1

I ' r'~-,:J.-'l'l1U1p~hlr"' r' J,Dv p I) ., , ,,n.,,u, Cl1lori<Jc .M, ;i,ncl f'; ,:i/;;li 5
/--;;t>i:ra,Ar1t,n:,;,_.,,, J:'.Qfl ','IJ',.f, 1'l11•nofc M,U,uJ

I I
l h1 / ·1~;z ,• \ilr Jll1:, .:;:>{1{1- ~'fUJ - .. n, I 1J11·1~nr,fc1 St1tdOJ1liOt11mrlnL' fq\fl/tll { m:gtJ /
] Hutt,sd'IJ/1rrf~~/ \. 1>tillu11J ,"v.1. ):i"rt-:'\',- ll l•J;i. tr1r E.rnlhl1m l'ht;ill.'1!'1r1rir f·l'fU'i/ i,t'f I fll~l'l /
.I :,h-llu.•d

0 .05-1 00 rng/1

·1.0-200me,11

1.0- 100mgI

<1.8 MPWrno ml
& abov"': _

l>.02-1000mg/l

0,01-JOOl:lmgi1
'

.O.Ol-illl'l011111l.,-

(l,Ol-lOOOmr/1

O.blOOOmg/l

f" /-ir.l(l~,d ( f'ltJ. :ii IHI 1\lumlcAb111rp:ioq Spttrromcrr)'(l./[rw P\111/!ll /111~/l /
Air-Ar Flwme Method)

· J~ J'·•••.-, l.'~pptr \C111, JIil- lJ Manur -\l•surpli<Jo S11u1n,m<ll'T fl,,;i/ ;,,;i. I m,:11 .. I
r'fJ:rr11,1i, .•'.r l'foJ11t ,\ktl10dl

I -t,;;=r. ... ,1 C,tlnuom 1(.'Jf. Jl I I-Ii 11,,1r1ir .-\b~Drpllon fl;'.ll/r-f\. I m~/J /
l l.-.l'«l1u"•<lf: 1fJJr(C1 .\fr.J\r J lnnir ,\idbucl)

101=✓lrun [f(I, llll-!JAto1nlr .~L>orplim1$pmro111e1ry'1lirr,t ll\m/,lt i<Dg/1 I "·o:cis.1bo61nll,11
i ,\lr--\c l·loM1r Mc1!1o<ll -----t-::--"'.".'"--,-,1------+-"""'."-......~----,-'"1"--------1
I ~I /'o;r·, \'11l,tl1N11,Jlll-!l ,\101111c.-\!is,,rp111J11:!>prr11·v.111-Hry iil'J1/,ll1mg/l /
) )iflrrcn -\it--\c Han,, '.\krtmrl)

/ 22 [rs,Zin+Zn», J;-H Ami burp:uSp«trometry {Diret [ll'l'T/m. /mg/1 /
1-l .ir ,~ ..7t:imt \lcfh.1..1:i!



0.1-liOJU&I\

1.0- I DCJma1t

!.D• WOi;og/1

02·12

O.OS· J()O m.s/1

01•1000 mg/1

0.03-lOOIDi/l

l o-50000 rnr/1

1.0 -50000 mgl .l

]\),20000 Jtlll/'I

5.0-100000 mf/l

10· 50il00 'l

ray /ml

f'm/#1 /mgil

nofogo/ 1ao
if..o IMPN/JOO

ml

ml

nNTMi lAllOltATOJn•, li!J', roUUTlON COKTl\01. 801\JllJ
T,C.. 11 V, 'l'lhliiotl i(uaci,~ti N11■r, L.ud:•o•.zt10lq

l'liooc, Q$12.JTJW1, Tllll-41Cl

n:..t,'T 1u:roRT: WASTE WA1"f.R LAllOllA1'0RY

-_.....,,_·-65a....,.,,,

.:tJi1--;.'t / nOD, 3 LI.a,· 2;'1530:4Pr +y .19!13 Dia chmdcnl
OX.) ,-r:n .Otm•t1 ll

hara « It all. Z4 tToal Disulvd Slid
Lldcd JrJ JIO •-c
nteo viz , Tota4 old. Z540 Iv, Solids drird t 13Ia5 "Cc

I

2 ht wrta/' a s p e n d e d $el f ¢ s , 2«¢ P T o t! Sasp«endedSlid Pr 4 m il

tJnc<f .DI fnJ~ ll)..S1C

I, f:f!o,, ~~,.COD. 5110 D Opcn n,nu, \Jrt/J>ll

8 ml,,,lo-m.n•h11"rhn1, ,u I', 451Hl l' I)Sr.11uo•s Cllh>rhl, r,.r,rhod

I "
I

tt, l+;zziurwte. 4500- NO, ·M, Llras J:;dr.t SpcdJ).vJtofom, lri('
[uettwl

I1 +hr ,'Sodium Nn, 350.n H Fume Emission Pl)OIOlllt'lrlf

Mrtd
111·~,-J•.•••..•M:m i\,J!iDO·K 1:l j,'lnmr~:m;.,,.loaPho•o.u1ct1it­

. M, 11,00
IJ w>1'71TJ 1Cl1foridr os CL ~500- LI ll ,\r,;n1Jon1t(rk Melbod

I5 'gens+e st'aw'HexvalentChrome ,n (C,•"J , 3500-Cr ll llml/.l'. Imgil
I {'~Jnlim<1,rk Mritrnd __
/ lb ct= m..-a/ 'fvt"f Clir<rn,Jum 1T.Cr). JJ 11-B Atom!, Ab10rptfon fl<m/i<i. I rr,g/1
I Sr1~nrQ111fff) {Dlre-tl J\fr,t\, Fl"om, )kl.bod)

2J etu=rs 'Total Coliform, 9221 8 Multiple Tub Frrmiot111iu11
Ttd1nlqur

il f!f'S/Ziut ( Zr,), Jll J.1J Afomir AJ.,r,,pliOJI Sporlromelry {Olr«i liNT/oi'I, fo1w'I
Air-A Fl»mr Mettdl

21 If?a /Nike! (Ni}, 31I-B At@tis Absorption Spectrometry ha//mg'i
{Direr! Mr-.-\t F'l~m< ~l,rhnd)

10 J1,'l"l"(ll','lro11 (F<J,Jil!-11 AlomicA!m1rpciop Spcclromdry{Din:d f!rm/.ft. lmi;/l
Afr-A( F'bimt l\tHhod)

I'? "/L!:n<f(Pb), JlJl. fl Ara!l1k1~b,ur111im1Sp<~lrum<l!)'(Oi1't-CI fim/tfl.lmi:/1
4Air-A FlamMethod)
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24 '#s« »th# Fc Coliform, 22 E M11lriplc Tube
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(2) J3c;;iJe1 thee tandrds, refer EPA stootlnii.!s for ,pee/fig inJlllS!Jy·Souru: cpc

+ on-v fas@yt> 1 >,3,°
tifflit'f<lfffi .-,. {!'Rflffi/Arrnlyscd o~·... ,i,\l~.,:i,Tq·?_:.o·'2<7 -~'\ \
l!fi:l;,i11 B..;lf!l«fidJ,1 Aulh<1dmi Sig1111lt>ry •• , ..

r,,;rt: I The rt:.ulu in the Test R.epan relalt 1ml7 ra 1he unn:; tc,toil: 2. i11c r .
er@tux to the sample ass rid in Lal.
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Phone : 0591-248SS94

REGIONAL OFFICE
Uttar Pradesh Pollution ·Control Board

MORADABAD·244 001

Analysis Report ofEffluent Sample

Name of Industry

Sample Collected by

Date ofSamplm-g·
Date ofAnalysisCompletion
SamplingPoint
Sample Code
Parameters Analysed

pH. BOD, COD, TSS, TDS, TS

Parameters:
1. Colour
2. Odour
3. Temperature (''C)
4. pH
5. Toal-Suspended Solids
6. Total-Dissolved solids
7. Total Solids
8. BO.D (3 days at27C
!J. C.O.D.
10. OH and Grease
11. Chromium (Hexavalent) as Cr'1
12. Nickel asNi
13. FluorideasF"CopperaoC
I4. Sulphateas,}e {5,
J.5, PhosphateasPO,
W. AmmonicaJ Nitrogen as NH_,
17. FreeAmmonia as N
18. Cyanide as CN

Analytical
Results

4
¢a¢ad4ta4

~ ' '.............................. ,. , ..
:.....8:&4......
: J~l.4 ..
: ..1:.-£.i.:: .

. ······"'"l:'"" ,
: ate¢e •.,. ~. .

e t a¢te e

. '
• • • • f • • • • • • - :i·o • a« t e n e t#t@so

In stream

Absent

40'CMax
5.5-9.0

30/50/75/100
2000.00

30.00
225.00/250.00

10.00
0.10
3.00

__g.oo
500
5.00
50.00
5.00
0.20

on land

5.5-9.0

10-0.00

;l(.).00

LOO
3.00

Standard for
Trade Effluent Discharged

Note: AJJ the values in mg.fl except pH or stated otherwise.

k, 4k.%l2?sosaeufit. ~
Asstt. ScientificOfficer RegionalOfficer

//



Ph»re : 091 •l.48S5M

h REGIONAL OFFICE
~~~ Uttar Pradesh Pollution Control Board
••illw MORADAB.AD-244 001,...,,

Analysis Report of Effluent Sample

·l

Name oflndustry

SampleCoUecledby

DateofSampling
Date ofAnalysisCompletion
SamplingPoint
SampleCode
Pa:rameteTSAnalysed

pH. BOD, COD, TSS, TDS. TS

I lU,{Jll

U"Ml
3.0

on land

' :lll<UMJ

ln "iln:am

i i1"CM:u:
5.5-9.0

,Hl/50 iJJl(Ji .
:.!OHltOO

·m.uo
225.00.lSfJ,00 '

m.no
0.10
3.00
2.<JO
'J_ (1)

5.00
:.iO.t)()
$.O<J
0.20

St.ltidard for
Tnuil! f.ffhm,J Oiv-hrn~-..rdAnal.yikal

Rcswu

' ~
... , I;'. ...... ....,'",, ...,.-........... , .. .. .., '

.. 280...•
•.212:9.......

•,. .. .. ,..._. .. .. .......... . ..,... ••,.~ ._.....'It..

' ta#to»tty «ta ha

. 'tat«aota. lkot..

.
ti t + '#iodate.

~ t..••l'• •tt-w, ,-.. , _,,.

Paran1eters :
1. Colour
2. Odour
3. 'Temperature iC)
-l. pH
5. Total-SuspendedSolids
6. Total-Dissolved solids
7. Total S ,lids
8. B.O..D. (.3 dap.ttt :ti C,;
!J, C.O.D.
JO. OH andGrcnsc
11. Chromium {Hexavalent}uCt·
12. Nickel asNi
13. Fluoride .us F
14. Sul.phatens:SO,
15. Pho::,-pliate a., PO,
W. /\mmonicalNh.rog:cnasNH
17. t;-ccAmmo:nfa osN
IR Cy:u1idc asCN

Note : :\11 the ,'3.lues inmg.II exreptpH or statedotherwise.

(
Asst.ScientificOffer RegionalOffer



Phone! 0591-2485594

REGIONAL OFFICE
Uttar Pradesh Pollution Control Board

MORADABAD~244 001

Analysts Report of Effluent Sample

Nameof Industrv.
Sample Collected by

Date ofSampling
Date ofAnalysisCom.pletion
SamplingPoint ·
Sa.mpleCode
Parameters A.n alysed ___.

la4#a4 #

pH. BOD, COD, TSS, TDS, TS

-

Standard for
Trade Effluent Discharged

100.00

20J).0
LOO
::LOO

5.5-9.0

on land

Absent

In stream

40'CMax
5 . .5 - 9.(}

:m/.50/75/100
2000.()(}

30.00
225.00/250.00

10.()0
0.10
3.00
200
s.oo
5.00
S0.00
5,00
0.20

Analytical
Results

.
4t i $$t a#a#

. ta »$¢4t' f • . • • ,.t .. .
wt¢i4 t4#¢44ta«

~ ., , , ..
tta##me@s t .,.,,. , , • "i·••·

Parameters:
1. Colour
2. Odour
3. Temperature TC)
.1, pH
5. Total-Suspended Solids
6. Total-Dissolved solids
1. Total !Solids
8. BOD. (3d: rc, ' .• la¥salt .)
!J. C.0.D.
IO. Oil and Grease
1 L Chromium (Fkxavalcnt) as Cr'
12. Nickel asNi
13. FluorideusCperao Cu
I4. SulphateaS0 'l)#a a,1»
15. Phosphate ali PO 1

rn. AmmonicaJ Nitrogen asNH,
17. free Ammonia as N
18, Cyanide asCN

..

Note : AU the values in mg./l exceptpH .or sta.ted otherwise.

,r'
Asstt,. ScientificOfficer Regional Offic0r



REGIONAL OFFICE
-/,~ :~~._... Uttar Pradesh Pollution Control Boardf' ,,,, MORADABAD-244 001

. Analysis Report ofEffluent.Sample

r·

Name ofindustry

Sample Collected by

Date ofSampling
·nate ofAnalysisCompletion
SamplingPoint
Sample Code
Param·etersAnalvsed, .

• .. ••• $¢iii$iii ..- ,.., ••,, ' ,

pH.BOD,COD, TSS.ms,TS
Standard for

Trade Effluent DischargedAnalytical
Remits In stream on land

Parameters:
1. Colour
2. Odour
3. Temperature ('C)
4. _pH
.5. 111l.al-Suspended Solid:s
6. Total-Dissolved solids
7. ToiaJ: Sol.ids
8. B.O.D. {3 daysa27Ci
V. C.O.D.
.10. Oil and Grease
11. Chromium (Hexavale:nt) as Cr"
12. Nickel asNi
13. Fluoride as F
l.J,. Sulphate as SO•
1.5. PhosphateasPO,
Hi. Ammonical Nitrogen asNH
rz. Free Ammonia as N
18. Cyanide asCN

-..... ,. • ···••·.. ·• .. -- 1...., ,.

-a4aka.gr·o
ti«at4ta$at4ta

...&.32:........

.... ~.,., .. .-..:••·· ·· .. .
i i ta.ta$ ......... •·••'!'*••····· ~ ,. ,. :.

Absent

40'CMax
5 ..5-!>.0

:rn/50/7IV100
2000.00

30.00
22.5.00/250.00

10.00
0.10
3.00"
2.00
2.()0

5.00
50.00
SJJ<)
0.20

5.5-1.0

100.00

10.00
1.00
3.00

Note : All the values inmg.ll exceptpHor stated otherwise.

./
Asst.ScientificOfficer

' ' • / \ I



rr

REGIONAL OFFICE
Uttar Pradesh Pollution Control Board

MORADABAD~24•i 001

Analysis Repo-rt of Effluent Sample

Name of Industrv
,J

Sample Collected by

Date ofSam.piing,,22...±it..
. . ~.1f. (JuJ-~ .

Sample Code : Ct!:../.~/.l!.lr.J:r.:~.'I: .
Para.metersAnalysed ~.: .

pH.BOD, COD,TSS~ TDS, TS

Parameters:
I. Co]out
z. Odour
3. Tempt"'t'aluTe ("C)
4. pH
5. Total-Suspended Solids
G. 'frnai-Di,;soh·cd solids
7. Total Slllicls
8 BOD ('.Jd · · •)-·'c•· • • . • • 0 ays at_, I
n. C.O.D.
10. OilandG:rease
1 L Chromium (Hexavalent)asCr''
12. Nickel as Ni
13. Fluoride as F
14. Sulphate as SO 1

15. Phosphate asPO,
i. AmmonicalNitrogen asNH,
l7. FreeAmmonia asN
18. Cyanide as CN

AnalyticaJ
Resu.lts

-

Standard for
Trade Effluent DiM:hargr-d

In streamn on land

Absent

4£fCMax
5.5-9.0 55-9.0

30/50/75/100
:moo.on

::HU10 JOO.HO
'.l2.5.00✓:l50.00

10.00 20.f)(J
0.10 too
3.00 3.00
2.00
2.00
5.00
50.00
!;,()0
0.20

Note : .AJJ the values in mg./l exceptpHor statedotherwise.

%. »cl tk=air¥' Sqcnt1ficAsstt.
~

Asstt Scientific Officet



(' Phone ; 0591-2485594

REGIONAL OFFICE
Uttar Pradesh Pollution Control Board

MORADABAD244 001

Analysis Report of Effluent Sample

Name oflnduslrv

Sample Collected by

Date ofSampling
Date cfAnalysis Completion
Sampling Point
Sample Code
Parameters Analysed,

pH. BOD) COD, TSS, TDS, TS

100,01)

20.00
J,00
3.00

5.5-1.0

on landJn siream

Absent

40'C Max
5.S-!J.O

30/50/75/100
2000.00

30.00
225.00/250.00

10.00
o.w
3:00
2.00
2.00
5.00
50,00
5.00
0.20

Standard for
Analytical Trade Effluent Di~charged
Results

Parameters:
l. Colour
2. Odour
3. Temperature ""CI
4. pH
5. Total-Suspended Solids
6. Total-Dissolved solids
7. Total Solids
8. B.OD. 3 days at27 C
9. C.O.D.
JO. Oil and Grease
1.1. Chromium (Hexavalent) as Cr''
12. Nickel as Ni
13. Fluoride as f
14. Sulphate as SO,
JS. PhosphateasPO,
Hi. AmmonicalNilrogen asNH 1

17. Free Ammoniaas N
18. Cvanide as CN,

Note: All thevaluesln mg./] except pH or stated otherwise.

, 4,Ml6o
g2kg /ff66
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Applicant

ls
(Teevra Gupta)

OOAE 127538

lockdown. We did not start any wet processes till 28.05.2020.
only dry processes of final finishing due to lack of labour and COVID-19
Lockdown and then from 11.05.20 to 28.05.20, we had been conducting

Pital Nagari Moradabad

company and its divisions.
3. That the factory remained closed from 23.03.2020 to 10.5.20 on account of

jI

i

UTTAR PRADESH

t\.::\v ..7 ,:, i,:. :-:::~~ avit of Teevra Gupta S/o Shri Anil Gupta R/o Rampur Road, Morada bad
\ Dis\, N~t, keyct. applicant states as under:•e x». ,er" 1. That the applicant is the Director of C. L. Gupta Exports Ltd., 18 Km

--\:- -::- l!I Morada bad -Delhi NH-24, Village - Jivai, Amroha.
2. That the applicant is aware of facts pertaining to the operations of the

e­. >. ..,. -
0 O
',0•. i .. tAss±
$rs;isk ikea that the contents of this affidavit from S.No. 1 to 3 are true to best of my. ·it .__,'II!' t
g;; i 1@wledge and belief. Not_hing has been hidden.

$+i "S): ; ,if.pi±j? "iij. 31st day of October'2020.
I 1h · ,. , c., e2?tr ; °#hie,:szl;; .. -, .. ~ .. .!"2.la.i;#i;3 j fi Witness: G£> °'f
3° JI , (1) (Sharif Ahmad)

; f 4 1 li S/o Late Shabbir Ahmad
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Annexure-V III

Summary
Bore well #4 Initial Reading Final Reading Total (in KL) Remarks

21.12.18 to 16.10.19 53582 74989 21407

22.10.19 to 18.01.20 0 7697 7697 Meter Replaced

19.1.20 to 21.3.20 0 2071 2071 Meter Replaced

21.3.20 to 30.5.20 2071 3389 1318
E+ E±4$} #gg R :,,.,··" 4f~GI.' •' \\'~(, ·±#f#Ee. e;

HR$%98±$1 Total1 : t 493±fa
Borewell No#3 Initial Reading Final Reading Total (in KL) Remarks

21.12.18 to 26.12.18 98984 100000 1016

27.10.19 to 15.10.19 0 45154 45154 Meter Restart

16.10.19 to 22.10.19 45154 46404 1250

22.1019 to 18.01 .20 O 12754 12754 Meter Replaced

19.1.20 to 21.3.20 D 6355 6355 Meter Replaced

21.3.20 to 30.5.20 6355 9781 3426

Total 2 69955

Total Water Withdraw

21.12.18 to 30.5.20

102448 KL
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ANM€URE_ 77
,: I a±ta rsfziau at

CENTRAL POLLUTION CONTROL BOARD
rzafaru, a vi mrar ura+a 1inc1 7a ram

MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INC

By Speed Post/Email

B-Others(N)/CPCB/Distillery/2019-20

To,
Member Secretary.
Uttar Pradesh Pollution Control Board (UPPCB),
H.N.O. TC-12 Vibhuti Khand.
Gonni Nagar,
Lucknow-226010
Uttar Pradesh

Date: 27.11.2020

Subject: Letter received from MIs C.L.Gupta Exports Pvt. Ltd., Amroha, UP in O.A. no.
220/2019 in the matter of Adil Ansari Vs. MIs. C.L.Gupta Exports Pvt. Ltd. &
Ors. -reg.

Sir,

This has reference to the letter dated 5.1 1.2020 (enclosed) received from Mis C.L.Gupta
Exports Pvt. Ltd., Amroha, UP in O.A. no. 220/2019 which may be kindly examined. EC may
be levied by the Uttar Pradesh Pollution Board considering the representation received from
the unit and following due process of law including personal hearing of the unit if required. It
is also requested to intimate CPCB about the action taken in pursuance of Hon 'blc NGT order
dated 06.08.2020.

Yours faithfully,
Encl: As above

I
d-=sn»lo->

47lu]10
(A.K.Vidyarthi)

Scientist 'E' & Divisional
Head, WQM-II Division

'ufan sra' qii 3jm, fa« 11003
Parivesh Bhawan, East Arjun Nagar, Delhi- 110032

f

an/Tel 43102030, 22305792. aqTz/website www.cpcb. ic.in
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Joint Inspection Report

(10.12.2020)

of

M/s C.L. Gupta Exports PVT. Ltd., Amroha,

U.P

In The Matter Of

Adil Ansari Vs. M/s C. L. Gupta Exports Pvt.
Ltd. & ors.

[O.A. NO. 220/2019]

-Prepared by-
The Joint Committee of CPCB, UPPCB, CGWA

& SDM-Amroha

Constituted by

t1on'ble National Green Tribunal

(Order dated 06 August, 2020)
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JOINT INSPECTION REPORT OF M/S C. L. GUPTA EXPORTS PVT. LTD., 18 KM
BEFORE MORADABAD, VILL. JIVAI, AMROHA-244001 AS PER HON'BLE NGT
ORDER DATED 06.08.2020 & 03.12.2020 CARRIED OUT BY JOINT INSPECTION
COMMITTEE OF SDM-AMROHA, UPPCB, CGWA & CPCB ON 10.12.2020

1.0 Subject Matter

Matter: Adil Ansari Vs. M/s. C.L. Gupta Exports Pvt. Ltd., O.A. No. 220/2019

Subject: Compliance of environmental norms to be monitored and cross-checked by the
joint Committee also to ascertain the water audit component with the availability
and extent of rational use for residential purpose and separately for industrial
purpose.

2.0 Order of Hon'ble NGT dated 06.08.2020 and 03.12.2020

The Hon'ble NGT in the said matter passed the following directions vide its order dated
06.08.2020:

"7. In view of the above, not only there are serious continuing violations of environmental

norms without corresponding stringent action, the unit appears to have played fraud in

obtaining NOC for ground water extraction for industrial purpose by falsely representing

that purpose of extraction was residential. Action needs to be taken in this regard as per

law of the land. Apart from this aspect, compliance with environmental norms needs to be

ensured by the industrial unit which needs to be monitoredand cross checked anda further

report furnished by the joint Committee through the CPCB. Status of compliance as on

30.11.2020 be filed by 15.12.2020 by e-mail at judicial-ngt@gov.in preferably in the form"

The Hon'ble NGT in the said matter passed the following directions vide its order dated
03.12.2020:

"8. Vide order dated 06.08.2020, this Tribunal directed compliance of environmental

norms to be monitored and cross-checked by the joint Committee and filing of further

status of compliance as on 30.11.2020 by 15.12.2020. Let thejoint Committee furnish its

report accordingly with a further report of water audit of the entire complex (all the units

and the residential areas). The joint Committee may also ascertain the status of the

quantum of water recycling/refining and the use of energy for the purpose. The water

audit component in the report may specially deal with the availability and extent of rational
use for residential purpose and separately for industrial purpose."

3.0 Observations made in relevant NGT orders

3.1 NGT order dated 29.08.2019 O.A. No. 220/2019

1. In view of the joint Committee report filed on 07.05.2019, NGT vide order dated

29.08.2019 directed a joint Committee of SDM-Amroha, CPCB, UP State PCB and

CGWA to submit further updated status. The joint Committee may also make an

Page 6 of 70



assessment of the compensation to be recovered for the damage caused which should

cover the entire period of damage and should be deterrent having regard to financial

capacity of the unit and the nature of violations. The nodal agency was the State PCB

for coordination and compliance.
2. A joint Committee of CPCB, UP State PCB and CGWA inspected the unit M/s C. L. Gupta

Exports Pvt. Ltd. dated 16.10.2019 and filed the joint inspection report to Hon'ble NGT
on 03.12.2019, which was considered by the Hon'b\e NGT vide it's order dated

04.12.2019.

3.2 NGT order dated 04.12.2019 O.A. No. 220/2019

► Hon'b\e NGT considered the joint inspection report filed by joint Committee of CPCB,

UP State PCB and CGWA on 03.12.2019 and directed,

"9. In view of the above, let further follow up action be taken by the statutory

regulators-CPCB, State PCB, CGWA and District Magistrate in accordance with the

due process of law. Compliance report may be filed on or before 31.01.2020 bye-

mail at judicial-ngt@gov.in."

3.3 NGT order dated 06.08.2020 O.A. No. 220/2019

► Compliance with environmental norms needs to be ensured by the industrial unit

which needs to be monitored and cross checked and a further report furnished by

the joint Committee through the CPCB. Status of compliance as on 30.11.2020 be

filed by 15.12.2020.

3.4 NGT order dated 03.12.2020 O.A. No. 220/2019

► Tribunal directed compliance of environmental norms to be monitored and cross­

checked by the joint Committee and filing of further status of compliance as on

30.11.2020 by 15.12.2020. Let the joint Committee furnish its report accordingly

with a further report of water audit of the entire complex (all the units and the

residential areas). The joint Committee may also ascertain the status of the quantum

of water recycling/refining and the use of energy for the purpose.
► The water audit component in the report may specially deal with the availability and

extent of rational use for residential purpose and separately for industrial purpose.

4.0 The Joint Inspection dated 10.12.2020

► In compliance to the Hon'ble NGT order dated 06.08.2020 and 03.12.2020, inspection

of M/s C.L. Gupta Exports Pvt. Ltd., Amroha, U.P (hereinafter referred as 'the unit')

was carried out on 10" December, 2020 by a joint committee comprising of SDM­

Amroha, officials from RO-Bijnor, Uttar Pradesh Pollution Control Board (UPPCB),

Page 7 of 70
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Central Ground Water Authority (CGWA), Lucknow and Central Pollution Control Board

(CPCB), Delhi.

► The unit has following manufacturing sections:

a) Glass art ware manufacturing section

b) Metal art ware manufacturing section

c) Wooden art ware manufacturing section

d) Marble art ware manufacturing section

e) Thermocol block manufacturing section

f) Corrugated paper & carton section

► Previously, the unit had separate 03 Nos. of Effluent Treatment Plants (ETPs) i.e., for

Wood section (25 KLD capacity), for Glass section (100 KLD capacity) and for Metal

section (175 KLD capacity) and 03 Nos. of Sewage Treatment Plants (STPs) i.e., near

Glass section (60 KLD capacity), near Metal section (60 KLD capacity) and at

Residential colony (120 KLD capacity) for treatment of industrial effluent and domestic
waste water.

► However, during joint inspection dated 10.12.2020, it was observed that, the unit has

two Pre- Effluent Treatment Plants (ETP), one common ETP and one common STP in

the unit premises as mentioned below:

i. Pre-ETP for effluent generated from electrophoretic, lacquering and paint booth
sections (Pre-ETP-1)- 25 KLD

ii. Pre-ETP for treatment of floor washing effluent (Pre-ETP-2)

iii. Common Effluent Treatment Plant for all manufacturing sections - 150 KLD

iv. Common Sewage Treatment Plant for treatment of domestic waste water

generated from all manufacturing sections and Residential Colony - 250 KLD

The joint inspection team visited all 06 manufacturing sections and all effluent/waste water

treatment facilities located in units premises at Village: Jivai, Amroha. The Committee

focused on Ground water abstraction, water consumption Hazardous waste management,

performance of ETPs and STP, compliance verification w.r.t effluent discharge norms/Zero

Liquid Discharge (ZLD), water audit, status of quantum of recycling of treated waste water,

energy consumption in effluent treatment & recycling/refining and availability & extent of

use of fresh and treated waste water for residential purpose and separately for industrial
purpose.

5.0 Status of Consent to Operate {CTO)

► Previously the unit had two separate Consent to Operate (CTOs):

a) Common consent to operate for Glass Art ware-150 Ton/Month, Metal Art ware-

30 Ton/Month and Wooden Art ware-15 Ton/Month under the Water (Prevention

& Control of Pollution) Act, 1974 (Consent no. 939591) and the Air (Prevention &
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Control of Pollution) Act, 1981 (Consent No. 927007) issued by Uttar Pradesh

Pollution Control Board are placed at Annexure-1a and Annexure-1b

respectively, both were valid upto 31.12.2019.

b) Consent to operate for Thermocol block-65 Ton/Month under the Air (Prevention

& Control of Pollution) Act, 1981 (Consent No. 5223743) issued by Uttar Pradesh

Pollution Control Board are placed at Annexure-2, valid upto 31.12.2019.

► The unit applied for obtaining common CTO for all 06 manufacturing sections i.e.,

Glass Art ware, Metal Art ware, Wooden Art ware, Marble Art ware, Thermocol block

& Corrugated Paper & Carton under the Water (Prevention & Control of Pollution) Act,

1974 and Air (Prevention & Control of Pollution) Act, 1981 on 16.12.2019, however

the same were rejected by UPPCB dated 30.09.2020 due to (i) non-submission of

calculated Environmental Compensation amount of Rs. 74,45,160/- for illegal

abstraction of ground water for industrial purpose, Rs. 1,08,60,000 for discharging

the effluent in violation of prescribed norms and Rs. 7,12,567/- for violation of

hazardous waste rules till 30.09.2020 and non-issuance of CGWA NOC for abstraction

of ground water for industrial use, in compliance to Hon'ble NGT order dated

06.08.2020.

► Application rejection copy from UPPCB to the unit dated 30.09.2020 under the Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981 is placed at Annexure-3a and Annexure-3b.

► The unit again applied on 29.11.2020 & 30.11.2020 for obtaining common CTO for all

06 manufacturing sections i.e., Glass Art ware, Metal Art ware, Wooden Art ware,

Marble Art ware, Thermocol block & Corrugated Paper & Carton under the Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981, however the unit is yet to obtain valid common CTO from UPPCB.

► Application copy for obtaining common CTO under the Air (Prevention & Control of

Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 is

placed at Annexure-4a & Annexure-4b.

6.0 Samples Collection

The Joint Committee collected samples from various locations from each manufacturing

section, different points of Pre-ETP, common-ETP & common-STP to ascertain the

performance of ETPs & STP as well as to verify unit's claim about using treated effluent of

common-ETP & common-STP in process and other areas. Groundwater samples within the

industrial premises were also collected. All samples collected from the unit were sealed in

the presence of unit representative and duplicate samples were provided to the unit

representative. The samples have been analyzed in CPCB laboratory, Delhi.

(
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2. During the joint inspection dated 10.12.2020, the joint committee observed that

four (04) borewells were found sealed with metal cap and submersible pump &
wiring were found removed.

3. Among total 06 nos. of borewells observed during previous inspection dated

16.10.2019, only two borewells i.e., borewell no. 3 & borewell no. 4 were found

active and being used by the unit to meet its freshwater requirements during joint
inspection dated 10.12.2020.

4. At the time of joint inspection reading of flow meter installed on borewell no. 3 and

borewell no. 4 were found 26209 m3 (34.24 m?/hr) and 10946 m3 (39.32 m?/hr)
respectively.

5. Status of all borewells, observed during previous and current joint inspection is
mentioned below.

Sr. Borewell No. Location Meter Coordinates
No Identifi­ Northing Eastingcation (Latitude) (Longitude)Number
1 Borewell No. 1 Residential Not in 28.82069 78.5964

Area Operation
2 Borewell No. 2 Residential Not in 28.8195 78.5961

Area Operation
3 Borewell No. 3 Residential 26209 28.8200 78.5967

Area
4 Borewell No. 4 Glass Div. 10946 28.8179 78.5956
5 Borewell No. 5 Glass Div. Not in 28.8184 78.5961

Operation
6 Borewell No. 6 Pump Not in 28.8201 78.5972

(For fire House Operation
hydrant) I

The detail of collected water & effluent samples and analysis results are
mentioned in the following sections.

7 .0 Freshwater Consumption

7.1 Observations on sources of fresh water

1. As per the earlier joint inspection dated 16.10.2019, the unit had total 06 nos. of

bore wells located at different places within the premises as mentioned below:
Table 1: Borewell locations with Co-ordinates

dII dII bbTa le 2: Status of a orewe s urinq previous an current inspection
Sr. Borewell Location Status as per Status as per current jointNo. No. previous joint inspection dated 10.12.2020

inspection dated
16.10.2019

1 Borewell Residential Not in Operation The borewell was not dismantled. It
No. 1 Area was sealed with metal cap.

Submersible pump and wiring were
found removed

2 Borewell Residential Not in Operation The borewell was not dismantled. It
No. 2 Area was sealed with metal cap.

@ 'I
~age10of70'



(

No.(NOCNOCCGWAobtainedhas

6. As per the expired NOC issued by CGWA which was valid from 21.12.2016 to
20.12.2018 the unit had permission for abstracting 330 m?/day (not exceeding

99,000 m?/year) ground water from 02 borewells only for domestic and industrial

purpose (Expired CGWA NOC copy placed at Annexure-5). Thereafter, the unit

applied for renewal of CGWA NOC dated 08.12.2018 (Application for Renewal

placed at Annexure-6).
7. Currently, the unit

Submersible pump and wiring were
found removed

3 Borewell Residential Operational Active/In operation (Fig. 1)
No. 3 Area

4 Borewell Glass Div. Operational Active/In operation (Fig. 2)
No. 4

5 Borewell Glass Div. Not in Operation The borewell was not dismantled. It

No. 5 was sealed with metal cap.
Submersible pump and wiring were
found removed (Fig. 3)

6 Borewell Pump Not in Operation The borewell was not dismantled. It

No. 6 (For House was sealed with metal cap.

fire Submersible pump and wiring were

hvdrant) found removed

CGWA/NOC/IND/REN/1/2020/5657) dated 23.04.2020, for abstracting ground

water of 155 m?/day (46,500 m?/year) from 03 borewells, only for domestic,

drinking and/or greenbelt purpose and not for industrial purpose, which is valid

from 21.12.2018 to 19.12.2021. Valid NOC for domestic purpose issued by CGWA

is placed at Annexure-7.
ble 3: CGWA permission for around water abstraction
No. of Max. Abstraction Not exceeding Valid from Valid upto

Borewell Permission from (KL/Year) by
CGWA (KLD) CGWA

03 155 (only for 46500 (only for 21.12.2018 19.12.2021

domestic, drinking domestic,
and/or greenbelt drinking and/or
purpose) greenbelt

purpose)

Ta

bv the unit
Sr. Month Fresh water abstraction (KL)

No. Borewell No. 3 Borewell No. 4 Total

1. Dec-19 5096 3132 8228

2. Jan-20 4598 1714 6312

3. Feb-20 2653 1828 4481

7.2 Observations on fresh water consumption
1. As per the record of borewells meters reading provided by the unit, the total

freshwater consumption from Dec-2019 to Nov-2020 through two active borewells
is as below:

Table 4: Quantity of fresh water consumption from Dec-2019 to Nov-2020, as submitted
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4. Mar-20 (upto 21.03.20) 1963 658 2621
5. 22-Mar-20 to 05-May­ 1107 550 1657

20 (Lockdown due to
COVID-19)

6. 06-May-20 to 31-May­ 2392 768 3160
20

7. June-20 3002 1212 4214
8. July-20 2792 1347 4139
9. Aug-20 2523 1328 3851
10. Sep-20 2429 1146 3575
11. Oct-20 2492 1141 3633
12. Nov-20 2265 1028 3293

Total fresh water 33312 15852 49164
consumption (m?/year) 49164 m?/year against permitted 46500
(from Dec-2019 to Nov-2020) m?/year (as per granted CGWA NOC)
Average freshwater consumption 2776 1321 4097
(m?/month)
Average Fresh water consumption per day 136.6 KLD against
(considering 366 days from Dec-19 to Nov-20) permitted 155 KLD
*Excluding lockdown period from 22.03.20 to 05.05.20

2. As on date the unit have valid CGWA NOC, according to which the unit is permitted to

extract 155 KLD (46,500 m?/year) of ground water from 03 borewells, only for

domestic, drinking and/or greenbelt purpose, however, during joint inspection only 02

borewells were found operational to meet daily fresh water requirement.

3. However, as per the logbook record of borewells, the unit has extracted 49,164 KL of

ground water from 02 borewells (refer Table-3) from Dec-2019 to Nov-2020 (i.e. in

one year), which is 2664 KL higher than the permitted abstraction of 46,500 KL and

violation of condition of CGWA NOC for permission of abstraction of ground water.

4. As per logbook data provided by the unit from 01.11.20 to 09.12.20 for abstraction of

ground water, the unit has abstracted about 114.08 KL of ground/fresh water per day.

7.3 Piezometer detail

• The Unit has installed 02 nos. of Piezometers for measurement of groundwater
level at the following locations:

Table 5 Piezometric wells location details
Piezometric well Locations

s.
No.

Piezometric
well No.

Location Northing
(Latitude)

Coordinates

Easting
(Longitude)

78.596513

78.596445

28.820163

~~age12of70

Residential Area
near Borewell No-3
At entrance of glass 28.818078
div. near Borewell
NVo.-4

Piezometric well
No. 1 (Fig. 4)
Piezometric well
No. 2

2

1
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7 .4 Rain Water harvesting system
• As informed by the unit, total 12 nos. of rainwater harvesting pits has been

provided for recharge of groundwater having potential to recharge 1,07,526
m?/year at different locations against the minimum required potential of 1,06,000
m?/year. Details as follows;

Table 6: Rain water harvesting pits details
As Per CGWA Recharge No. of rain Location Size of each pit

ground water Potential water
recharge to be (m?/year) harvesting
implemented pits
at least
(m?/year)

1,06,000 1,07,526 Pit No. 1, 2, Metal division
3&4 (Near ETP)

Pit No. 5, 6, At gas yard
7&8 3m x 3m x 2.5m =

Pit No. 9 & Glass division 22.5 m3

10 (near F.O.
tank)

Pit no. 11 & Residential
12 area

Total 12 nos. of rain water harvesting pits

7.5 Characteristics of the Ground Water
• The analysis results of samples collected from the borewells of the unit are as

below:

0

f :hdfChblTa e 7: aracteristics or groun water samples o tle unit
Hand BIS IS
Pump 10500:2012

Parameters
near Borewell Borewell (Permissible

Natural -3 -4 limit in absence
pond of alternative

S. No. (Fia. 25) source)

1 DH 7.6 7.8 7.8 6.5-8.5

2 COD 12 BDL BDL -

3 TDS 344 572 300 2000

4 TSS BDL BDL 10 -

5 Chloride 13 25 118 1000

6 Sulohate BDL 7 21 400

7 Phosphate BDL 0.1 0.08 -

8 Fluoride 0.2 0.3 BDL 1.5

9 NO3 BDL BDL 1. 7 45

10 As BDL 0.04 BDL 0.05

11 Cd BDL BDL BDL 0.003

12 Co BDL BDL BDL -

13 Cr BDL BDL BDL 0.05

14 Cu BDL BDL BDL 1.5

15 Fe 1.79 0.03 0.1 0.3

16 Mn 0.4 0.12 0.21 0.3

17 Ni BDL BDL BDL 0.02

18 a Pb 0.01 BDL BDL 0.01

vi • - • @0 '-..­ .16<2> Page 13 of 7
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(all values are in mg/l except pH and Hg(g/D))

7.6 Observation on Analysis result of groundwater samples

1. Analysis result of samples collected from Borewell No. 3 & Borewell No. 4 found

complying with the permissible limit of drinking water quality standard.

2. Sample collected from hand pump (near natural pond) showed Fe-1.79 mg/l

against 0.3 mg/l and Mn-0.4 mg/l against 0.3 mg/l of the permissible limit of BIS

IS 10500:2012 (permissible limit in absence of alternative source).

3. As per CGWB report "National Compilation on Dynamic Ground Water Recourses

Assessment of India, 2017" (Page No. 146) Joya, District Amroha is in Over
Exploited category.

19 Sb BDL BDL BDL -
20 Se BDL BDL BDL 0.01
21 V BDL BDL BDL -
22 Zn 14.25 0.05 BDL 15

8.0 Observations on manufacturing sections of Glass Art ware, Metal Art ware,
Wooden Art ware, Marble Art ware, Thermocol block and Corrugated Sheet &
Box

8.1 Observations on Glass Art ware Manufacturing Section

1. During the joint inspection, the glass art ware manufacturing section was found

operational. In this section, the unit is manufacturing Glass art wares using silica

sand, soda ash, limestone and feldspar as a raw material.

2. As per the previous CTO under the Water (Prevention & Control of Pollution) Act,

1974 (Consent no. 939591) and the Air (Prevention & Control of Pollution) Act, 1981

(Consent No. 927007) issued by UPPCB, which has been expired on 31.12.2019, the

unit has permission for production of Glass Art ware-150 Ton/Month. On the day of
joint inspection, the production was reported 9 Ton.

3. Monthly production in data from June-2020 to Nov-2020 of glass art wares as
submitted by the unit is as below:

b, ittedb th20 t N 20Jrrtf GIe ro uc0on o ass a wares ram une- 0 ov- as su, mt e y e uni
Sr. No. Month Production of Glass Production capacity

art wares (Ton) permitted as per expired
CTO

1. June-2020 236
2. July-2020 239 250 Ton/ Month
3. Aug-2020 241
4. Sept-2020 238
5. Oct-2020 242
6. Nov-2020 231

Tabl 8 P id ti

4. To fulfill the fresh water requirement for drinking purpose in this section, the unit

!·6·is,2< (y+so

has provided three tanks of 5000 lit capacity each.

­



5. The unit has 02 nos. of PNG/Propane gas fired Glass Melting Furnace (operating at

1500 °C-melting point of glass), 02 nos. of float bath (glass from the furnace gently

flows over the refractory spout on to the mirror-like surface of molten tin, starting

at 1100 °C and leaving the float bath as solid ribbon at 600 °C), 03 nos. of annealing

furnace, 07 nos. of chakkas (grinding-for removing sharp edges) and 02 nos. of

drilling sections.
6. Glass art wares manufacturing process comprises of raw material storage, batch

mixing, lifting to furnace hopper, charging through DOG house, melting furnace

(1470-1500 °C), refining (@ 1260°C), working bay (@ 1180-1220 °C), blowing,

annealing, inspection, wire cutting, grinding, etching and packing.
7. Process flow chart of glass art ware manufacturing is mentioned below:
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8. In this section, the unit has also provision for Zinc, Nickel, Copper

plating/phosphating, which is a part of glass art wares section.
9. Treated waste water from common-ETP and common-STP is utilized in this section

to fulfill the water requirement in different processes for manufacturing of glass art

wares and in toilet flushing. One tank of 14,000 lit capacity & three tanks of 5000 lit

,%e " #vA



capacity each are provided for storage of treated effluent from common-ETP and

three tanks of 5000 lit capacity each are provided for storage of treated waste water
from common-STP.

10. The source of effluent generation are

a) Blowing, grinding & drilling process:

- For treatment of effluent generated from blowing, grinding and drilling process,

the unit has a separate waste water recycling plant comprises of one collection

tank, oil & grease skimming tank, settling tank, sand filter, carbon filter and
Activated Carbon Filter (ACF), which is located at glass division.

- Treated effluent from this recycling plant is stored in a tank of 80,000 lit capacity

(located under the PNG gas fired glass melting furnace of the glass division) and

then re-used/utilized in the glass division and top up is being made with treated
effluent from common-ETP.

- At the time of joint inspection, this recycling plant was found non-operational

and waste water stored in the tanks was found stagnant.

b) Plating/phosphating process:

Effluent generated from the plating/phosphating section is being sent to Pre­
ETP-1 (25 KLD capacity) for treatment.

Details of Pre-ETP is mentioned in Section- 9.0.

11. The unit has not provided flow meter at the utilization point of treated waste water

consumption as well as effluent being pumped to Pre-ETPs/common-ETP. Hence, the

quantity of treated effluent consumed and quantity of effluent generated from this

section could not be assessed due to unavailability of flow meters.

12. As per the logbook record from 01.11.2020 to 09.12.2020 provided by the unit,

about 83.21 KLD of treated waste water is being used in this section.

13. Previously, the unit had one Effluent Treatment Plant (ETP) of 100 KLD capacity for

treatment of the effluent generating from glass division, however during joint

inspection, the same was found non-operational and in defunct condition (Fig. 5).
14. Sample of water being used in glass division from treated effluent storage tank, the

tap and from drain of the glass cutting section were collected for analysis purpose
and analysis result is presented below.

d fIIfTbl 9 Cha e aracteristics o samo e co ecte rom giass section-Genera parameters

±s" pH TSS COD BOD Chloride PO;-P NO3-N Colour SulphateI

n s
Tank over 7.5 68 173 99 136 BDL 1.6 31 45alass unit
drain of the
glass cutting 7.5 88 335 115 165 2.71 9.1 13 43
section
Water used in 7.1 12 148 57 105 BDL 12.3 BDL 158Glass unit



(

(all values are in mg/I except pH and colour (Hazen unit))

dh

(all values are in mg/I except Hg(µg/1))
15. The unit representative informed that the water from this glass cutting section drain

is being stored in a tank of capacity 80,000 litres, located below the furnace of the

glass section and same is pumped to overhead tank for consumption in manufacturing

operations at Glass division.

8.2 Observations on Metal Art ware Manufacturing Section
1. During joint inspection the metal art ware manufacturing section was found

operationa I.
2. As per the previous CTO under the Water (Prevention & Control of Pollution) Act, 1974

(Consent no. 939591) and the Air (Prevention & Control of Pollution) Act, 1981

(Consent No. 927007) issued by UPPCB, which has been expired on 31.12.2019, the

unit has permission for production of Metal Art ware-30 Ton/Month. On the day of

joint inspection, the production was reported 8 Ton.

3. Monthly production in data from June-2020 to Nov-2020 of metal art wares as

submitted by the unit is as below:

Table 10:C aracteristics of samole co /ecte from alass section-Heavy meta s

t"p As Cd Co Cr Cu Fe Mn Ni Pb Sb Se V Zn

location
Tank over BDL BDL BDL BDL 0.03 0.4 0.09 0.02 1.2 BDL BDL 0.13 BDL

alass unit
drain of the 0.01 BDL BDL BDL 0.04 0.44 0.09 0.04 1.52 BDL BDL 0.15 0.05
glass cutting
section
Water used 0.02 BDL BDL BDL 0.32 0.53 0.78 0.55 0.02 BDL BDL 0.13 2.05

in Glass unit

table 11: Production of Metal art wares from June-20 to Nov-20 as submitted by the uni
Sr. No. Month Production of Metal Production capacity

art wares (Ton) permitted as per expired
CTO

1. June-2020 189
2. July-2020 191 200 Ton/Month
3. Aua-2020 194
4. Set-2020 193
5. Oct-2020 190
6. Nov-2020 182

T

4. To fulfill the fresh water requirement for drinking purpose in this section, the unit has

provided three tanks of 5000 liters capacity each.

5. Manufacturing process comprises of raw material storage, pre-treatment i.e.,

polishing, phosphating & shot blasting, finishing of goods i.e., powder coating, painting

& plating/electrophoresis coating, packing and dispatch.

6. Process flow chart of metal art ware manufacturing is mentioned below:

are - S ts>
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7. The water requirement in painting, phosphating, electrophoresis, electro-plating

process and in toilet flushing is fulfilled by using treated effluent from common-ETP as

well as treated waste water from common-STP. AS informed by the unit representative

Ni, Cu, Zn and brass plating is carried out in this section and cyanide is not used in any

process within the section.

8. For storage of treated effluent from common-ETP, there are total six tanks of 5000

liters capacity each and for storage of treated waste water from common-STP, the unit

has provided total six tanks of 5000 liters capacity each.

9. The main source of wastewater generation is from phosphating, electroplating,

electrophoresis, paint booth and from floor washing.

10. The waste water generated from:

a) Electrophoresis and paint booth (lacquering) sections is being sent to Pre-ETP-1

(25 KLD capacity) followed by common-ETP for treatment and

b) Phosphating & electroplating is directly sent to common-ETP for treatment

c) Floor washing is sent to Pre-ETP-2 provided for treatment of effluent generating
from floor washing

11. Previously, the unit had one Effluent Treatment Plant (ETP) of 175 KLD capacity for

treatment of the effluent generating from metal division, however during joint

inspection, the same was found upgraded and converted into one common-ETP for

,,5>,,
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(

treatment of effluent generating from all the manufacturing sections. Details of

common-ETP is mentioned in Section- 9.0.

12. The unit has not provided flow meter at the utilization point of treated waste water

consumption as well as effluent being pumped to Pre-ETPs/common-ETP. Hence, the

quantity of treated effluent consumed and quantity of effluent generated from this

section could not be assessed due to unavailability of flow meters.
13.As per the logbook record from 01.11.2020 to 09.12.2020 provided by the unit, about

95.95 KLD of treated waste water is being used in this section (refer table 28).

14. Sample of treated wastewater being used in metal phosphating process was collected

for analysis purpose and analysis result is presented below.
Gd fIIfChblTa e 12: aracteristics o samo e co ecte rom meta section­ enera parameters

~

s
I pH TSS COD BOD Chloride PO;-P NO3-N Colour Sulphate

location
Water used in
Metal 7.1 12 171 61 151 BDL 20.6 9 166
Phosphating
section
(all values are in mg/I except pH and colour (Hazen unit))
Table 13: Characteristics of sample collected from metal section-Heavy meta s

+ As Cd Co Cr Cu Fe Mn Ni Pb Sb Se V Zn

Water used in
Metal 0.01 BDL BDL BDL 0.7 0.08 0.01 1.19 BDL BDL BDL 0.1 0.14
Phosphating
section

(all values are in mg/I except Hg(µg/1))

0,>

Sr. No. Month Production of Production capacity
Wooden art wares permitted as per expired
(Ton) CTO

1. June-2020 137
2. July-2020 138 150 Ton/Month
3. Aug-2020 141
4. Sept-2020 142
5. Oct-2020 137

1L . .
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8.3 Observations on Wooden Art ware Manufacturing Section

1. At the time of inspection, the wooden art ware manufacturing section was found

operational.
2. As per the previous CTO under the Water (Prevention & Control of Pollution) Act,

1974 (Consent no. 939591) and the Air (Prevention & Control of Pollution) Act,

1981 (Consent No. 927007) issued by UPPCB, which has been expired on

31.12.2019, the unit had permission for production of Wooden Art ware-15

Ton/Month. On the day of joint inspection, the production was reported 8 Ton.

3. Monthly production in data from June-2020 to Nov-2020 of wooden art wares as

submitted by the unit is as below:
Table 14: Production of Wooden art wares from June-20 to Nov-20 as submitted by the
unit



I 6. I Nov-2020 I 133
4. The unit has common drinking water point and common toilets, located between

wooden and marble art ware sections for employees working at wooden and marble
sections.

5. To fulfill the fresh water requirement for drinking purpose in wooden and marble

art ware sections, the unit has provided two tanks of 5000 lit capacity each. These
two tanks are placed at terrace of marble art ware section.

6. Manufacturing process of the wooden art ware comprises of log yard, sawing,

treatment Process, seasoning, machining, fabrication, finishing, lacquer spray

booths/paint booths (total 40 nos.), packing and dispatch. Process flow chart of

wooden art ware manufacturing is mentioned below:
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7. For steam requirement in seasoning process, the unit has one wood chips fired

Thermic Fluid Heater (TFH) of 10 lac Kcal/hr capacity, followed by cyclone separator

& wet scrubber as Air Pollution Control Device (APCD). Height of the stack attached
to this TFH is 40 meters.

8. Treated waste water from common-ETP is utilized in this section to fulfill the water

requirement in TFH and lacquering booths/paint booths. Two tanks of 2000 lit

capacity each is provided for storage of treated effluent from common-ETP.

9. Treated waste water from common-STP is utilized for flushing in toilets located
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each is provided for storage of treated waste water from common-STP. These two

tanks are placed at terrace of marble art ware section.

10. Source of effluent generation is lacquer spray booths/paint booths, which is being

sent to Pre-ETP-1 (25 KLD capacity) for treatment and then further sent to

common-ETP.

11. The unit has not provided flow meter at the utilization point of treated waste water

consumption as well as effluent being pumped to Pre-ETPs/common-ETP. Hence,

the quantity of treated effluent consumed and quantity of effluent generated from

this section could not be assessed due to unavailability of flow meters.

12. As per the logbook record from 01.11.2020 to 09.12.2020 provided by the unit,

about 25.97 KLD of treated waste water has been used in this section.

13. Previously, the effluent generated from wooden art ware division, was treated in

Effluent Treatment Plant (ETP) of 25 KLPD capacity. Now the unit has installed

common Pre-ETPs and common-ETP for treatment of effluent generated from all

the manufacturing sections. Details of Pre-ETPs and Common-ETP is mentioned in

Section- 9.0.

14. During joint inspection, one tank of old ETP was found to be utilized for purpose of

water cooling & recirculation for wet scrubber. However, the sludge drying bed of

the previous ETP was found filled with sludge.

15. Sample of process water from one Lacquer spray booth/paint booth in wood division

was collected for analysis purpose. The analysis result of collected sample is

mentioned below:

dI :tsd ffti tia e araceristics o, sampe co ec e ram woo sec1on

Parameters pH TSS COD BOD Chloride PO4­ NO3­ Colour Sulphatep N

Process
water from 5.7 61 20409 9900 116 BDL 14 BDL 41

wood
section

Tbl 15 Ch

(all values are in mg/l except pH and colour (Hazen unit))
16.Analysis result of process water collected from paint booth in wood division shows

high BOD-9900 mg/I and COD-20409 mg/I, indicating the process water.

8.4 Observations on Marble Art ware Manufacturing Section

1. During joint inspection Marble art ware section was found operational.

2. The unit is not having valid CTO under the Water (Prevention & Control of Pollution)

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 for operation of

marble art wares manufacturing section, however the unit has applied for obtaining

common CTO for all 06 manufacturing sections i.e., Metal Art ware, Glass Art ware,

Wood Art ware, Thermocol blocks, Marble Art ware & Corrugated Paper & Carton@ under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
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Control of Pollution) Act, 1981 in Nov-2020. The unit has yet not obtained valid
common CTO from UPPCB.

3. Manufacturing process of marble art wares comprises of raw material storage,

sorting, sizing/cutting, shaping, polishing and dispatch to metal/glass/wood packing
department.

4. Process flow chart of marble art ware manufacturing is mentioned below:

flt:C>'CLlNO PLANT ]-.......[_ SCH<l'lN<, 7

-»'
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5. The major source of wastewater generation in this section are sizing/cutting, shaping

and polishing process. For the treatment of the same, the unit has provided separate

wastewater recycling plant comprises of collection tank, settling tank followed by MGF
and ACF, located at marble section.

6. The effluent is collected in a collection cum settling tank and being recycled after

passing through MGF and ACF. The water loss during the process is make-up by use of
treated effluent from common-ETP,

7. As informed by the unit representative, cleaning of the settling tank (of separate

recycling plant) is carried out in time interval of 45 days by adding the treated waste

water from common-ETP and collected sludge is used as filler material in floor making

within the unit premises and excess/balance, if any is sold to building materials
contractor.

8. The unit has provided two tanks of 2000-liter capacity each for the storage of treated

effluent from common-ETP which is being used as make-up water in the process.

9. Treated waste water from common-STP is utilized for flushing in toilets located between

wooden and marble art ware sections for employees of wooden and marble art ware

LEE
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water from common-STP. These two tanks are placed at terrace of marble art ware

section. A sample was collected from one tank, which is being used for storage of

treated waste water from common-STP.

10. The unit has not provided flow meter at the utilization point of treated waste water

consumption as well as effluent being pumped to common-ETP. Hence, the quantity of

treated effluent consumed and quantity of effluent generated from this section could

not be assessed due to unavailability of flow meters.

11. Wastewater samples were collected from (a) tank for storage of common-STP treated

water, (b) tank for storage of common-ETP treated effluent and (c) water used for

polishing process, for analysis purpose. The analysis results are presented below;

Table 16: Characteristics of sample_collected_from_marble_section-General_parameters

16557.9BDL1989.133229BDL8.7

[Parameters PO,- NO­[2;",h,"," PH colour Tss coD BoD chloride sulphate

Tank over
Stone Plant
(Treated
water of STP)
Tank over
Stone Plant In-
(Treated 7.4 7 BDL BDL adequate 25 0.23 1.4 18

Effluent from sample
Common ETP)
Water used in
Polishing of 8.7 BDL 190 43 12 194 0.1 57.3 71

marble
(all values are in mg/I except pH and Colour)

Table 17 Characteristics of sample_collected from_marble _section-Heavy_metals

As Cd Co Cr Cu Fe Mn Ni Pb Sb Se V Zn

Tank over
Stone Plant
(Treated
water of STP)

0.01 BDL BDL BDL 0.02 0.73 0.12 0.04 BDL BDL BDL 0.09 0.04

Tank over
Stone Plant
(Treated
Effluent from
Common
ETP)

0.04 BDL BDL BDL BDL 0.11 0.02 BDL BDL BDL BDL 0.1 0.07

Water used in
Polishing of 0.02 BDL BDL BDL 0.02 0.58 0.1 0.04 BDL BDL BDL 0.11 0.03
marble

(all values are in mg/I except Hg(µg/1))

12. Characteristics of sample collected from the tank for storage of common-ETP treated

effluent located at marble section (pH-7.4, colour- 7 Hz, TDSS- BDL, COD- BDL,

Chloride- 25 mg/L, Phosphate- 0.23 mg/L, Nitrate- 1.4 mg/L and Sulphate- 18 mg/L)

match with the characteristics of sample collected from borewell no.3 (pH-7.8, TSS­
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BDL, COD- BDL, Chloride- 25 mg/L, Phosphate- 0.10 mg/L, Nitrate- BDL and Sulphate-

7 mg/L). This indicates that the unit is using fresh water in the manufacturing process

also, violating the conditions stipulated in the valid NOC, issued by CGWA.

8.5 Observations on Thermocol Block Manufacturing Section

1. At the time of inspection, manufacturing process of thermocol block section was going
on.

2. Thermocol Block manufacturing process comprises of raw material storage, pre­

foaming, making of blocks (using steam) and storage of blocks.

3. In Thermocol division, the unit has one wood fired Boiler of 4 TPH capacity and the

same was found operational at the time of inspection.

4. As informed by the unit's representative, there is no water requirement in this division

and no waste water generation from this division, hence no samples were collected.

8.6 Observations on Corrugated Sheet and Box Manufacturing Section

1 Corrugated sheet and box manufacturing section comprises of raw material storage,

making of corrugated box and storage of corrugated box.

2 The unit is not having valid CTO under the Water (Prevention & Control of Pollution)

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 for operation of

Corrugated sheet and box manufacturing section, however the unit has applied for

obtaining common CTO for all 06 manufacturing sections i.e., Metal Art ware, Glass

Art ware, Wood Art ware, Thermocol blocks, Marble Art ware & Corrugated Paper &

Carton under the Water (Prevention & Control of Pollution) Act, 1974 and Air

(Prevention & Control of Pollution) Act, 1981 in Nov-2020. The unit has yet not

obtained valid common CTO from UPPCB.

3 As observed, there is no waste water generation from this section, hence no samples
was collected.

8.7 Overall Observation on all manufacturing sections

1. As per the previous CTO under the Water (Prevention & Control of Pollution) Act, 1974

(Consent no. 939591) and the Air (Prevention & Control of Pollution) Act, 1981

(Consent No. 927007) issued by UPPCB, which has been expired on 31.12.2019, the

unit has permission for production of 150 Ton/Month of wooden art wares, 250

Ton/Month of glass art wares and 200 Ton/Month of metal Art wares. The unit has

applied for the CTO in Nov-2020 for permission for production of 200 Ton per month

of wooden art wares, 275 Ton per month of glass art wares, 45 Ton per month of metal

art wares, 345 Ton per month of marble art wares, 65 Ton per month of thermocol art

wares and 500 Ton per month of corrugated sheets and boxes.
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2. The unit has not provided flow meter at the utilization point of treated waste water

consumption as well as effluent being pumped from different manufacturing sections

to Pre-ETPs/common-ETP/common STP. Hence, the quantity of treated effluent

consumed and quantity of effluent generated from different manufacturing sections

could not be assessed due to unavailability of flow meters at respective points.

3. Characteristics of water stored in the tanks provided for treated effluent to be used in
marble section matches with the characteristics of fresh water sample collected from

borewell no.3, indicating usage of fresh water in manufacturing process in violation of

the conditions stipulated in the valid NOC, issued by CGWA.

9.0 Wastewater Treatment Systems

1. Out of previous three Effluent Treatment Plants (ETPs), two has been replaced by

a new common-ETP (commissioned in September-2020). Third existing ETP (at

Metal division) has been upgraded to this new common-ETP,

2. In addition to common ETP; the unit has provided two pre-ETP system

a) Pre-ETP for treatment of effluent from Electrophoretic, lacquering, plating (EPL)

and paint booth sections (stream-1)

b) Pre-ETP for treatment of floor washing effluent (stream-2)

3. Common-ETP is provided for treatment of effluent generated from electro-plating

and phosphating plants of metal & glass sections; Pre-treated stream-1; Pre­

treated stream-2; effluent from wet scrubber of thermic fluid heater and Boiler

blow down.
4. Status of ETPs as per previous inspection and as per current joint inspection is as

below:
Table 18: Status ofETP during previous joint inspection and current joint inspection

Status as per Joint Status as per Joint Inspection
ETPs Inspection dated dated 10.12.20

16.10.2019
ETP of 25 KLD Operational/Working ETP tanks are utilized for other
capacity at Wood purpose i.e., for water cooling
Section
ETP of 100 KLD Operational/Working Found non-operational and raw
capacity at Glass effluent pumping to new common ETP
Section

ETP of 175 KLD Operational/Working found upgraded and converted into

capacity at Metal one common ETP for treatment of
effluent generating from all the

Section manufacturina sections
5. Previous three Sewage Treatment Plants (STPs), has been dismantled and a new

common-STp has been installed (commissioned in August-2020) at residential

colony.
6. New common-STP receives sewage from the entire campus i.e., from toilets,(!SJ) bathrooms, kitchens of residential colony; toilets of factory area & offices and metal

srst - , pis.or

(



(

buffing section. The sewage from all sources is collected in respective locations and
pumped to new common STP.

7. Status of STPs as per previous inspection and as per current joint inspection is as
below:

Table 19: Status ofSTP durina previous joint inspection and current joint insoection
Status as per Joint Status as per Joint

STPs Inspection dtd Inspection dtd 10.12.20
16.10.2019
Operational/Working found abandoned and raw

STP of 60 KLD capacity sewage pumped to new
at Glass Section common STP

STP of 60 KLD capacity
Operational/Working found abandoned and raw

sewage pumped to newat Metal Section common STP
STP of 120 KLD Operational/Working found dismantled and raw
capacity at Residential sewage pumped to new
colony common STP
8. At the time of joint inspection Pre-ETPs, common-ETP and common-STpP were found

operational.

9. The unit has displayed treatment process flow charts and hydraulic diagrams at

respective locations of Pre-ETPs, common-ETP and common-STP.

10. The unit is maintaining separate log-books for Pre-ETP, common-ETP and common
STP operation.

11. The unit has established environmental laboratory for analysis of effluent and

sewage parameters i.e., pH, TSS, TDS, BOD, COD, Oil & grease, Total Nitrogen,

Microbial analysis and heavy metals (using AAS).

12. The unit has submitted summary report prepared by NEERI, Nagpur on Feasibility

study for use of ETP/STP Treated water as process water at M/s C. L. Gupta Exports

Pvt. Ltd., Amroha, U.P. The feasibility report is placed at Annexure-8.

9.1Pre-ETPs

(A) Pre-ETP for treatment of effluent from Electrophoretic, lacquering and paint
booth sections

1. The unit has provided a Pre-ETP for treatment of effluent generating from

electrophoretic, lacquering and paint booth processes having design capacity of 25
KLD.

2. At the time of joint inspection Pre-ETP was found operational (Fig.6).
3. Pre-ETP comprises of screens, equalization tank, physico-chemical treatment with

three stage flash mixer/reaction tanks (Fig. 7), Settling tanks (2 stage, batch),

biological treatment (Activated sludge process-SBR-I, SBR-II & SBR-III with

decanters) (Fig. 8), and tertiary treatment, i.e., Filtration (Duel media filter,

Activated Carbon Filter (ACF)) followed by ultra-filtration (Fig. 9). The treatment

rs"Se+sa.
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4. At the time of joint inspection, it was observed that, the unit has not installed flow

meter at inlet and outlet of this Pre-ETP. However, it was informed that, 02 nos. of

Electromagnetic flow meters has been procured for the same (Fig. 10).

5. The pH control and chemicals solutions dosing is automatically carried out through

metering type-dosing pump and pH is displayed in digital lucent panels. (Fig. 11).

6. Treated effluent from this Pre-ETP is pumped to equalization tank of Common-ETP

for further treatment.
7. For sludge generated from settling tank, the unit has a sludge holding tank followed

by filter press and finally sludge cake is stored in covered sludge storage room.

Filtrate from the filter press flows under gravity into the equalization tank.

8. Effluent samples were collected from inlet (equalization tank) and outlet (treated

effluent after ultra-filtration) for analysis purpose and to assess the performance

of this Pre-ETP. Refer Section 9.3 for analysis result of collected samples.sf»l k; f'e> .
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(B) Pre-ETP for treatment of effluent from Floor washing

1. The unit has also provided a Pre-ETP for treatment of floor washing effluent

comprises of equalization tank & reaction cum settling tank. This pre-ETP is being
operated on batch mode.

2. At the time of joint inspection Pre-ETP was found operational.

3. Pre-ETP treatment scheme flow chart is as follows:

'··-·---·-··••··-"•"'"-·--·1

! RAW EFFLUENT!

] UMt
, ..-----·---·---·t__..... ,_ ..._ ........ I
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',,., __ t , _ ..

iCAUSTIC SODA--­
s 'RACTIONCIUMSEIT;MG HAM­ALUM ----------·--·-------·► ! . . . . -·.. .. ,... .. ..

( . . :
I_ ........ ....-- ·- . l . . ·-

POLYELECTROLlTE ...... -· .

j' .. " .
MIX NRC LAEZARIOTAM

COMM9,£REAM

·-·· .. ... -' ....

SLUDGL
HOl.DING TANK 1

4. Treated effluent from this Pre-ETP also pumped to equalization tank of Common­
ETP for further treatment.

5. The unit has not provided flowmeters at inlet and outlet of this Pre-ETP, hence the

quantity of effluent being treated through this Pre-ETP could not be assessed due
to absence of flowmeters.

9.2 Common ETP

1. The unit has provided a common-ETP for the effluent generated from electro-plating

and phosphating plant of metal & glass section+ treated effluent from two Pre-ETPs

+ effluent from wet scrubber of thermic fluid heater + boiler blow-down having
capacity of 150 KLD.

2. At the time of joint inspection, Common-ETP was found operational.

3. Common-ETP comprises of oil & grease trap, equalization tank, physico-chemical

treatment with three stage flash mixer & reaction tanks, flocculation tank, Primary

tube-settlers, pH correction, biological treatment (06 nos. MBBR units) (Fig. 12),
Secondary tube-settlers, tertiary treatment-Filtration (Duel Media Filter (DMF) and

8k le #h, ""spi@a«



ACF), Softening plant, Ion-exchange (Fig. 13), ultrafiltration, three stage RO i.e.,

RO-1, RO-2 & RO-3 followed by three stage Multiple Effect Evaporator (MEE) and

Agitated Thin Film Dryer (ATFD) (Fig. 14).
4. The treatment scheme sequence of common-ETP is as follows:

(
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5. The effluent from collection cum equalization tank is treated through Physico­

chemical methods followed by MBBR system. The biological treated effluent is fed

to DMF, ACF, softening plant, ion-exchange, ultrafiltration and collected in clear

water tank.
6. From clear water tank the effluent is fed into three stage RO system in series.

Permeate of all three ROs collected in treated water collection tank and RO-3 reject
is fed to three stage MEE. MEE condensate is collected in treated water collection

tank and MEE concentrate is fed to ATFD for conversion of MEE concentrate in to

salt.
7. ATFD condensate is collected in treated water collection tank and solids/salt having

3-4 % moisture content is being sent to Treatment, Storage and Disposal Facility

(TSDF) for final disposal.
8. Permeate of RO-1, RO-2 8 RO-3 is mixed with MEE condensate & ATFD condensate

and then mixed treated effluent is pumped to glass, metal and wood section for

utilization in different production process.
9. During joint inspection MEE and ATFD were found operational.
10. The unit has provided flowmeter at equalization point of common-ETP (common­

ETP feed) (Fig. 15), UF Feed, treated effluent reuse (RO) to Wood division, treated

effluent reuse (RO) to Glass division and treated effluent reuse (RO) to Metal division

(Fig. 16).
11. At the time inspection following readings were observed;

a) Common ETP to feed: flow rate- 0.0 m?/hr, totalized-3409.69 m3
• Reaction

tanks operating in batch mode were already filled with raw effluent and reaction

was in process, hence 0.0 m3/hr flow rate is indicated.
b) Common-ETP: UItrafiltration flow rate-7.7 m?/hr, totalized-3334.56 m?
c) Treated effluent reuse (RO) to Metal division: flow rate-11.45 m?/hr, totalized-

1322.4 m3

d) Treated effluent reuse (RO) to Glass division: flow rate-3.57 m?/hr, totalized­

2282.9 m3

12. Based on instantaneous operating flow rate of 77 m?/hr observed during the

inspection, total quantity of treated effluent is estimated to be 184.0 KLD (7.7 m?/hr

x 24 hrs.)
13. The other flow rates mentioned, are taken instantaneous values at full valve open

conditions in order to check maximum pumping capacity and functioning status of

the pump.
14. Rotameter were found installed at RO-1 inlet, RO-1 permeate, RO-2 permeate, RO-@ :e::;:d R];ct ;:e.t~was found installed at MEE

art @....
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Common-ETP inlet
Sr. Month Total effluent No. of AverageNo. quantity (KL) days (KLD)
1. Nov-20 2025.36 22 92.06
2. Dec-20 (01.12.20 to 819.3 8 102.41

09.12.20)
Total 2844.66 30 94.82

Common-ETP outlet (feed to Ultrafiltration)
1. Nov-20 2003.99 22 91.09
2. Dec-20 (01.12.20 to 790.44 8 98.68

09.12.20)
Total 2794.93 30 93.16

Treated ETP effluent to Wood division
1. Nov-20 147 23 6.68
2. Dec-20 (01.12.20 to 62 8 7.75

09.12.20)
Total 209 31 6.97

Treated ETP effluent to Glass division
1. Nov-20 J"\ 1653 28 59.04
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15. The unit has not provided flowmeter at outlet of secondary biological treatment

system, permeate of RO, MEE condensate and ATFD condensate.

16. The quantity of final treated effluent on the inspection day, could not be assessed

due to unavailability of flowmeters at RO permeates, MEE condensate and ATFD

condensate. However, totalized readings of flowmeters installed on recycle lines to

metal division, glass division and wood division were verified in log-book and the

same have been used for calculation of daily average quantity of final treated
effluent.

17. The pH control and chemicals solutions dosing are automatically carried out through
auto dozer-pump and pH is displayed in digital lucent panels.

18. For sludge generated from primary and secondary tube settlers, the unit has a

sludge holding tank followed by filter press and finally sludge cake is stored in

covered sludge storage room. Filtrate from the filter press is pumped to equalization
tank of the common-ETP.

19. Filter press for sludge dewatering was observed operational. Sludge cake was found
stored in covered sludge store room.

20. The log-books are maintained for ETP inlet, ETP outlet (feed to ultrafiltration), ETP

treated effluent to Metal division, ETP treated effluent to Glass division, ETP treated

effluent to Wood division and energy consumption. The unit has submitted copy of
log-books.

21. As per the logbook data submitted by the unit from Nov-2020 to Dec-2020

(01.12.2020 to 09.12.2020), ETP inlet, ETP outlet (feed to ultrafiltration) and

treated effluent being sent to wood, glass and metal division is as below:

Table 20: Logbook data from Nov-2020 to Dec-2020 submitted by the unit for ETP
inlet, ETP outlet (Feed to Ultrafiltration) and treated effluent recycled to
Metal Glass and wood division



(

2. Dec-20 (01.12.20 to 600 9 66.67

09.12.20)
Total 2253 37 60.89

Treated ETP effluent to Metal division
1. Nov-20 949 22 43.14

2. Dec-20 (01.12.20 to 359 8 44.87

09.12.20)
Total 1308 30 43.60

22.From above data, it can be concluded that, in Nov-2020 the quantity of effluent sent
in common-ETP (inlet of common-ETP) is 2025.36 KL, however quantity of treated

effluent sent to Wood, glass and metal division in Nov-2020 is 147 KL, 1653 KL and

949 KL respectively, making total of 2749 KL, which indicates excess quantity of

about 25.85 KLD (considering average 28 days) of treated effluent is being recycled

to different section than the actual quantity of effluent received at ETP inlet.

23.Also, in Dec-2020 (01.12.20 to 09.12.20) the quantity of effluent sent in common­

ETP (inlet of common-ETP) is 819.3 KL, however quantity of treated effluent sent to

wood, glass and metal division is 62 KL, 600 KL and 359 KL respectively, making

total of 1021 KL, which indicates higher quantity of about 22.41 KLD (considering

average 9 days) is recycled than actual quantity of effluent being fed to common-

ETP.
24. The difference in quantity of effluent being treated and recycled in process section

(wood, glass and metal division) shows that the quantity of treated effluent being

recycled is more than the quantity of effluent being fed/treated in ETP, which is

contradictory and indicates that about 22- 25 KLD of fresh water being added in

treated effluent storage tanks and the unit is in violation of conditions imposed in

NOC, issued by CGWA.
25.Samples were collected from inlet of common-ETP (equalization tank), inlet of RO

plant-1° stage, RO-1 permeate, RO-1 reject, RO-3 permeate (treated effluent) and

RO-3 reject for performance assessment of common-ETP.
26. Samples were also collected from feed to MEE. MEE condensate and MEE

concentrate. Analysis result of collected samples is presented in the following

section.

9.3 Characteristics of samples collected from Pre-ETP, Common-ETP and MEE of

common-ETP
Analysis result of samples collected from Pre-ETP, common-ETP and MEE of common-ETP

are mentioned below:
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1. oH 8.2 7.1 3.1 7.3 7.1 7.3 9.0 7.4
2. TSS 185 73 424 17 BDL 50 BDL 136
3. COD 6186 2505 383 376 46 1395 42 2609
4. BOD 2873 1453 143 127 15 460 9.2 967

5. Chloride 31 408 582 621 33 2601 21 6099
6. PO4-P 1.80 0.15 0.67 BDL BDL 1.76 BDL 0.61

7. NO3-N 18.6 25.1 57.9 55.5 21.1 42.4 8 36.6

8. Colour 166 BDL 15 BDL BDL 64 BDL 79

9. Sulphate 252 253 924 252 107 229 06 182
10. As BDL 0.01 BDL 0.02 BDL 0.03 BDL 0.05
11. Cd BDL BDL BDL BDL BDL BDL BDL BDL
12. Co 0.02 BDL 0.07 0.02 BDL 0.08 BDL 0.15
13. Cr 0.03 BDL 0.30 BDL BDL BDL BDL 0.01
14. Cu 0.59 0.21 5.13 2.85 0.33 9.91 0.13 22.64

15. Fe 2.81 1.37 74.68 0.06 BDL 0.15 0.03 0.26

16. Mn 0.21 0.15 1.01 0.04 BDL 0.16 BDL 0.30

17. Ni 2.00 0.54 12.10 7.69 0.03 35.64 0.02 66.13

18. Pb BDL BDL 0.02 BDL BDL 0.01 BDL 0.02

19. Sb BDL BDL BDL BDL BDL 0.03 BDL 0.03

20. Se 0.02 0.02 BDL 0.04 BDL 0.17 BDL 0.33

21. V 0.13 0.15 BDL BDL 0.09 BDL 0.12 BDL

22. Zn 1.34 0.12 32.68 0.26 BDL 1.09 BDL 1.39
23. Hg BDL BDL BDL BDL BDL BDL- -
24. NH3-N 43 48 7 178 12 361- -
25. CN 6.3 7.5 0.3 21.1 0.7 8.8- -
26. Oil/ Grease - BDL - - - -

-
27 Phenol BDL BDL BDL BDL 0.08 0.11-- -
(except pH and colour (Hazen unit), all values are in mg/I and Hg in µg/1)
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s. Parameters Feed to MEE MEE
No. MEE Concentrate Condensate

1. pH 7.4 6.5 8.2

2. COD 2338 15998 1018

3. TDS 29168 369776 1752

4. TS 29872 450560 1880

5. BOD 913 6175 327

6. As 0.04 0.14 BDL

7. Cd BDL BDL BDL

8. Co 0.13 0.15 BDL

9. Cr 0.01 0.05 BDL

10. Cu 20.27 123.46 0.01

11. Fe 0.32 0.69 0.12

12. Mn 0.24 0.27 0.02

13. Ni 43.07 271.98 0.04

14. Pb 0.01 BDL BDL

15. Sb 0.04 0.14 BDL

16. Se 0.25 1.55 BDL

17. V BDL BDL 0.12

18. Zn 1.26 3.71 BDL

19. Hg BDL BDL BDL

20. NH3-N - - -

21. CN 4.4 49.1 05

Table 22: Analysis results of samples collected from MEE of Common-ETP

(except pH, all values are in mg/l and Hg in µg/1)

9.4 Observations on Analysis result of samples collected from Pre- ETP, common­
ETP and MEE of common-ETP

1. Analysis result of samples collected from Pre-ETP show 59.5% COD reduction, 49%

BOD reduction and increase in Chlorides value from 31.0 mg/l at Pre-ETP inlet

(untreated wastewater) to 408 mg/l at Pre-ETP outlet (treated wastewater). The

increase in Chloride concentration is due to use of ferric chloride in physico­

chemical treatment.
2. Sample of treated effluent from common-ETP is collected from treated water tank

which receives treated effluent from RO-permeates, MEE condensate and ATFD

condensate is contaminated with cyanide which ranges from 0.3 mg/I (RO-1­

Permeate) to 5.0 mg/I (MEE condensate).
3. Such high concentration of cyanide indicates usage of cyanide salt in process

@ e%,; ( ass

whereas the unit representative denied for usage of same during joint inspection.
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Human contact shall be avoided during the uses of recycle effluent as it contains
Cyanide.

4. Significant reduction in concentration of cyanide and nickel is observed in RO-3­

reject from 8.8 mg/l to 4.4 mg/l in MEE feed and 66.13 mg/l to 43.07 mg/l

respectively which could not be explained as RO-3 reject is being fed to MEE.

5. Total solids concentration of 29872 mg/l at of MEE Feed and 450560 mg/I of MEE
concentrate, indicates 93% efficiency of MEE in volume reduction.

6. Only 2% COD reduction and 12% BOD reduction is observed in common-ETP upto

advanced tertiary system i.e., ultrafiltration/before RO, which is almost negligible.

7. It may be possible that, aeration tank filled with dead sludge due to cyanide and
chromium toxicity.

8. Concentration of CN in is increasing from 6.3 mg/I (in raw effluent) to 7.5 mg/I (in

outlet of ultrafiltration system/before RO), which indicates very less efficiency of

primary and secondary treatment system.

9.5 Common STP

1. The unit has provided a common-STP for treatment of domestic waste water

generated from the entire campus i.e., from toilets, bathrooms, kitchens of

residential colony; toilets of factory area & offices and metal buffing section having
capacity of 250 KLD (Fig. 17).

2. Common-STP was found operational at the time of joint inspection and
instantaneous outlet flow was observed as 9.3 m?/hr.

3. Common-STP comprises of collection tank, screens, oil grease removal trap,

equalization/holding tank, Sequential Batch Reactor unit, Tertiary treatment, i.e.,

Filtration (PSF, ACF and Ultra-filtration) followed by chlorination (Fig. 20).
4. Sewage treatment scheme sequence of new common-STP is as follows:

k he- k, ,», o»
%
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5. Sewage from metal section is first treated using physico-chemical treatment

installed in STP and outlet of tube settler is discharged in to 1st inlet chamber of

STP.
6. Screw type (volute) press is installed for continuous dewatering of sludge.
7. The unit has provided flow meter at inlet and outlet of common-STP and logbook

for the same has been maintained by the unit.

8. Treated effluent from STP is being utilized for

a) Green belt for horticulture,
b) Metal division for domestic purpose,

c) Metal division for processing,

ct) Glass division and

e) Wood division
9. The unit has provided flow meter at inlet (Fig. 18) final outlet of common-STP

(Fig. 19) and also provided 05 nos. flow meters at STP outlet line to horticulture,

metal division for toilet flushing, metal division for processing, glass division and

wood division (Fig. 21 to Fig. 24).

10.Totalized readings observed during joint inspection are mentioned below:
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a) Inlet flow meter =17641.9 m3 (Batch feed to SBR: flow rate-0.0 m?/hr)

b) Treated sewage pump to Glass division = 3281.8 m3, flow rate-13.23 m?/hr

c) Treated sewage pump to green belt for horticulture = 4289.5 m3, flow rate-
8.92 m?/hr

d) Treated sewage pump to metal division for toilet flushing = 4366.1 m3

e) Treated sewage pump to wood division = 1809. 7 m3

f) Treated sewage pump to metal division for processing = 3495.6m3

g) Outlet Flow-meter - 173220.77 m3 (Flow rate- 9.3 m?/hr)

h) Energy meter reading - 17932.432 KWH

11. The STP is based on SBR technology having total cycle time 5.15 hours (including

15-minute ideal time). Total number of cycles per day work out to be 4.5.

12. During the joint inspection, the SBR tank was already loaded with sewage and

aeration process was in progress, hence the feed flow rate was indicated as 0.0

m3/hr.

13. Designed out flow per decant is 65 KL per cycle, hence daily quantity of aerated

sewage that can be decanted per day work out to be 292.5 KL.

14. As per the logbook data from Nov-20 to Dec-2020 (till 09.12.20) submitted by the

unit, sewage fed to common-STP, treated waste water outlet from common-STP

and treated STP waste water being supplied to different divisions & for horticulture

is as below:

Table 23: Logbook data from Nov-20 to Dec-2020 (till 09.12.20) submitted by the unit for
treated waste water outlet from common-STPand treated STP waste water being
sent to different divisions and horticulture

STP Outlet and Use of Treated wastewater
STP inlet
Sr. No. Month Total influent No. of KLD

quantity (KL) days
1 Nov-20 4028 30 134.27
2 Dec-20 (01.12.20 to 1409 9 156.56

09.12.20)
Total 5437 39 139.41

STP outlet
Sr. No. Month Total effluent No. of KLD

quantity (KL) days
1 Nov-20 3954 30 131.80
2 Dec-20 (01.12.20 to 1385 9 153.89

09.12.20)
Total 5339 39 136.89

Treated STP waste water to Wood division
1 Nov-20 410 22 18.64
2 Dec-20 (01.12.20 to 160 8 20.00

09.12.20)
Total A 570 30 19.00

±. @s's­«.i U Page 38 of 70



(

I

15.From above data, it can be concluded that, from Nov-2020 to Dec-2020 (Till

09.12.2020) total quantity of waste water fed in common-STP is 5437 KL, total

quantity at common-STP outlet is 5339 KL and total quantity of treated waste water

sent to Wood division, glass division, metal division for process, metal division for

domestic purpose and to green belt/horticulture is 570 KL, 992 KL, 1111 KL, 1323

KL and 1346 KL respectively, making total of 5342 KL.

16. As per the information provided by the unit representative about 44 KLD treated

sewage is being used for horticulture purpose whereas as per logbook record from

01.11.2020 to 09.12.2020 around 34.51 KLD of treated sewage is being used for

horticulture purpose and rest is being sent for usage in different manufacturing

divisions for domestic as well as for industrial process.
17. Sewage generated from local population, residing outside the unit premises, gets

collected in natural pond (Fig. 26). Samples were collected from STP inlet and STP

outlet. Sample from natural pond located near the unit (about 250-300 meter away

from the unit premises) was also collected for analysis purpose. Analysis results

are mentioned in next section.

9.6 Characteristics of samples collected from common STP

Table 24: Analysis result of samples collected from common-STP and natural pond near
. .unit premises

Domestic Effluent

Sr. No. Parameters
discharge

STP Natural standards as per
STP Inlet Outlet Pond Consent

1 pH 7.9 5.9 07 6.5-9.0
2 TSS 489 12 37 100• ~- ,I Page 39 of 70­

Treated STP waste water to Glass division

1 Nov-20 721 24 30.04

2 Dec-20 (01.12.20 to 271 9 30.11
09.12.20)
Total 992 33 30.06

Treated STP waste water to Metal division for Process
1 Nov-20 848 30 28.27
2 Dec-20 (01.12.20 to 263 9 29.22

09.12.20)
Total 1111 39 28.49

Treated STP waste water to Metal division for domestic purpose
1 Nov-20 978 22 44.45

2 Dec-20 (01.12.20 to 345 8 43.13
09.12.20)
Total 1323 30 44.10

Treated STP waste water to Green belt/Horticulture
1 Nov-20 994 30 33.13

2 Dec-20 (01.12.20 to 352 9 39.11
09.12.20)
Total 1346 39 34.51
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3 COD 676 22 102 250
6 BOD 291 4.7 23 30
7 Chloride 252 223 157 -
8 PO,-P 10.15 1.1 0.61 -
9 NO3-N 4.4 61.9 1.6 -
10 Colour 147 10 23 -
11 Sulphate 100 87 33 -
12 As 0.04 0.04 BDL -
13 Cd BDL BDL BDL -
14 Co 0.02 0.01 BDL -
15 Cr 0.16 BDL BDL -
16 Cu 1.55 0.11 0.02 -
17 Fe 4.74 0.11 0.42 -
18 Mn 0.3 0.48 0.23 -
19 Ni 5.55 1.39 0.09 -
20 Pb 0.07 BDL BDL -
21 Sb BDL 0.02 BDL -
22 Se BDL BDL BDL -
23 V 0.11 BDL 0.09 -
24 Zn 3.5 1.67 0.1 -
25 NH3-N 151 6 - -
26 Oil & Grease - BDL - -
27 MLSS - 11408 - -
28 MLVSS - 6830 - -

Total coliform
9.2 x 10° 4.6 x 10°

-29 (MPN/100 ml)
ea

Faecal coliform
3.5 x 10° 2.3 x 10° -30 (MPN/l00mL) --

(except pH and colour (Hazen unit) all parameters are in mg/I)

9.7 Observations on Analysis result of samples collected from common-STP

1. The quality of treated sewage is non-complying w.r.t. on land discharge norms

w.r.t . pH-5.9 against 6.5 to 8.5 and is not suitable for on land discharge i.e., in

horticulture.

2. The concentration of TC/FC at STP outlet indicates that chlorination is not adequate

to remove coliform concentration upto 1000 MPN/lO0mL.

3. Analysis results of sample collected from natural pond near the unit, indicates no

contribution of industrial effluent.

10.0 Hazardous Waste Management

1. The unit has Hazardous waste authorization (Authorization no. 8531) issued under

the Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016 for 13 different category hazardous wastes as mentioned in table

below, which is valid up to 16.07.2024. Authorization no. 8531 is placed at

Annexure-9,

Table 25: Authorized Haz. waste categories with quantity and mode of disposal as
per valid haz. waste authorization



s. Category of Hazardous Authorized mode of Quantity
No. Waste as per the disposal/recycling/ (ton/annum)

Schedules I, II and III utilization/ co-
of these rules processing, etc.

1. Schedule 1 (category 33.1) TSDF/Authorized Recyclers 50 no. per day

Empty Containers
2. Schedule 1 (category 33.2) TSDF/Authorized Recyclers 10 kg/day

Cotton Waste, Used Cloth
Mask

3. Part B Schedule 3 TSDF/Authorized Recyclers 5 kg/Month

(Category B3040) Rubber
Gloves

4. Part B Schedule 4 TSDF/Authorized Recyclers 20 no./Month

(category B4030) Old
Batteries

5. Schedule 4 (category 19) TSDF/Authorized Recyclers 50 kg/Month

Paint Booth sludge
6. Schedule 1 (category 1.3) TSDF/Authorized Recyclers 0.15 kg/day

Oily Rags
7. Schedule 1 (category 5.1) TSDF/Authorized Recyclers 0.1 KL/Month

Used Oil
8. Part D Schedule 3 TSDF/Authorized Recyclers 8 kg/day

(category B3020) Empty
Corruaated Cartons

9. Schedule 1 (category 6.3) TSDF 20 kg/ Month

Meltinq Furnace Ash
10. Schedule 1 (category 15.2) TSDF/Authorized Recyclers 5 kg/Month

Asbestos Gloves/Cloth
11. Schedule 1 (category 3.3) TSDF/Authorized Recyclers 5 no,/Month

Fuel Filter and Air Filter
12. Schedule 1 (category 12.6) TSDF 1000 kg/Month

Polishina Dust
13. Schedule 1 (category 35.3) TSDF 40 kg/day

ETP Sludae

10.1 Observations:
1. The unit has membership certificate of Transport Storage and Disposal Facility

(TSDF) namely, M/s Bharat Oil & Waste Management Ltd., Kanpur for lifting,

transportation, treatment, storage and disposal of hazardous waste generated at

M/s C. L. Gupta Exports Pvt. Ltd., Amroha, Uttar Pradesh, which is valid up to

31.03.2021. Membership certificate of M/s Bharat Oil & Waste Management Ltd.,

Kanpur is placed at Annexure-10.

2. Unit has two separate covered closed hazardous waste storage areas. One is used

for storing sludge from the common ETP and the other one is used for storage of

haz. waste from different manufacturing sections.

3. At the time of inspection, approx. 626 kg of ETP sludge, 500 kg of MEE sludge, 15-

20 discarded containers, 2 fuel filters, 40 rubber gloves and 30 batteries were found

stored in the dedicated haz. waste storage area.
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Kanpur or Year: 20.'0-21
Sr. Hazardous waste Year: 2020-21
No. (from May-2020 to Disposal

Nov-2020)
1. ETP sludge 7051 kg
2. Old battery 365.4 kg
3. Cotton gloves 49.75 kg
4. Rubber gloves 111.6 kg
5. Used mask 127.48 kg M/s Bharat Oil &
6. Empty container 71 nos./29.33 kg Waste Management
7. Empty corrugated 71 nos./14.5 kg Ltd., Kanpur

cartons
8. Used filter 13.16 kg
9. Polish dust 1200 kg

Total 8962.22 kg
6. Automatic water sprinkling arrangements, fire alarming systems, flame arresters,

smoke/ heat detectors, fire extinguishers and other necessary provisions provided

in the storage area as stipulated under the Guidelines for storage of incinerable
hazardous wastes.

7. Labeling on bags stored with hazardous wastes was not as per the requisite details
as prescribed in Form 8 of the HOWM Rules, 2016.

8. The unit has submitted Annual return (Form-4) for year: 2019-20 w.r.t. generation

and management of hazardous waste to Uttar Pradesh Pollution Control Board. The

copy of the Annual return (Form-4) for the year 2019-20 is placed at Annexure-
12.

9. The unit has not installed display board displaying the details w.r.t hazardous
wastes outside the main gate of the unit.

11.0 Water Audit

All the calculations mentioned below w.r.t. water audit are done based on the
information/logbook/data provided by the unit.

4. The unit is maintaining daily records of the hazardous waste generation and

disposal for tube light (fused), bulb & CFL (fused), used rubber gloves, old battery,

used face masks, used cotton gloves, empty container, used oil, empty corrugated
cartons and ETP sludge.

5. The unit has sent generated hazardous waste to the TSDF for which the unit has

maintained Manifest document (as required under Rule 19 of the HOWM Rules,

2016). The unit has provided the following data of haz. waste disposal for year:
2020-21, the same is placed at Annexure-11.

Table 26: Hazardous waste disposal to M/s Bharat Oil & Waste Management Ltd.,
f 12
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Table 27: Fresh_water consumption_calculation_of the_unit
Water Use Manpower Water Total water

consumption per consumption
caoita/dav

a) Residential Total Residents == 135 l/capita/day == 350 Person x 135

Use 350 I/capita/day
== 47,250 I/day
=47.25 KLD

b) Employees (Total Manpower 10 I/capita/day =5275 x 10

working in - No. of ==52,750 I/day

Office and employees using =52.75 KLD

workers in all canteen) + No.
05 of visitors
manufacturing = (5325-200) +
sections (for 150
domestic == 5275
purpose only)

c) Office Canteen No. of employees 30 I/capita/day == 200 x 30
using canteen == == 6 KLD

200
Total Freshwater Consumption = 47.25 KLD + 52.75

KLD + 6 KLD= 106.0 KLD

11.1 Observations on Freshwater Consumption
1. The unit is abstracting fresh water from two borewells to meet the daily freshwater

requirement.
2. Flowmeters are provided at the abstraction point of borewells.
3. Abstracted freshwater from borewells is stored in two overhead tanks of capacity

0.5 lakhs litres and 2 lakhs litre and then it is distributed in different areas for

domestic purposes.
4. Flowmeters were not provided at area/section wise distribution points. So, actual

water consumption in different sections for different purposes cannot be carried

out.
5. However, water audit has been carried out based on the logbook/data provided by

the unit and as per CPHEEO/CGWA guidelines for water utilization and wastewater

generation.
6. Logbook readings are considered for estimation of freshwater abstraction through

two borewells and per capita per litre consumption of water is calculated based on

CPHEEO/CGWA manual.
7. Total freshwater consumption of the unit comprises of residential use, employees

working in office & workers in all 06 manufacturing sections and office canteen as

below:
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11.2 Waste water treatment through ETP and STP

1. The unit has submitted the data w.r.t quantity of waste water treated through the

new common-ETP and new common-STp from Nov-2020 to Dec-2020 (till
09.12.2020), the same is as below:

Table 28: Waste water treated through common-ETP & common-STP from Nov-20 to Dec-
20 (till 09.12.2020), as submitted by the unit
New common STP New common ETP

Outlet (feed to
Inlet Outlet ultrafiltration)Date (KLJ (KL) Date Inlet (KL) (KL)

01.11.20 72 71 01.11.20 0 0
02.11.20 170 167 02.11.20 88.255 86.225
03.11.20 159 156 03.11.20 76.958 75.445
04.11.20 171 168 04.11.20 84.266 83.048
05.11.20 164 161 05.11.20 96.024 93.624
06.11.20 164 161 06.11.20 107.383 103.289
07.11.20 170 167 07.11.20 124.371 107.969
08.11.20 70 69 08.11.20 0 0
09.11.20 146 143 09.11.20 106.534 90.369
10.11.20 150 147 10.11.20 85.959 108.151
11.11.20 150 147 11.11.20 97.678 121.551
12.11.20 154 151 12.11.20 97.701 94.606
13.11.20 150 147 13.11.20 26.105 52.229
14.11.20 49 48 14.11.20 0 0
15.11.20 42 41 15.11.20 0 0
16.11.20 40 39 16.11.20 0 0
17.11.20 44 43 17.11.20 0 0
18.11.20 166 163 18.11.20 88.867 85.486
19.11.20 168 165 19.11.20 89.319 89.201
20.11.20 169 166 20.11.20 101.824 100.977
21.11.20 171 168 21.11.20 89.493 91.069
22.11.20 48 47 22.11.20 0 0
23.11.20 173 170 23.11.20 99.95 78.5
24.11.20 170 167 24.11.20 88.278 83.519
25.11.20 166 163 25.11.20 84.899 82.63
26.11.20 164 161 26.11.20 110.873 104.846
27.11.20 173 170 27.11.20 88.068 86.315
28.11.20 166 163 28.11.20 96.028 91.369
29.11.20 56 55 29.11.20 0 0
30.11.20 173 170 30.11.20 96.531 93.571

Total 4028 3954 Total 2025.364 2003.989
Average 134.27 131.8 Average 92.06 91.09

01.12.20 168 165 01.12.20 98.326 96.923
02.12.20 165 ,.,. 162 02.12.20 98.336 97.212

~- @cl
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03.12.20 166 163 03.12.20 96.642 94.441

04.12.20 170 167 04.12.20 107.709 92.102

05.12.20 172 170 05.12.20 114.103 110.567

06.12.20 63 62 06.12.20 0 0

07.12.20 171 168 07.12.20 84.476 83. 731

08.12.20 168 165 08.12.20 114.353 112.154

09.12.20 166 163 09.12.20 105.368 103.814

Total 1409 1385 Total 819.313 790.944

Average 156.56 153.89 Average 102.4141 98.868

Total 5437 5339 Total 2844.68 2794.93

Average 139.41 136.897 Averaae 94.8226 93.1644

2. As per the data submitted by the unit,
a) Till Sept-2020 the unit had 03 individual ETPs for treatment of effluent located at

wood division, metal division & glass sections, however from September-2020,
two ETPs located at glass division & wood division were closed and consolidated

to one common-ETP by upgrading the old ETP at Metal division.
b) TIlI Aug-2020, the unit had 03 individual STPs for treatment of domestic waste

water located at glass division, metal division and residential colony, however

from August-2020 onwards all three STPs were closed and it was consolidated to

one common STP at residential colony.
3. As per the data submitted by the unit from Nov-2020 to Dec-2020 (Till 09.12.2020),

total quantity of effluent fed to common-ETP was 2844.66 KL and total quantity of

treated effluent found at outlet (feed to ultrafiltration) of common-ETP was 2794.93

KL.
4. As per the data submitted by the unit from Nov-2020 to Dec-2020 (Till 09.12.2020),

total quantity of sewage fed to common-STP was 5437 KL and total quantity of treated

waste water found at outlet of common-STP was 5339 KL.

11.3 Re-use of treated waste water from ETP and STP

1. Treated waste water from STP is used for following purpose:

a) Green belt for horticulture,
b) Metal division for domestic purpose,

c) Metal division for processing,

d) Glass division and

e) Wood division
2. Treated waste water from ETP is used for:

a) Metal division,

b) Glass division and

c) Wood division
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3. The unit has submitted monthly data of treated waste water utilized in wood

division, metal division for process, metal division for domestic purpose, glass

division and for horticulture purpose from Nov-20 to Dec-20 (till 09.12.2020) as
below:

Table 29: Treated waste water from common-ETP & common-STP sent to different divisions
from_Nov-20 to Dec-20 (till 09.12.2020), as submitted by the unit

ETP treated effluent Total treated w/w
STP treated waste water recycled recycled to different recycled to different

to different divisions (KL) divisions ( KL) divisions (KL)
Metal div.

..... >u 2> > G > > > > >V) z Cl 5 co 0 0 5 0 5 5n n
) ) V) "Cl c ju n "C - n "Cu E n 0 ) n 0 ro n 0) ..... h0 0 r0 0 L. ) O 0 ) 0 0L. G ~ 5 z 5 ~Date Cl. o 0 5 5

01-11­
2020 25 0 12 0 30 0 0 0 25 12 002-11­
2020 30 46 34 19 38 45 60 8 121 94 2703-11­
2020 28 45 32 18 33 36 57 5 109 89 2304-11­
2020 30 46 33 21 38 40 64 6 116 97 2705-11­
2020 27 45 32 19 35 42 68 6 114 100 2506-11­
2020 30 46 30 18 36 49 75 5 125 105 2307-11­
2020 29 45 31 17 38 so 78 7 124 109 2408-11­
2020 26 0 0 0 34 0 28 0 26 28 009-11­
2020 30 39 28 18 28 42 67 7 111 95 2510-11­
2020 28 44 29 16 30 48 74 6 120 103 2211-11­
2020 27 43 28 17 31 52 81 9 122 109 2612-11­
2020 30 41 30 18 33 47 71 7 118 101 2513-11­
2020 29 43 29 16 30 23 46 5 95 75 2114-11­
2020 24 0 0 0 28 0 0 0 24 0 015-11­
2020 28 0 0 0 20 0 31 0 28 31 016-11­
2020 26 0 0 0 18 0 29 0 26 29 017-11­
2020 27 0 0 0 20 0 25 0 27 25 018-11­
2020 30 46 31 18 38 45 63 6 121 94 2419-11­
2020 29 45 34 19 36 42 68 7 116 102 2620-11­
2020 30 44 33 20 39 47 75 8 121 108 2821-11­
2020 29 45 34 19 42 48 63 6 122 97 25@°»=@.....o
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22-11­
2020 24 0 0 0 24 0 27 0 24 27 0

23-11­
2020 30 46 34 18 41 39 63 6 115 97 24

24-11­
2020 29 45 33 21 38 40 67 7 114 100 28

25-11­
2020 28 46 32 19 36 40 64 6 114 96 25

26-11­
2020 30 42 34 18 38 48 75 8 120 109 26

27-11­
2020 29 46 32 22 41 41 66 6 116 98 28

28-11­
2020 30 44 34 19 36 42 68 8 116 102 27

29-11­
2020 27 0 8 0 26 0 30 0 27 38 0

30-11­
2020 29 46 34 20 39 43 70 8 118 104 28

01-12­
2020 30 44 31 18 44 45 70 7 119 101 25

02-12­
2020 28 46 29 17 47 44 72 8 118 101 25

03-12­
2020 30 44 30 19 44 43 70 7 117 100 26

04-12­
2020 29 42 34 20 40 42 68 8 113 102 28

05-12­
2020 30 43 34 22 39 50 76 9 123 110 31

06-12­
2020 25 0 15 0 22 0 29 0 25 44 0

07-12­
2020 30 44 33 22 38 40 64 7 114 97 29

08-12­
2020 30 42 33 20 40 50 74 9 122 107 29

09-12­
2020 31 40 32 22 38 45 77 7 116 109 29

Total 1111 1323 992 570 1346 1308 2253 209 3742 3245 779

Over­
all 28.5 44.1 30.0 19.0 34.5 43.0 60.9 6.9 95.9 83.2 25.9

Ava.

4. As per the data submitted by the unit from Nov-2020 to Dec-2020 (Till 09.12.2020),

total quantity of treated waste water from common-STP pumped to metal division

for process, metal division for domestic purpose, glass division, wood division and

for horticulture purpose is 1111 KLi.e., 28.5 KLD, 1323 KL i.e., 44.1 KLD, 992 KL

i.e., 30.0 KLD, 570 KL i.e., 19.0 KLD and 1346 KL i.e., 34.5 KLD respectively.

5. As per the data submitted by the unit from Nov-2020 to Dec-2020 (Till 09.12.2020),

total quantity of treated effluent from common-ETP pumped to metal division, glass

division and wood division is 1308 KL i.e., 43.0 KLD, 2253 KLi.e., 60.9 KLD and 209

KL i.e., 6.9 KLD respectively.
6. Total quantity of treated waste water from common-ETP & common-STP pumped to

metal division, glass division and wood division is 3742 KL i.e., 95.9 KLD, 3245 KL

i.e., 83.2 KLD and 779 KL i.e., 25.9 KLD respectively.

_ls #-»p? so.
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Source of Freshwater
(Borewell- 3 & 4)

Amount ofExtraction of Freshwater
(Average Freshwater Extraction -- 136.6 KLD)

Domestic Use (Residential +
Industrial)

I. Residential Use:
Total No of person in Residents= 350
Water Consumption= 350 Person x 135 I/person/day= 47.25 KLD
2. Employee in Office and Unit= (Total Employee+ visitors) x IO I/person/day= [(5325-200) + 150] x IO= 5275
x 10 = 52.75 KLD
3. Office Canteen = Total water used in office canteen by 200 Employees x 30 I/person/day= 200 x 30 = 6 KLD
Total Freshwater Consumption = 47.25KLD + 52.75 KLD + 6 KLD =106.0 KLD
based on data provided by industry and logbook recordsfrom Nov-20 to Dec-20 (ill 09.12.20)

STP
51.25 KLD

Average amount ofwater treated in STP
= 80% ofWater used+ Water used in toilet flushing for 5125 employees = (106x0.8) +

51.25 = 84.8 + 51.25 =136.05 KLD

Amount ofwater used for
Processes + Domestic
purpose after Recycling

(194.04 KLD)

Process sections for
Industrial+ Domestic use

Horticulture

34.51 KLD

Treated effluent available through common-ETPISTP = 194.04 KLD,
Treated effluent used=205.13 KLD, Gap=11.09 KLD

Glass-8321KLD wood-25.97KLD_J] tat-205.13KLD

based on data provided by industry and logbook records/ram Nov-20 to Dec-20 (till 09.12.20)

Toilet Flushing of 5125 employees=
5 125 x IO lpcd = 51.25 KLD

RO permeate of
II 03 ROs

Ultrafiltration + 3 No of RO
Plants

Metal Plating, Boiler Blow-down, Phosphating
(Glass & Metal), Glass Div. Plating

MEE

RO reject of all 03 ROs

Pre-ETP

Concentrate

I Common ETP
'------ ---'

Electrophoretic lacquering
and paint booth

Agitated thin film
dryer (ATFD)

Condensate
Average amount of water treated by ETP- 92..5 KLD

*based on data provided by industry and logbook records
from Nov-20 to Dec-20 (till 09.12.20)

TSDF

+i..
9
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active orewe's, as su mitte v tte unit
Sr. Month Fresh water abstraction (KL)

No. Borewell No. 3 Borewell No. 4

1. Nov-20 2265 1028

2. Dec-20 (till 09.12.20) 809 347

Total (KL) 4449
Average (KLD) 114.08

11.4 Observation on Water Audit (based on information and logbooks provided

by the unit):

11.4.1 Fresh water requirement for domestic purpose
1. Considering 135 lpcd water requirement for domestic use, total fresh water use in

residential colony for 350 persons is 47.25 KLD.

2. The unit has total 5325 nos. of employees working in the process and about 150

nos. of daily visitors are coming to premises. Out of 5325 employees, as reported,

200 employees are availing canteen facility in the premises.

3. Total water requirement in canteen is 200 x 30 Ipcd= 6 KLD

4. Water consumption for (5325-200) = 5125 employees and 150 visitors for drinking

purposes is 5275 x 10 lpcd= 52.75 KLD.

5. Total fresh water requirement for domestic purposes is 106 KLD (47.25 KLD + 6

KLD + 52. 75 KLD).
6. Logbook data of fresh water abstraction from active borewell no.3 & 4 from Nov-

2020 to Dec-2020 (till 09.12.2020) submitted by the unit is as below:

Table 30: Fresh water abstraction from Nov-2020 to Dec-2020 (till 09.12.2020) from
b II b db h

7. There is a gap of about 8.08 KLD between fresh water requirement (106 KLD) and

fresh water withdrawn (114.08 KLD) during Nov-20 to Dec-20 (till 09.12.2020) and

gap of 30.6 KL per day between fresh water requirement (106 KLD) and fresh water

withdrawn (136.06 KLD) during Dec-2019 to Nov-2020.

> It can be concluded from above that unit is withdrawing about 8.08 KL to 30.06 KL

per day of fresh water more than the fresh water requirement for domestic purposes.

► The excess quantity of effluent/sewage being recycled in process section than the

quantity of effluent/sewage indicates that this excess quantity (8.08 KL to 30.06 KL

per day) of fresh water is being used in the industrial process, which is violation of

conditions laid down in NOC of CGWB.
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11.4.2 Treated wastewater quantities and utilization

1. The unit has provided following storage tanks for fresh water, treated waste water
from common-STP and treated effluent from common-ETP:

Sr. No. Type Metal Glass Wood Marble
division division division division

1. Fresh water 03 (5000 lit 03 (5000 lit 02 (5000 lit each)
each) each)

2. Common- 06 (5000 lit 03 (5000 lit 02 (5000 lit each)
STP treated each) each)
waste water

3. Common 06 (5000 lit 01 (14,000 02 02 (5000 lit
ETP treated each) lit) (2000 lit each)
effluent 03 (5000 lit each)

each)
2. Total capacity of tanks provided for storage of fresh water, treated waste water

from common-STP and treated effluent from common-ETP at all the manufacturing

divisions are 40,000 liters, 55,000 liters and 73,000 liters respectively.

3. As per logbook data of common-STP from 01.11.20 to 09.12.20 (refer table 25)

provided by the unit, average 136.05 KLD of sewage has been treated through
common-STP.

4. As reported by unit representative,

a) 34.5 KLD treated sewage is used in horticulture;

b) 50.29 KLD treated sewage is sent to industrial section for utilization in

different process sections and 51.25 KLD of treated sewage is utilized in toilet

flushing by employees within the unit premises in different sections

5. As per data provided by unit from 01.11.20 to 09.12.20 w.r.t utilization of treated

effluent from common-ETP and treated waste water from common-STP in industrial

process (refer table 26) is 205.13 KLD (83.21 KLD in glass section + 25.97 KLD in
wood section + 95.95 KLD in metal section).

6. Out of total 93.16 KLD of feed to UF/RO of common-ETP, 92.5 KLD of treated

effluent is being recovered and utilized in industrial process; considering total 88

% recovery/permeate and 12 % reject through three stage RO; 88% recovery

through three stage MEE and 7 % recovery through ATFD (as reported by the unit).

7. Total treated effluent from common-ETP and treated waste water common-STP

being utilized in industrial process is 142. 79 KLD (92.5 KLD + 50.29 KLD).

8. Total treated waste water utilization from common-ETP & common-STP in process

and for toilet flushing is 194.04 KLD ( 142. 79 KLD + 51.25 KLD).

9. Based on instantaneous operating flow rate of 7. 7 m?/hr observed at common ETP

EE.



KLD (7.7 m3/hr x 24 hrs.). However, the designed capacity of common ETP is 175

m?/day.
10. The common STP, based on SBR technology having total cycle time 5.15 hours

(including 15-minute ideal time). Total number of cycles per day work out to be

4.5. hr. Designed out flow per decant is 65 KL per cycle, hence daily quantity of

aerated sewage that can be decanted per day work out to be 292.5 KL.
11.The unit has not provided metering system at individual utilization points within

different divisions to access the treated effluent consumption in different

process/sections.
► Based on calculation of per capita per day water consumption in domestic purposes and

logbook data provided for industrial purposes, the following can be concluded:
1. The excess quantity of effluent/sewage being recycled in process section than the

quantity of effluent/sewage being treated indicates that dilution of fresh water is

being made in treated water tank, which is recycled for industrial purposes

2. The unit is violating the conditions of ground water utilization as mentioned in NOC

of CGWB.
3. The exact quantity of treated effluent from common-ETP and waste water from

common-STP being utilized in process as well as toilet flushing cannot be identified

due to unavailability of flow meters at individual utilization points.

12.0 Energy Audit for Effluent and Sewage Treatment Systems and reuse

► The unit submitted the log-books (Sept.2020 to Nov.2020) of Energy consumption

and quantity of sewage and trade (industrial) effluent treated (after upgradation of

treatment systems for sewage and trade (industrial) effluent) in the formats as

required by the joint inspection team.
► The unit has not provided separate energy meter at borewells.
► Monthly quantity of treated waste water and energy consumption data is placed at

Annexure-13 and Annexure-14 respectively.
► Data of Energy consumption and quantity of sewage and trade effluent treated were

examined and the following observations are made:

A. For trade effluent treatment and its reuse:
► Total quantity of trade effluent treated from Sept.2020 to Nov.2020= 6667 KL
► Total Energy consumption for treatment of trade effluent in corresponding period

= 15615 KWh.
1. Specific Energy consumption = 15615 KWh/ 6667 KL = 2.34 KWh per KL.
2. Out of 2.34 KWh energy consumption, per KL of trade effluent treated, 1.5 KWh

per KL may be considered towards tertiary treatment (UF and RO) and pumping
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3. Specific Energy consumption in MEE is not worked out in KWh per KL, because

except for pumping, the entire requirement of energy is in form of steam, which is
supplied from existing boiler.

B. For sewage treatment and its reuse:

► Total quantity of sewage treated from Sept.2020 to Nov.2020= 12607 KL

► Total Energy consumption for treatment of trade effluent in corresponding
period = 31020 7KWh

1. Specific Energy consumption = 31020 KWh/12607 KL= 2.46 KWh per KL

2. Out of 2.46 KWh per KL, energy consumption 1.0KWh per KL may be considered

towards tertiary treatment (media Filtration and ultra-filtration) and pumping for
reuse.

3. There are no established standards on Specific Energy consumption (KWh per KL)

pertaining to different stages of effluent treatment. However, energy consumption

about 0.5KWh per KL for Activated sludge process in small STPs (up to 2.5MLD),

is mentioned in Chapter 5.0 of CPHEEO Manual on Sewage Treatment.

13.0 Status of Recommendations w.r.t Previous Joint inspection dated
16.10.2019 and Joint inspection dated 10.12.2020

Table 31: Compliance status of recommendation of previous joint inspection dated
16.10.2019

S.No. Recommendations as per Status as per Joint inspection dated
Joint inspection dated 10.12.2020
16.10.2019

-smso" e

Water Consum tion of the unit & Anal sis result of round water sam les
The unit shall obtain NOC from For domestic purpose:
CGWA for withdrawal of The unit has obtained CGWA NOC (NOC No.
groundwater, as the CGWA CGWA/NOC/IND/REN/1/2020/5657) dated
NOC have already been 23.04.2020, for abstracting ground water of 155
expired on 20.12.2018. m3/day (46,500 m3/year) from 03 borewells,

only for domestic, drinking and/or greenbelt
purpose and not for industrial purpose, which is
valid from 21.12.2018 to 19.12.2021. (Refer
Annexure-7)
For industrial purpose:
Previous CGWA NOC was valid from 21.12.2016
to 20.12.2018 in which the unit had permission
for abstracting 330 m?/day (not exceeding
99,000 m?/year) ground water from 02
borewells only for domestic and industrial
purpose. The unit has applied for renewal of
CGWA NOC dated 08.12.2018 and yet to obtain
valid CGWA NOC (Refer Annexure-6 for

for Renewal .
All the fresh water The unit has provided list of flow meters for
consumption points and common ETPs, common STP and effluent recycle
treated effluent recycling lines including 02 nos for fresh water bore wells.
points should be metered and List of flow meters provided by the unit is placed

at Annexure-15.

1.
A

2.



logbook shall be maintained However, the unit needs to install flow meter at
against each flow meter. individual treated waste water consumption

points at different manufacturing sections.

3. All existing meters should be The unit has calibrated the meter provided at

periodically calibrated and active borewell no. 3 and borewell no. 4 dated
records to be maintained. 01.12.2020 and submitted the calibration

certificate of the same (Annexure-16).

4. The unit shall engage expert The unit has not carried out detailed Water Audit
institute to carry out detailed for detailed study of total water consumption and
Water Audit for detailed study recycling for reduction of the withdrawal of the
of total water consumption and ground water.
recycling for reduction of the However, the unit has submitted summary

withdrawal of the ground report prepared by NEERI, Nagpur on Feasibility

water. study for use of ETP/STP Treated water as
process water at M/s C.L. Gupta Exports Pvt.
Ltd., Amroha, U.P. The feasibility report is placed
at Annexure-8.

B For Wooden Art ware manufacturing Section

1. The unit shall modify/upgrade Previously, the unit had total three ETPs.

the ETP and shall operate However, now two ETPs at wood and glass

properly to comply with the division has been replaced by a new ZLD based
norms stipulated in CTO. common-ETP (commissioned in September­

2020) by upgrading the third ETP at Metal
division.
Now the unit has two Pre-ETPs i.e., for treatment
of effluent from Electrophoretic, lacquering,
plating (EPL) & paint booth sections (stream-1),
for treatment of floor washing effluent (stream-
2) and a common ETP.

2. The unit shall provide The unit has provided sampling points at

sampling point at approachable location at newly provided Pre-

approachable location for ETPs and common-ETP.
collection of ETP outlet
samole.

3. The unit shall install flowmeter The unit has provided flowmeter at common-ETP
at inlet of ETP and at recycled at equalization point (common-ETP feed), UF

water pipeline. Feed, treated effluent reuse (RO) to Wood
division, treated effluent reuse (RO) to Glass
division and treated effluent reuse (RO) to Metal
division.

4. The unit shall install primary Not applicable
clarifier in the ETP provided at
Wood division and shall
maintain MLSS concentration
in Aeration tank-1 and 2.

5. The unit shall maintain ETP log Separate log-books are maintained for Pre-ETP,
book record for daily dosing of common-ETP (including RO & MEE) and common
chemicals in physico-chemical STP. The log-books were observed and signed by
treatment, flow meter reading the inspection team.
at inlet and recycling point, In the logbooks, the unit is maintaining record
daily sludge generation from for daily chemical dosing in physico-chemical

the ETP and ETP sludge treatment, flow meter reading at inlet and outlet

disposal. point, daily sludge generation and sludge
disoosal.

6. The unit shall operate ETP As per the logbook data, the unit is operating ETP

regularly and shall have reqularly.

(

kls. #
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For Glass Art ware manufacturing Section and for STP at Glass Section

trained ETP operator with The unit has employed experienced operators for
environment background, who common-ETPs on regular basis.
is able to operate the ETP
properly.
The unit shall discard the extra Not applicable
pipelines which are connected
with the final HDPE treated
tank.

The unit shall stop mixing of For ETP:
industrial effluent in STP and Previously, the unit had total three ETPs.
shall stop using treated However, now two ETPs at wood and glass
effluent in gardening within division has been replaced by a new ZLD based
the premises. common ETP (commissioned in September-

2020) by upgrading the third ETP at Metal
division.
Now the unit has two Pre-ETPsi.e., for treatment
of effluent from Electrophoretic, lacquering,
plating (EPL) & paint booth sections (stream-1),
for treatment of floor washing effluent (stream-
2) and a common ETP.
For STP:

The unit applied for obtaining common CTO for
all 06 manufacturing sections i.e., Metal Art
ware, Glass Art ware, Wood Art ware, Thermocol
blocks, Marble Art ware & Corrugated Paper &
Carton under the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 on 16.12.2019,
however the same were rejected by UPPCB dated
30.09.2020 due to (i) non-submission of
calculated Environmental Compensation amount
of Rs. 74,45,160/- for illegal abstraction of
ground water for industrial purpose, Rs.
1,08,60,000 for discharging the effluent in
violation of prescribed norms and Rs. 7,12,567/­
for violation of hazardous waste rules till
30.09.2020, (ii) non-issuance of CGWA NOC for
abstraction of ground water for industrial use
and (iii) in compliance to Hon'ble NGT order
dated 06.08.2020. Application rejection copy
from UPPCB to the unit dated 30.09.2020 under
the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution)
Act, 1981 is placed at Annexure-3a and
Annexure-3b.
The unit again applied for obtaining common
CTO for all 06 manufacturing sections under the
Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution)
Act, 1981 in Nov-2020.
However, the unit is yet to obtain valid common
CTO from UPPCB.
Application copy placed at Annexure-4a &
Annexure-4b.

The unit shall obtain consent
to operate for separate ETP
provided at Wooden Art ware
manufacturing division.

8.

7.

C

1.
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Previously, the unit had three STPs. Now all
three previous STPs which were installed at glass
division, metal division and residential colony
have been dismantled and a new common STP
has been installed (commissioned in August­
2020) at residential colonv.

2. The unit shall keep and Separate log-books are maintained for Pre-ETP,

maintain ETP and STP log book common-ETP (including RO & MEE) and common

record for daily dosing of STP. The log-books were observed and signed by

chemicals in physico-chemical the inspection team.
treatment, flow meter reading In the logbooks, the unit is maintaining record

at inlet and recycling point, for daily chemical dosing in physico-chemical

daily sludge generation from treatment, flow meter reading at inlet and outlet

the ETP/STP and ETP/STP point, daily sludge generation and sludge

sludae disposal. disposal.

3. The unit shall install flowmeter The unit has provided flowmeter at common-ETP

at inlet of ETP and at recycled at equalization point (common-ETP feed), UF

water pipeline Feed, treated effluent reuse (RO) to Wood
division, treated effluent reuse (RO) to Glass
division and treated effluent reuse (RO) to Metal
division.

4. The unit shall display the The unit has displayed treatment process flow

actual flow chart of the actual charts and hydraulic diagrams on permanent

unit processes being followed boards at respective locations of common-ETPS

in the ETP. and common-STP.

5. The unit shall have trained The unit has employed experienced operators for

operator for ETP and STP with common ETPs and common STP operation on

environment background, who regular basis.
is able to operate the ETP and
STP properly.

6. The unit shall stop the practice Not applicable
of treatment of mixed effluent
of grinding section and
domestic waste water in the
STP and shall treat domestic
effluent separately.

7. The unit shall install Previously, the unit had three STPs. Now all

Secondary/biological three previous STPs which were installed at glass

treatment facility in the STP division, metal division and residential colony

installed at Glass division for have been dismantled and a new common STP

treatment of sewage and to has been installed (commissioned in August­

use the same for toilet 2020) at residential colony.
flushing/gardening within the
premises.

8. The unit shall obtain consent Refer point No. 8 of Section B: For Wooden Art

to operate for separate ETP ware manufacturing Section, of this table

provided at Glass Art ware
manufacturing division.

D
For Metal Art ware manufacturing Section and for STP at Metal Section

1. The unit shall operate ETP as Newly installed Pre-ETPs, common-ETP &

well as STP properly & common-STP were found operational during

continuously. ioint inspection_dated10.12.2020.

2. The unit shall keep and Separate log-books are maintained for Pre-ETP,

maintain ETP and STP log book common-ETP (including RO & MEE) and common

record for daily dosing of STP. The log-books were observed and signed by

chemicals in Physico-chemical the inspection team.
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3.

4.

5.

treatment, flow meter reading
at inlet and recycling point,
daily sludge generation from
the ETP/STP and ETP/STP
sludge disoosal.
The unit shall install flowmeter
at inlet of ETP and at recycled
water pipeline.

The unit shall have trained
operator for ETP and STP with
environment background, who
is able to operate the ETP and
STP properly.
The unit shall
Secondary/biological
treatment facility in the STP
installed at Metal division for
treatment of sewage and to
use the same for toilet
flushing/gardening within the
premises.

In the logbooks, the unit is maintaining record
for daily chemical dosing in physico-chemical
treatment, flow meter reading at inlet and outlet
point, daily sludge generation and sludge
disposal.
The unit has provided flowmeter at common-ETp
at equalization point (common-ETP feed), UF
Feed, treated effluent reuse (RO) to Wood
division, treated effluent reuse (RO) to Glass
division and treated effluent reuse (RO) to Metal
division.
The unit has employed experienced operators for
common ETPs and common STP operation on
regular basis.

install Not applicable

6. The unit shall obtain consent Refer point No. 8 of Section B: For Wooden Art
to operate for separate ETP ware manufacturing Section, of this table
provided at Metal Artware
manufacturina division.

E
1.

2.

As leakage was observed on
the peripheral wall of
residential colony's STP, hence
it can be concluded that, the
unit failed to comply with the
consent condition of reuse of
treated domestic effluent in
flushing/gardening within the
premises. The unit shall
seal/close the leakage and
shall ensure that in any
condition, the
treated/untreated
domestic/industrial effluent
shall not go outside of the
unit's premises and shall
strictly follow the ZLD
condition as per the consent to
operate.
The unit shall keep and
maintain STP log book record
for daily dosing of chemicals in
physico-chemical treatment,
flow meter reading at inlet and
recycling point, daily sludge
generation from the STP and
STP sludge disposal.

Leakage was found repaired and sealed.

Separate log-books are maintained for Pre-ETP,
common-ETP (including RO & MEE) and common
STP. The log-books were observed and signed by
the inspection team.
In the logbooks, the unit is maintaining record
for daily chemical dosing in physico-chemical
treatment, flow meter reading at inlet and outlet
point, daily sludge generation and sludge
disposal.

For STP orovided at Residential Colonv
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The unit shall seal all the open The unit has installed closed pipelines to transfer
drains which transfer the sewage.
treated STP and shall install
proper closed pipe system for
the same.
The unit shall obtain consent Unit has applied for CTO, seeking permission for
to operate for separate STP STP of 175 KL per day.
provided at Residential colony.

The unit shall operate STP The unit has employed experienced operators for
regularly and shall have common ETPs and common STP operation on
trained STP operator with regular basis.
environment background, who
is able to operate the STP
properly.

5.

4.

3.

The unit shall send hazardous The unit is sending hazardous waste to the TSDF
waste to the TSDF with valid with valid agreement with TSDF.

For Haz. Waste manaaement
1.
F

2.

3.

agreement with TSDF.
The unit shall maintain daily
records on generation,
storage, management of
hazardous wastes in
compliance with Rule 20(1) of
the HOWM Rules, 2016.
The unit shall submit the
Annual return w.r.t.
generation and management
of each of the hazardous waste
to Uttar Pradesh Pollution
Control Board, as required
under Rule 20(2) of the HOWM
Rules, 2016.

The unit is maintaining daily records on
generation, storage and disposal of hazardous
wastes in compliance with Rule 20(1) of the
HOWM Rules, 2016;

The unit is submitting the Annual return w.r.t.
generation and management of each of the
hazardous waste to Uttar Pradesh Pollution
Control Board, as required under Rule 20(2) of
the HOWM Rules, 2016.
The unit has submitted the Annual return (Form-
4) for year: 2019-20 w.r.t. generation and
management of hazardous waste to Uttar
Pradesh Pollution Control Board. For copy of the
Annual return (Form-4) for the year 2019-20,
refer Annexure-12.

4. The unit shall package and
label the hazardous waste in
accordance with provisions
stipulated under Rule-17 of
the HOWM Rules, 2016.

During joint inspection, it was observed that,
there was labeling on bags stored with
hazardous wastes as per the Rule 17(1) of the
HOWM Rules, whereas, the unit is required to
label the bags with requisite details as prescribed
in Form 8 of the HOWM Rules, 2016.

5.

6.

The unit shall install automatic
water sprinkling
arrangements, fire alarming
systems, flame arresters,
smoke /heat detectors, fire
extinguishers and other
necessary provisions as
stipulated under the
Guidelines for storage of
incinerable hazardous wastes.
The unit shall install necessary
slope, channelization drain and
collection pit for management
of spilled oil. a

During joint inspection, it was observed that,
there were automatic water sprinkling
arrangements, fire alarming systems, flame
arresters, smoke/ heat detectors, fire
extinguishers and other necessary provisions
provided in the storage area as stipulated under
the Guidelines for storage of incinerable
hazardous wastes.

No spilled oil was found at haz. waste storage
area at the time of joint inspection.
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7. The unit shall install display
board outside the factory gate
displaying details of hazardous
wastes being handled by the
unit.

The unit has not installed display board
displaying the details w.r.t hazardous wastes
outside the main gate of the unit.

G

1.

2.

For Recommendations provided in the last Joint committee inspection
report
The unit has failed to comply All the points have been covered in above
with the recommendation respective sections.
mentioned at para-10 at point
2, 3, 7, 8&9 and shall take
necessary action immediately.
In addition following are
recommended.
The unit shall dismantle the The unit has installed closed pipelines to transfer
channel carrying effluent from sewage.
STP located at residential
colony.

3.

4.

5.

The unit shall seal illegal 04
borewells properly and shall
dismantle all the electrical and
pipeline connections along
with the same and shall not
withdraw ground water from
the illeqal borewells.
The unit shall maintain ETP &
STP log book record properly
for flow meter reading, daily
sludge generation and sludge
disposal.

As per the Analysis result of
samples collected from ETP
outlet of Wood division, it
found non-complying w.r.t
BOD-43 mg/l and NH3-N-68
mg/I for discharge to inland
surface water. Hence, the unit
shall operate ETP properly and
treated effluent must meet the
discharge norms as mentioned
in the granted CTO. Treated
wastewater should not be used
for irrigation/horticulture
purposes, if the quality of
treated effluent is not meeting
with the stipulated discharge
norms.

The unit has sealed borewell no. 1, 2, 5 and 6
with metal cap and submersible pump & wiring
were found removed.
Now the unit is abstracting fresh water from two
active borewells i.e., borewell no. 3 and borewell
no. 4.

Separate log-books are maintained for Pre-ETP,
common-ETP (including RO & MEE) and common
STP. The log-books were observed and signed by
the inspection team.
In the logbooks, the unit is maintaining record
for daily chemical dosing in physico-chemical
treatment, flow meter reading at inlet and outlet
point, daily sludge generation and sludge
disposal.
- Two ETPs at wood and glass division has been
replaced by a new ZLD based common ETP
(commissioned in September-2020) by
upgrading the third ETP at Metal division.

- Now the unit has two Pre-ETPs i.e., for
treatment of effluent from Electrophoretic,
lacquering, plating (EPL) & paint booth sections
(stream-1), for treatment of floor washing
effluent (stream-2) and a common ETP.

- NO trade effluent is being used in horticulture.
- Treated sewage from common-STP is being

utilized for horticulture, analysis result of which
has showed pH-5.9 against the notified general
discharge norms for inland surface of 6.5-8.5,
which is non-complying.

kl.
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14.0 Conclusions

14.1 For CTO, ground water and all manufacturing sections
1. As per the previous CTO under the Water (Prevention & Control of Pollution) Act,

1974 (Consent no. 939591) and the Air (Prevention & Control of Pollution) Act,

1981 (Consent No. 927007) issued by UPPCB, which has been expired on

31.12.2019, the unit has permission for production of 150 Ton/Month of wooden

art wares, 250 Ton/Month of glass art wares and 200 Ton/Month of metal Art wares.

The unit is yet to obtain valid common CTO for all 06 manufacturing sections i.e.,

Metal Art ware, Glass Art ware, Wood Art ware, Thermocol blocks, Marble Art ware

& Corrugated Paper & Carton under the Air (Prevention & Control of Pollution) Act,

1981 and the Water (Prevention & Control of Pollution) Act, 1974 from UP Pollution

Control Boa rd.
2. As per the logbook record of borewells from Dec-2019 to Nov-2020, the unit has

extracted 49,164 KL of ground water from 02 borewells (refer Table-3) against the

permitted abstraction of 46,500 KL, which is violation of condition of NOC issued

by CGWA.
3. Analysis result of sample collected from hand pump (near natural pond) showed

Fe-1.79 mg/l against 0.3 mg/l and Mn-0.4 mg/l against 0.3 mg/I of the permissible

limit of BIS IS 10500:2012 (permissible limit in absence of alternative source).

4. The unit has not provided flow meters at the consumption points of treated waste

water from common STP & treated effluent common-ETP as well as effluent being

pumped to Pre-ETP/common-ETP at any individual manufacturing sections.

- Hence, the quantity of treated waste water from common-ETP and common-STP

being utilized in individual sections and quantity of effluent generated from the

individual sections could not be assessed due to unavailability of flow meters.

5. Separate recycling plant located at glass division was found non-operational and

waste water stored in the tanks was found stagnant.

6. The quality of water samples collected from overhead storage tank at glass division

and glass cutting section tap water does not match with the characteristics of

effluent from common-ETP (refer table 10, 11 & 18 for analysis result of collected

samples from glass division and common-ETP) indicating possibility of use of fresh

water from borewell for industrial purposes.

7. Characteristics of sample collected from the tank for storage of common-ETP

treated effluent located at marble section match with the characteristics of sample

collected from borewell no.3, indicates that the unit is using fresh water in the

manufacturing process also, violating the conditions stipulated in the valid NOC,
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8. The sludge drying bed of the previous ETP at wooden art ware manufacturing

division was found filled with sludge.

14.2 For Pre-ETPs, Common-ETP and Common-sTP

1. As per NEERI report (10" December 2020) on Feasibility study for use of ETP/STP

Treated water as process water at M/s C.L. Gupta Exports Pvt. Ltd., Amroha, U.P.

Over all analysis of samples indicates that the treated water from RO outlet of

common-ETP and outlet of Ultra-filtration (UF) of common-STP can be used for

different processes in the industry. Further, strict monitoring of treated waste

water is required on regular basis to ensure continued desired quality of treated
waste water.

2. The unit has not installed flow meter at inlet and outlet of both Pre-ETPs i.e., for

treatment of effluent generating from electrophoretic, lacquering & paint booth

processes and for treatment of floor washing effluent.

3. At common-ETP, the unit has not provided flowmeter at outlet of secondary

biological treatment system, permeate of RO, MEE condensate and ATFD

condensate hence, quantity of final treated effluent could not be assessed due to
unavailability of flowmeters.

4. As per the characteristics of sample collected from treated water tank (which

receives treated effluent from RO-permeates, MEE condensate and ATFD

condensate), it is contaminated with cyanide which ranges from 0.3 mg/I (RO-1­

Permeate) to 5.0 mg/I (MEE condensate).

5. Concentration of cyanide in RO-1-Permeate and MEE condensate of common-ETP,

indicates usage of cyanide salt in process whereas the unit representative denied

for usage of same during joint inspection.

6. As RO-3 reject is being fed to MEE, significant reduction in concentration of cyanide

and nickel is observed in RO-3-reject from 8.8 mg/l to 4.4 mg/l and 66.13 mg/l to

43.07 mg/I in MEE feed respectively which could not be explained.

7. Almost negligible COD and BOD reduction is observed in common-ETP up to

advanced tertiary system i.e., of ultrafiltration/before RO.

8. Increase in CN concentration from 6.3 mg/I (in raw effluent) to 7.5 mg/I (in outlet

of ultrafiltration system/before RO), indicates very less efficiency of primary and
secondary treatment system.

9. As per the logbook data provided for effluent being treated in common ETP and

treated effluent being recycled in wood, glass and metal divisions shows that the

quantity of treated effluent recycled is more than the quantity of effluent

fed/treated in ETP, which is contradictory and seems that about 11.09 KLD of fresh

kh ,e -st @9%
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water being added in treated effluent storage tanks and the unit is in violation of

conditions imposed in NOC issued by CGWA.
10. The quality of treated sewage is non-complying w.r.t. on land discharge norms

w.r.t. pH-5.9 against 6.5 to 8.5. The pH needs to be brought within permissible

limit of 6.5 to 8.5; for use in horticulture.

14.3 For Water Audit
1. The unit is withdrawing about 8.08 KL to 30.06 KL per day of fresh water more

than the fresh water requirement and the point of utilization of this excess quantity

could not be identified due to unavailability of flow meters at individual utilization

points.
- However, the excess quantity of effluent/sewage being recycled in process section

than the quantity of effluent/sewage being treated indicates that dilution of fresh

water is being made in treated water tank, which is recycled for industrial

purposes.
2. Exact quantity of treated effluent from common-ETP and waste water from

common-STP being utilized in process as well as toilet flushing could not be

identified due to unavailability of flow meters at individual utilization points.

14.4 For imposed Environmental Compensation
1. As per the information provided by UPPCB, the unit has deposited

i. Rs. 37,53,600 /- dated 19.06.2020 against the imposed EC amount of Rs.

74,45,160/- for illegal extraction of ground water,
ii. Rs. 10,000/- dated 19.06.2020 against the imposed EC amount of Rs.

1,08,60,000 for effluent discharge/ inadequate ETPs/ZLD norms in violation

of CTO,
iii. Rs. 1,00,000/ dated 19.06.2020 and Rs. 6,12,567/- dated 05.11.2020,

making total of Rs. Rs. 7 ,12,567/- against the imposed EC amount of Rs.

7,12,567/- for not managing Haz. Waste as per the HOWM Rules, 2016.

Hence, the unit has deposited total Rs. 44,76,167/- against the total

imposed EC amount of Rs. 1,90,17,727/-.
Remaining amount to be deposited by the unit is Rs. 1,45,41,560/-.

15.0 Recommendations

1. The unit shall obtain common consent to operate for all 06 manufacturing sections

i.e., Metal Art ware, Glass Art ware, Wood Art ware, Thermocol blocks, Marble Art

ware & Corrugated Paper & Carton under the Air (Prevention & Control of Pollution)

Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from UP

+"so».
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2. Unit shall ensure, no fresh water is used for industrial process and comply with the

conditions laid down in NOC of CGWA.

3. The unit shall engage expert institute to carry out detailed & water audit for detailed

study of total actual water consumption & recycling of treated waste water.

4. For carrying out factual water audit, unit shall ensure metering at all and individual

treated waste water consumption points at each manufacturing section to ascertain

actual water consumption in each process as well as for domestic purpose and

maintain logbook for the same.

5. The unit shall install flow meters at inlet and outlet of both Pre-ETPs i.e., for

treatment of effluent generating from electrophoretic, lacquering and paint booth

processes and for treatment of floor washing effluent.

6. For common-ETP, the unit shall install flow meters at outlet of secondary biological

treatment system, permeate of RO, MEE condensate and ATFD condensate.

7. The unit shall dispose off the sludge from sludge drying bed of the previous ETP at

wooden art ware manufacturing division, to TSDF site.

8. Presence of cyanide upto 5.0 mg/l in treated effluent from common-ETP is

observed; hence human contact shall be strictly avoided during the recycle/re-use

of common ETP treated effluent.

9. The unit shall check pH of treated sewage and maintain in the range of 6.5-8.5

before pumping for horticulture use and FC concentration should be brought down

below 1000 MPN/100 ml.

st.ds #,
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16.0 Photographs

re well No. 4 in

aggrey
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Fi ure 5: Old defunct & non-operational ETP at lass division
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Figure 10: Purchased flow meters to be Figure 11: pH control & chemical solution
installed at inlet and outlet of Pre-ETP dosing through metering type dosing

pumps at Pre-ETP

ks ±,- re -yf>
9°" Page 64 of 70



-·)i·.',Ill
i

.,J

I

Figure 13: Common ETP (Secondary tube setteler tank, dosing tank, dual media filter,
softner & ion exchange unit)
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Figure 20: Collection tank, dosing tank, clarifier tank, SBR Tank and dual media filter
of common STP
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Figure 21: Flow meters at STP outlet line
to Green belt for horticulture.
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' Figure 23: Flow meters at STP outlet line
'[to glass division

Fi ure 25:

Figure 24: Flow meters at STP outlet line
to wood division
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17.0 Signature of the inspecting officials

Date of Inspection: 10.12.2020

Sr. No. Name of the Officials Signature

l. Sh. Shashank Chaudhary, SDM, Amroha

-b
2. Mrs. Reena Satavan, Sc. 'D' CPCB, Delhi (fyf, .
3. Sh. C. B Chourasia, Sc.'E', CPCB, Delhi

~~(1 __,.,
4. Sh. J.P. Maurya, Regional Officer UPPCB, RO Bijnor -lE+_~

V
5. Dr. R.K Singh, Sc. 'D' CPCB, Delhi w.»gt
6. Sh. Tejas Y. Mankikar, Sc. B, CGWB, Lucknow %%;
-J T, 8/01/2021
7. Dr. Anu Chetal, Sc. B, CPCB, Delhi (\00
8. Dr. Prabhat Ranjan, Sc. B, CPCB, Delhi -

gt
I,

9. Sh. Anil Kumar Sharma, Assistant Env. engineer, ala -UPPCB, Bijnor ­10. Ms. Shivangi Goswami, RA-II, CHCB, Delhi 0

@3¥
11. Dr. Sachin Mishra, SRF, CPCB, Delhi ­
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L'.P. Pollution Control Board

CONSENT ORDER

Ref No. -
18602/UPPCB/Bijnore(UPPCBRO)/CTO/water/J
YOTIBA PHULE NAGAR /2018
To,

Iii
Dated : 09/05/2018 /j

Shri TEEVRA GUPTA
M/s c.L GUPTA EXPORTS LTD
18KM DELHI-MORADABADHIGHWAY NH-24, VlLL-JIVAI, AMROHA
JYOTIBA PHULE NAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to Mis. C.L. GUPTA EXPORTS LTD

Reference Application No :939591
Dated :09/05/2018

,,

I
t
i

AM!T

Regional Officer UPPCB Bijnaur for information and to ensure the compliancC' of th,:

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
1Pollution) Act,1974 as amended (here in after referred as the act) M/s. C.L. GUPTA EXPO!GS I!

i.TD is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irriga tion/river thrnugh drain and disposa I of domestic effluent through septic tant'soak pit I,

subject to general and special conditions mentioned in the aimexure .in refrence to their foresaidapplication .

j;This consent is valid for the period from 01/01/2018 to 31/12/2019.

I;
r,,
j,,.
!,
I•I;

.gals,g0e@by l,
AMIT c,-.~NORA /l,:CHANDRA Date 2/Ji6.05.0?

I' 1202.58 953

For and on behalf of l1.P. Pollution· Control Board 1:

Ii

.In spite of the- conditions and provisions mentioned in this consent order UP Pollution Contro; Board
n:scrves its right and pov.·ers to recons!der-amend any or all conditions under Sc.'C1::)n :~7(_2 ! of the
Water (Previntion and Con trot of Pollution) Act, 1974 as amended .

This consern is being issued with the permission ofcompetent authority .

I.

Enclosed : As above
((;ondirion of consent):

Copy to:

conoitions m,posed in the consent order.

'ig:al yrs vy l
AI,+A3$AMIT



.U.P. POLLUTION CONTROL BOARD, LUCKNOW

An_nexure to Consent issued to M/s.C.L. GUPTA EXPORTS LTD vide

\
\

\

Dated : 09/0512018 \'.

\;

Oil & Grease
Quantity of Discharge

CONDITIONS OF CONSENT

Parameter Standard '____....::::.:.~-----.....------=....;.:..:...:.:.:.:,.:...:.~----+--------=-=::..==-------i
Total Suspended Solids 100mg/1 \I , I

% A #f­
1ca"stI STP and reuse in l '
.1·\ flushing/garde~ing within th_e , \

_________________,_ --"-__ _ premises) .

The industrial effluent should be treated in treatment plant so that the treated effluent should be in \

conformity with the following norms. I

S.No

~·--

1 \

2 I

H 3
4

i

5

i ..

Domestic Effulant 11--------------___.c::..=="-==-====------------------\

Arrangement should be made for collection of water used in process and domestic effluent
separately i dosed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, ifmeets at the end of fina I discharge point, arrangement sh o IIId be made fo, · i
measurement of effluent and for collecting its sample. Except the effluent informed in the\\
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm wc11.er 1

drain .The domestic effluent should be treated in treatment plant so that the should be in conformity with

the following norms dated treated effluent .

\'
This consent is valid only for the approved production capacity of meta] artyare-30Ton per month '
, glass artware-_150 Ton per month and wood artware 15 Ton per month. 1·
The quantity of'maximum daily effuent discharge should not be more than the following:

[ EIm Di il I\uent ischarge Details

1 S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day dischargepoint I

1 Industrial 100 KLD (Treated ETP
through ETP and

'I

again treated through
'

\175 KLD ETP and
recycled in the '

I
process to achieve

l
i

ZLO) -- ✓----~·-J

2 Domestic 100 KLD(Treated and STP
reused in

' flushing/gardening \

!

within the orem\ses ) 1
• eoeoe-

4 b.

4 a.

1.

2.

Consent Order No. 939591/ Water



I d En ustrial ffulant
--S.No Parameter Standard

1 Total Suspended Solids 100mo/l
2 BOD 30ma/l.
3 coo 250ma/l4 Oil & Grease 10ma/l5 Quantity of Discharge 100 KLD (Treated through

ETP and again treated in
ETP of capacity 175 KLD and

treated effluent shallbe
recycled in the process to

achieve ZLD)I
5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that itshould be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

6 . The other pollutant for which nonns have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The .method for collecting industrial' and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment 1(Protection) Act, 1986.

8 . The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangeinent: for
flow meter/V Notch for measuring etlluent and its log book be maintained .

Specific Conditions:

..
' '
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\·
\

I

Digi.tal1y signed b •
AMIT CHANDRA

CHANDRA Date: 201S.OS09
12.08 35 -O5'30

AMIT

nd on behalf of U.P. Pollution Control Board.

•
\

I
\

·+4-...:...·

1. This consent is valid for the operation of glass furnace and related process operations like
electroplating, phosphating ete. The overallproduction capaenty shall not exceed Metal war'­
200 Ton / Month, Glass artware- 250 Ton per month and Wood artware 150 Ton per month for
which Consent to Operate has been issued vide lettero. F68502/C-7/58/Jal Pradushan/Bijnore/2015

dated 20-10-2015, valid up to 31-12-2019.2. The process effluent .generated from glass furnace unit shall not exceed 100 KLJ2 arid it shall be
treated in the effluent treatment plantcmprising ofReverse_SG@is Plant_and treated effluent
shall be sent to existing ETP of175KLD'The overalireaied effluent175 KLD shall be recycled
and Zero Liquid DischargemiTs1de the premises must be maintained. The reject from Reverse
Osmosis Plant shall be sent to authorized TSDF.3. Domestic effluent 100 K.Lb shall be treated through sewage treatment plant of 5 kl/hr capacity

/2nd recycled for flushing/gardening.
4. No effluent. is allowed to discharge outside the factory premises. ­
5.Reject ofReverse Osmosis plant shall be disposed through TSDF as per the provisions of
Hazardous and OtherWaste (Management and Trans-Boundary Movement) Rules 20l6,
6. Cyanide plating or use of cyanide in the process is not allowed.
7.Unit shall adopt the Cleaner Technology for Electroplating unit as prescribed by CPCB.
8. Electromagnetic flow meter shall be installed at water source (Tubewell) and outlet of ETP, Inlet
and Outlet of STP , proper records shall be maintained of the water extracted from ground water and
effluent reused in the process and used in the irrigation :
9. Unit shall ensure the compliance ofNOC granted for g:round water extraction from CGWA dated
21.12.2016. The ground water extratction shall not exceed 330 KLD. . '
10. Unit shall comply the provisions ofWater (Prevention and Corrtrol of Pollution) Act 1974 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi dated 13.07.2017 in OA no. 200/2014 M C Mehta v/s Union oflndia and

others. ·11. Unit shall comply the provisions ofHazardous and Other Waste (Management and Trans-
Boundary Movement) Rules 2016, and regularly sent the Hazardous waste generated from the unit to

TSDF for safe disposal. I
12. Unit shall maintain the records of the waste sent to TSDF.13 Unit shall submit treated effluent monitoring report and ground water quality monitoring report
done by MoEF & CC approved laboratory within 3 months. ,
14. Unit shall develop Green Belt in minimum 33 percent area oflndustrial Premises as per the \
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 0fU.P. Pollution '
Control Board. The copy of said office order is available on the website ofU .P. Pollution Co_ntrol \'.

Board www.uppcb.com.15. The unit shall deposit fees ofRs. 25000 / only as Consent Fee for year 2019 within IS days from
the date of issue of this order.16. This Consent order shall automatically become invalid on issuance ofClosure Order by C.P.C.B
/UPPCB and further onRevoking of Closure order, the Consent order shall become valid.

Issued with the permission of competent authority .

?
'
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Dated:

To,

U.P. Pollution Control Board

CONSENT ORDER

Ref No. - 18535/UPPCB/Bijnore(UPPCBRO)/CTO/air/JYOTIBA
PHULE NAGAR /2018

Shri TEEVRA GUPTA
Mis C.L GUPTA EXPORTS LTD

18 KM DELHI-MORADABAD HIGHWAYNH-24, VILL-JIVAI, AMROHA
JYOTIBA PHULE NAGAR

Sub : Consent under section 21/22 ofthe Air (Prevention and control ofPollution) Act, 1981 (as amended)
to Mis. C.l. GUPTA EXPORTS LTD

Reference Application No. 927007
Dated : 11/05/2018

1. With reference to the application for consent for emission of air pollutants from the plant ofMI's CL
GUPTA EXPORTS LTD. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per-enclosed conditions .

2. This consent is valid for the period from 01/01/2018 to 31/12/2019 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the '
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

• This consent is being issued with the permission of competent authority .

AM IT . Digitally signed by
AMIT CHANDRA

CHANDRA Date:2018.05.11
17:55:56 +05'30'

For and on behalf of U.P. Pollution Control Board

Enclosed : As above
(condition of consent):

Copy to: Regional Officer UPPCB Bijnaur for information and to ensure the compliance of the
conditions imposed in the consent order.

AMIT Digitally signed by
AMIT CHANDRA

CHANDRA Date:2018.05.11
17:56:19 +05'30'

Gs»
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U.P. Pollution Control Board

Dated: 11/05/2018
CONDITIONSOF CONSENT

. i ..
!.

' £1. This consent is valid. only for the approved production capacity ofMetal Artware- 30 Ton/ Mo11(h, • ::
glass artware- 150 Ton per month and wood artware 15 Ton per month..· j.

2(a). The maximum rate of emission of flue gas shouldnot be more than the emission norms for the
stacks. .

Air Pollution Source Details £

S.No Air Polution Type of Fuel Stack No. Parameters Height I

Source
1 Polishing and emission 1 Particulate 10 meter frombuffing Matter ground or.3Section meter above

hood, i
whichever is

more
2 glass furnace propane 2 Particulate 54 meter

Matter above from,
the ground

: level.

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Quantity of Emission as per serial no. 9 of
schedule 1 of E(P)

Rules,2016
2 2 Quantity of Emission as per serial no. 48 of

schedule 1 of E(P)
Rules 2016

2b). The emissions by various stacks into the environment should be as per the norms of the Board.

3.

4.

5.

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/~r
otherwise mandatory .

The equipment' for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself . · 1 ·

1
.

The modification or installation in the existing pollution control equipments should be done onlyby
prior approval of Board. ..,

6 . The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory... ...

7 . Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory . ·

8 . The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted . ·

Specific Conditions:



AMIT

1. This consent is valid for the operation of glass furnace and related process operations like
electroplating, phosphating etc. The overall production capacity shall not exceed Metal Artware­
200 Ton/ Month, Glass artware- 250 Ton per month and Wood artware 150 Ton per month for
which Consent to Operate has been issued vide letter no. F68503/C-7/45/Vayu Pradushan /2015.
dated 20-10-2015, valid up to 31-12-2019.
2. The process emission generated from glass furnace unit shall not exceed the emission norms as
prescribed under Environment (Protection) Rules, 1986.
3. Unitshall regularly operate the Air Pollution Control System and ensure that the stack and ..
ambient air quality is as per the norms as prescribed under Environment (Protection) Rules, 1986.
4. Cyanide plating or use of cyanide in the process is not allowed.
5. The minimum height of stack attach to electroplating, polishing and buffing section shall be i
at1east 10 meters above ground level or 3 meters above shed or building of the unit whichever is
more.
6. Unit shall adopt the Cleaner Technology for Electroplating unit as prescribed by CPCB. ::. , ,
7. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as .·. , ..
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi dated 13.07.2017 in OA no. 200/2014 MC Mehta v/s Union of India and ff
others.

I ·.8. Unit shall comply the provisions of Hazardous and Other Waste (Management and Trans­
Boundary Movement) Rules 2016, and regularly sent the Hazardous waste generated from the unit to·
TSDF for safe disposal..
9. Unit shall submit stack emission and ambient air quality monitoring report done by MoEF & cc
approved laboratory within 3 months.
I 0. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. HI6405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.
11. The unit shall deposit fees of Rs. 25000 / only as Consent Fee for year 2019 within 15 days from
the date of issue of this order.
12. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.
13. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B
I UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Digitally signed by
AMIT CHANDRA

CHANDRA Date:2018:05.n I
17.5640 +05'30'

lssued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

. '
l
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ANNEX URE - 2

U.P. Pollution Control Board

CONSENT ORDER

RefNo. - 57800/UPPCB/Bijnore(UPPCBRO)/CTO/air/JYOTIBA
PHULE NAGAR/2019

To,

Dated: 27/09/2019

Shri TEEVRA GUPTA
Mis CL GUPTA EXPORTS LTD
C.L. Gupta Exports Ltd., Viii- Jivai, NH-24 Delhi Road Amroha,AMROHA,244221
.JYOTIBA PHULE NAGAR

Sub: Consent under section 21/22 of the Air (Prevention and control ofPollution) Act, 1981 (as amended)
toM/s. CL GUPTA EXPORTS LTD

Reference Application No. 5223743 Dated: 27/09/2019

I. With reference to the application for consent for emission of air pollutants from the plant ofM/s C L
GUPTA EXPORTS LTD. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

2. This consent is val id forthe period from 28/08/2019 to 31/12/2019 .
3. Tnspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

For and on behalfofU.P. Pollution Control Board

ChiefEnvironment Officer

Enclosed : As above
(condition ofconsent):

Copy to: Regional Officer, UPPCB, Bijnore to ensure the compliance of conditions imposed in consent
order

ChiefEnvironment Officer



U.P. Pollution Control Board

Dated: 27/09/2019
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Thermocol Block - 65
Ton/Month.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution Type of Fuel Stack No. Parameters Height

Source
1 Boiler-4 TPH Wood - 4 TPD 01 Particulate Trima cyclone

Matter dust collector
as APCS and
stack height
30 meter from
ground level.

Emission Quality Details Detail
S.No Stack No Parameter Standard

-- 1 01 Particulate Matter 600 ma/nm3

3(c) The emissions by various stacks into the environment should be as per the norms of the Board.

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself.

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted.

Specific Conditions:



\.
1.This consent to operate is valid for production ofThermocol Block - 65 Ton/Month.
2. Boiler of 4 TPH shall be equipped with trima cyclone dust collector and stack of 30 Meter from
ground level.
3. Unit shall submit stack monitoring report and ambient air quality monitoring report done by
MoEF & CC approved laboratory within 3 months and after that submit on quarterly basis .
4. Unit shall maintain and operate Air pollution control system i.e. trima cyclone dust collector
regularly and ensure that stack emissions are within the prescribed norms.
5.Unit shall develop Green Belt in minimum 33 percent area oflndustrial Premises as per the
provisions laid down in office order no. HI 6405/220/2018/02 dated 16-02-2018 ofU.P. Pollution
Control Board. The copy of said office order is available on the website ofU.P. Pollution Control
Board www.uppcb.com.
6.The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.
7. Unit shall comply the provisions ofAir (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in O.A. No. 220/2019 Adil Ansari vs M/s CL Gupta Exports and Ors.
8. Unit shall comply with the provisions ofHazardous and Other Waste (Management and
Transboundary Movement)Rules 2016.
9.This Consent order shall automatically become invalid on issuance ofClosure Order by C.P.C.B I
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.
l 0. The unit shall not undertake any expansion or modification in the plant and machinery or
establishment of new unit without prior Consent to Establish ofUPPCB.
11. Unit shall submit bank guarantee ofRs I 00000/ (One Lakh only) for the compliance of above
conditions within 15 days from the date of issue of this order, failing which this order shall be
automatically deemed invalid.

Issued with the permission of competent authority .

For and on behalf ofU.P. Pollution Control Board.

Chief Environment Officer



3c

UPPC

UTTAR PRADESH POLLUTION CONTROL BOARD

Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Ref No. - 66853/UPPCB/Bijnore(UPPCBRO)/CTO/water/JYOTIBA
PHULE NAGAR/2019

To,

Dated : 30/09/2020

MIS TEEVRA GUPTA
CL GUPTA EXPORTS LTD

Vill- Jivai, 18 Kms Stone before Moradabad Delhi Higway Amroha (U.P),AMROHA,244302
JYOTIBA PHULE NAGAR

Sub : Consent to Operate Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended.

Kindly refer to your consent application dated 16/12/2019 and received on 16/12/2019 under
section 25/26 ofWater (Prevention & Control ofPollution) Act,1974 as amended. Your application and the
information submitted have been examined along with the facts found during inspection made by officers
ofUPPCB on 2 l /09/2020 . Your consent application is hereby refused due to following reason.

Reasons :­

M/s CL Gupta Exports Ltd, Jyotiba Phule Nagar, Amroha have applied for Consent to Operate under Water
Act, 1974. The matter related to the unit is being heard by Hon'ble NGT in O.A. No. 220/2019 Adil Ansari
vs. M/s. C. L. Gupta Exports Pvt. Ltd. & Ors.,. Unit was inspected by Joint Committee ofCPCB, UPPCB
and CGWA on 16-10-2019. Unit has submitted CGWA NOC valid till 19-12-2021 which permits
withdrawal of 155 cubic meter per day Ground Water for domestic purpose only. In consideration ofunits
representation and documents submission, Environmental Compensation of Rs. 1, 01, 80, 740/- (for
abstraction ofGround Water for Industrial use without permission), Rs. 1,08,60,000/- (for discharging the
effluent in violation ofprescribed nonns.) and Rs. 21,30,417/-(for violation ofHazardous Waste Rules).
Unit has not deposited the Environmental Compensation. Also unit has not been issued NOC for abstraction
ofGround Water for Industrial use. Hon'ble NGT in its order dated 06-08-2020 has passed following
directions with observations :

" ..... In view of the above, not only there are serious continuing violations of environmental norms without
corresponding stringent action, the unit appears to have played fraud in obtaining NOC for ground water
extraction for industrial purpose by falsely representing that purpose of extraction was residential. Action
needs to be taken in this regard as per law of the land. Apart from this aspect, compliance with
environmental norms needs to be ensured by the industrial unit ...... "

UPPCB has issued show cause notice under section 33 A ofWater(Prevention and Control of Pollution) Act
1974 vide letter dated I 0.06.2020 to the unit for its closure in case ofnon submission ofNOC for Ground
Water Abstraction for Industrial purpose. The area of the existing unit is in Over Exploited Zone as per
CGWA.

In view of above the Consent to Operate application is here by Rejected with the directions to ensure



compliance of Water (Prevention and Control of Pollution) Act, 1974.

The Consent to Operate under section 25/26 ofWater (Prevention & Control of Pollution) Act,
1974 as amended is hereby refused.Further, you are hereby informed to comply with the mandatory
provisions ofWater Act.

This order is issued with the approval of competent authority.

Copy To-

Regional Office, UPPCB, Bijnore

Amit
Chand ra ·•-•nh .....,::::.:•--

_lotal!Oll: )Dllr -., ..,,_, locMffl ho r•
ta26-0-Mi17 4 3 3 1
Fat Re e Veron 1@00

( Authorized Signatory )

Amit Chandra
Chief Environment Officer

Am it ~~~==­
chandra#Egger=

Amit Chandra
Chief Environment Officer

( Authorized Signatory )



[NNEXURE- 3l

UPPCB
UTTAR PRADESH POLLUTION CONTROL BOARD

Building.No. TC-12V Vibhuti K.hand, Gomti Nagar, Lucknow-226 010
Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Ref No. - 71046/UPPCB/Bijnore(UPPCBRO)/CTO/air/JYOTIBA
PHULE NAGAR/2019

To,

Dated : 3010912020

MIS TEEVRA GUPTA
CL GUPTA EXPORTS LTD
Vill- Jivai, 18 Kms Stone before Moradabad Delhi Higway Amroha (U.P),AMROHA,244302
JYOTIBA PHULE NAGAR

Sub : Consent To Operate Application under section 21/22 of Air (Prevention & Control of
Pollution) Act, 1981 as amended.

Kindly refer to your consent application dated 16/12/2019 received on 16/12/2019 under
section 21/22 of Air (Prevention & Control of Pollution) Act, 1981 as amended. Your application and the
information submitted by you have been examined along with the facts found during inspection made by
officers of UPPCB on 21/09/2020 .Your consent application is hereby refused/return due to following
reasons.

Reasons :­

Mis CL Gupta Exports Ltd, Jyotiba Phule Nagar, Amroha have applied for Consent to Operate under Water
Act, 1974. The matter related to the unit is being heard by Hon'ble NGT in O.A. No. 22012019 Adil Ansari
vs. Mis. C. L. Gupta Exports Pvt. Ltd. & Ors.,. Unit was inspected by Joint Committee of CPCB, UPPCB
and CGWA on 16-10-2019. Unit has submitted CGWA NOC valid till 19-12-2021 which permits
withdrawal of 155 cubic meter per day GroundWater for domestic purpose only. In consideration of units
representation and documents submission, Environmental Compensation of Rs. 1, 01, 80, 740/- (for
abstraction of GroundWater for Industrial use without permission), Rs. 1,08,60,000/- (for discharging the
effluent in violation of prescribed norms.) and Rs. 21,30,417/- (for violation of Hazardous Waste Rules).
Unit has not deposited the Environmental Compensation. Also unit has not been issued NOC for abstraction
of Ground Water for Industrial use. Hon'ble NGT in its order dated 06-08-2020 has passed following
directions with observations :
.... .In view of the above, not only there are serious continuing violations of environmental norms without

corresponding stringent action, the unit appears to have played fraud in obtaining NOC for ground water
extraction for industrial purpose by falsely representing that purpose of extraction was residential. Action
needs to be taken in this regard as per law of the land. Apart from this aspect, compliance with
environmental norms needs to be ensured by the industrial unit. ...."
UPPCB has issued show cause notice under section 33 A ofWater(Prevention and Control of Pollution) Act
1974 vide letter dated 10.06.2020 to the unit for its closure in case of non submission of NOC for Ground
Water Abstraction for Industrial purpose. The area of the existing unit is in Over Exploited Zone as per
CGWA.
In view of above the Consent to Operate application is here by Rejected with the directions to ensure



compliance of Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981.

The Consent to Operate under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended is hereby refused.Further, you are hereby informed to comply with the mandatory provisions of

Air Act.

This order is issued with the approval of competent authority.

Copy To -

Regional Officer, UPPCB, Bijnore.

Amit
Chandra @es
(Authorized Signatory )

Amit Chandra
Chief Environment Officer

Amit
Chandra =

Amit Chandra
Chief Environment Officer

( Authorized Signatory)



FORMl
CONSENT SEEKING FORM

(To be submitted in triplicate)

(See RULE 27)

Application for consent for emissions/continuation of emission under section 21 of the Air (Prevention and
Control ofPollution) Act, 1981.

From,
CL GUPTA EXPORTS LTD, Vill- Jivai, 18 Kms
Stone before Moradabad Delhi Higway Amroha
(U .P),AMROHA,244302
City:Arnroha
Block:Amroha
District:JYOTlBA PHULE NAGAR

To,
The Member Secretary,
U. P. Pollution Control Board,
Luck.now.

Dated
03/12/2020

Sir.

L/We hereby apply for CONSENT under Section 21 of the Air(Prevention and Control of Pollution)Act,
1981(14 of 1981) to make emission from Industrial Plant owned by (1)
TEEVRA GUPTA for a period upto (2) 3 years
2. The annexure, appendices other particulars and plans in triplicate are attached herewith.
3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct

to the best ofmy/our knowledge.
4. 1/We hereby submit that in case of change either of the point or the quantity of discharge or its

quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. I /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. 1/We undertake to furnish other information within one month of its being called by the Board.

7. Bank Details.

I Bank Draft No.

Accompaniments:­

[Date [Amount



I. Old Air Consent Renewal Application (Attached)
2. Hazardous Waste Authorization (Attached)
3. Corrugation CTE (Attached)
4. Thermocol Consent (Attached)
5. Old Air Consents (Attached)
6. Report showing project cost (Attached)
7. Statement showing measures taken for increasing tree and forest cover. (Attached)

Yours faithfully,
Signature
Name of the applicant: TEEVRA GUPTA
Address of the Applicant: Vill- Jivai, NH -24 Delhi
Road Amroha



ANNEXURE TO FORM

Existing

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to an action under the provisions of the Act .
While filling this Annexure the applicant shall in respect of such of the items as do not pertain to his activity
state 'not applicable' and shall not leave blank .

Name of Surroundin Distance in meters

10. Climatological and Meterological
Details(if available)

(a) Indicate the climate conditions at SEMI ARID
the site(arid and semi-arid etc.)

(b) Rainfall(yearly average range) : 894
(c) Temperature(seasonal range) : 25
(d) Information on speed and direction : 14 km/h
ofwind

(e) Humidity and Solar radiation : 73 and 4
11. Give list of all materials in the process:

7. State Working season per year of the : Apr to Mar
plant:

8. (a) Number ofworkers attending the : 5500
factory shift wise &/ or per day
(b) Number ofworkers residing in the : 475
premises

9. Indicate the present use of the land in the vicinity(5 Km.radius) of the:

Descri tion

Raw Materials Name Raw Materials Quantity Principal use
EPS Resin 30 Thermocol Blocks

Starch 10 Gum

Paper Reel 500 Corrugated Sheet and
Boxes

Quartz 5 Glass Artwares

Dense Soda Ash 5 Glass Artwares

Lime Stone 5 Glass Artwares

Brass 4 Metal Artwares

Aluminium 115 Metal Artwares
Stainless Steel 70 Metal Artwares

Iron 250 Metal Artwares

Zinc 25 Metal Artwares

Wood 400 Wooden Artwares

Stone 400 Marble Artwares



A process flow diagram must be included with this statement showing entry and exit points of all raw
materials, intermediate products, by products and finished products, Detail process and control equipment.:
(See Enclosure)

12.

13.

Fuel Consumption in Tonnes/day

Fuel Name Daily Unit Calorific Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)

Wood 600 Kg/Hour 5 0.1Scrap

Wood 150 Kg/Hour 3 0.1
Scrap

Wood 60 Kg/Hour 1 0.01
Scrap

HSD 0.090 Kilo 0 0.15
Liters/Hou
r

HSD 0.070 Kilo 0 0.14
Liters/Hou
r

Atmospheric Emission from each stack

Total no. of stacks: 13
Material for construction of M.S , M.S , M.S , M.S, M.S, M.S , M.S, M.S, M.S , M.S
Stack: , M.S , M.S , M.S ,
Stack Attached to: Boiler , DG Set , DG Set , DG Set , DG Set , Boiler , The

Fuel Heater , DG Set , DG Set , DG Set , DG Set , DG Set ,
DG Set,

Height above ground level(in 31.5, 5.5, 5.5, 5.5, 5.5, 31.5, 33.5, 5.5, 5.5, 5.5, 5.5,
metres): 5.5, 5.5,
Height above roof(in metres): 20, 2.5 , 2.5 , 2.5 , 2.5 , 20, 20, 2.5 , 2.5 , 2.5 , 2.5 , 2.5 ,

2.5,
Stack Top: Circular , Round , Round , Round , Round , Circular ,

Round , Round , Round , Round , Round , Round , Round ,
Inner dimensions (in meters): 1.2, 0.152, 0.152, 0.152, 0.152, 0.99, 1.52, 0.152,

0.152, 0.152, 0.152, 0.152, 0.152,
Gas quantity-m3/hr: 34590.24, 1149.14, 1123.02, 1175.25, 1162.2, 34622.03

, 91408.67, 1142.61, 1786.03, 1605.17, 1168.73,
1142.61, 1161.32,

Flue gas temperature 'C: 145.0, 207.0, 207.0, 202.0, 204.0, 140.0, 145.0, 205.0,
162.0, 170.0, 205.0, 206.0, 202.0,

Exit velocity of gas/sec: 8.5, 17.6, 17.2, 18.0, 17.8, 12.5, 14.0, 17.5, 15.8, 14.2
, 17.9, 17.5, 18.0,

(a) Flue gas emission



Stack Type of Quantit Type of So2 Nox CO/HC Particul Others
No. fuel y of firing ates

fuel/hr

5 Wood 600 Wood 17 46.5 0.13 358
Scrap

5 Wood 150 Wood 17 62.5 0.2 417
Scrap

5 Wood 60 Wood 25.5 76.8 0.13 83.5
Scrap

5 HSD 0.090 HSD 19.5 1.15 0.2
5 HSD 0.070 HSD 1.69 0.12

(b) Process Emission

Quantity of So2 Co2 Analysis of Particulates Other
gas (in vent in mg/Nm3 Specify
Nm3/hr) hydrocarbon

s

34590.24 17 358

34622.03 19.5
417

91408.367 25.5 83.5
1123.02 17 0.2
1162.2 0.4

14.
15.

16.

17.

(c) Particulate analysis

(d) Chemical Composition(if available)
Give details of flue gas sampling arrangements
Give details of laboratory facilities available for
analysis of emission

ls there sufficient space available for installing air
pollution control equipment

Details ofAir Pollution :­

Stack Duckting
:NA

: Yes



18.

Stack Name Equipment Name State
Boiler Multi Cyclone Separator Existing
Boiler Multi Cyclone Separator Existing
The Fuel Heater water Scrubber } Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing

State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

19. Give the following details

(a) Total investment in the factory and the year of
investment.

: Investment:-246.50 cr.
Year of Investment is :-2020

Equipment Name Equipment Size No. of equipments Status
Multi Cyclone InstallSeparator

Multi Cyclone InstallSeparator

Water Scrubber Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install

(b) The estimated expenditure for implementation of :50 Lacs
the scheme to control air pollution



20.

(c) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

(d) Annual operation and maintenance-cost ofAir
Pollution Control Plant, if any

(e) Further action that is being taken up by the firm
to control air pollution.

Other relevent information, if any

: 250KLD STP with Ultra Filtration and
150 KLD ETP with 3 Stage RO System for
recycling and reuse and Multi effect
Evaporator for ZLD Process and APCE like
Water Scrubbers, Dust Colletor, Ducktings
etc

I Crore

Already action taken by industry

Electoplating, Buffing, Polishing, Glass
Furnace, 8 DG Set 500 KVA, I DG 750
KVA and Electric Load 3000 KVA
Signature

Name and Address of the applicant on
behalfof: TEEVRA GUPTA,Vill- Jivai,
NH -24 Delhi Road Amroha

Name and Address of the Firm on behalf
ofwhich application is made: TEEVRA
GUPTA,Vill- Jivai, NH -24 Delhi Road
Amroha



Explanatory Notes for filing in form and the Annexure.

The notes are given only for those items for which explanations is considered desirable .

Form­

I . Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act, 1981. lf the
land/premises belongs to the factory/ industry, say self
2. Here mention the date up to which the consent is sought for.
Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .
'New' that which has been modified due to change in quantity and/or qua/ity of emission.
'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

ltern l : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act , 1981 if
land/premises belong to the factory/industry say self.

ltem 1 (a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment ofmore than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees
In place of above criteria kindly give category as per latest notification
Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item lO(c): Here State the temperature in C in summer winter monsoon and post monsoon seas on.
Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .
Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.

ltem 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.
I tern 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

l : Separate Demand Draft towards consent fee Water & Air.

2 : Annual Report or certificate from Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,



air pollution control devices, hazardous waste treatment and disposal areast .
4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 : Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .
6 : Copies of SSI registration Letter of lntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7 : Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .

8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit.



Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.

I.

2.

3.

4.

5.

6.

(a) Full name of the applicant with address

(b) ls the firm registered?

(c)Ifyes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(e) Names, designation and full address ofpersons like
Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall:
Large/Medium/Small Scale.
Full name of the
Land/Premises/Ins ti tute/Factory/Indus try/Local body
with address

Give revenue /City Survey No. of the land/premises
for which the application is made:

State month and year in which the plant was actually
put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as
prohibited area:

(b) Ifyes, state the name of the Authority and furnish a
certified copy of the order under which the area has
been declared as prohibited area

TEEVRA GUPTA,ViII- Jivai, NH -24
Delhi Road Amroha
(Tel. No.) 0591-2477000
YES

UPFA6000007,

TEEVRA GUPTA
Vill- Jivai, NH -24 Delhi Road Amroha
AMROHA
9410051063
large

CL GUPTA EXPORTS LTD

Address:VilI- Jivai, 18 Kms Stone
before Moradabad Delhi Higway
Amroha (U.P),AMROHA,244302
Tel. N0.:0591-2447700
E-mail :ajaijohri@clgupta.com

District:JYOTIBA PHULE NAGAR
Town/Village:Amroha
City Survey no./Revenue Survey no.:
KhataNo.:
Area in Hectares:
April,2001

Other

District:JYOTIBA PHULE NAGAR
Corporation:
Village Panchayat
Contonment:
Defence Deptt:
State Govt:
Prohibited areas:
Others:
NO



rt

FORMl
CONSENT SEEKING FORM
(To be submitted in triplicate)

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control ofPollution) Act, 1974

(See RULE 3)
Date- 03/12/2020

From,
CL GUPTA EXPORTS LTD, Vil!- Jivai, 18 Kms Stone before Moradabad Delhi Higway Amroha
(U .P),AMROHA,244302
City:Amroha
Block:Amroha
District:JYOTIBA PHULE NAGAR

To,
The Member Secretary,
U. P. Pollution Control Board
Lucknow.

Sir.
I/We apply for CONSENT under section 25/26 of the Water (Prevention and Control ofPollution) Act, 1974
(Act no VI of 1974) to bring into use any* new or altered outlet for the discharge of sewage/trade effluent*
to begin to make new discharge of sewage/trade effluent or *Continue to make discharge of sewage/trade
effluent from land/premises owned by (1) TEEVRA GUPTA for a period upto (2).3 years

I. Disposal ofLiquid/Solid Waste:-

(a). Sewage/Sullage via drains/outfall sewers/treatment works.

(b). Trade effluent via drains/outfalls sewers/treatment works

Surroundin of Site Distance (in meters) Descri tion

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. 1/We further declare that the information furnished in the Annexure, appendices and plans is
correct to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or
its quality, a fresh application for CONSENT shall be made and until such CONSENT is
granted no change shall be made.

5. 1 /We hereby agree to submit to the Board and application for renewal ofconsent one month
in advance of the date of expiry of the consented period for outlet/discharge, if to be
continued thereafter.

6. 1/We undertake to furnish other information within one month of its being called by the
Board.

Accompaniments:-



I. Old Renewal Application (Attached)
2. Hazardous Waste Authorization (Attached)
3. Corrugation CTE
4. Old Water Consents

(Attached)
(Attached)

5. Report showing project cost (Attached)
6. Statement showing measures taken for increasing tree and forest cover. (Attached)

Yours faithfully,

Signature,
Name ofApplicant:- TEEVRA GUPTA

Address ofapplicant:- Vill- Jivai, NH -24 Delhi
Road Amroha

*Note:- Strike out entries not relevant.



ANNEXURE TO FORM

Existing Outlet

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any ofthe item shall state 'No concerned'
against the relevant one:

7. Is the industry/factory for which application is made Yes
closed on Sunday/Holiday

8. State working days per year and working season for the Apr to Mar
industry/factory

9. a) Number ofworkers attending the factory shift wise &/ 5500
or per day:

b) Number ofworkers residing in the premises: 475
10. For local bodies only:-

a) Present population : NA
b) Population covered under regular sewer facilities : NA
c) population having septic tank/Soak pit facilities: NA
d) Population covered by conservancy latrines : NA

I J. For Industries Only:-

A. Give the list of raw materials

Raw Material Material Trade Qty Principle Use
Name Name

EPS Resin Resin 30 Thermocol Blocks
Starch starch 10 Gum

Paper Reel Paper Reel 500 Corrugated Sheet
and Boxes

Quartz Quartz 5 Glass Artwares
Dense Soda Ash Dense Soda Ash 5 Glass Artwares

Lime Stone Lime Stone 5 Glass Artwares
Brass Brass 4 Metal Artwares

Aluminium Aluminium 115 Metal Artwares
Stainless Steel S.S 70 Metal Artwares

Iron Iron 250 Metal Artwares
Zinc Zinc 25 Metal Artwares
Wood Wood 400 Wooden Artwares
Stone Stone 400 Marble Artwares

Fuel Details:-

Fuel
LSHS

Consumption
10



Diesel
Others

B. Give the list Products and By Product Details

2
12

Product Name Quantity
Metal Artwares 220
Wood Artwares 200

Glass 270
Marble Artwares 90

Thermocol 65
Corruaated Sheet and Boxes 500

ByProduct Name Licence Qty Installed Qty
Wood Briauettes 5 5

C. Give the list ofpossible Inter-mediate Products:

Name of Product Quantity per month
Metal 215
Wood 225
Glass 300
Stone 100

Expendable Polystyrene 65
Starch 10

12. State daily quantity ofwater utilized :

Source Consumption Quantity
Domestic 290.0
Industrial 30.0

13. A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation Waste Water Generation Quantity
Domestic 175.0
Industrial 175.0

(B) State how measurement of rate and quantity are carried NA
out:

14. State whether storm water drains are kept separate from Yes
industrial / Domestic Effluents?

15. (a)ls domestic effluent allowed to get mixed in industrial No
effluents?

16. (a)Describe if any treatment industrial or domestic effluent Yes
or one for combined effluent is made.

If yes, state the process oftreatment in brief Through ETP/STP
(b)Is the quantity of effluent emanating either without or Yes
after treatment approved by the authority?



(c)lfapproved, furnish the authority (Two certified copies
to be sent)

(d)lf any effluent from any shop/ shops toxic? If so No
volume of this effluent

17. ls there any provision for disposal ?

I Name I Status (Already made) Status (proposed to)

18. State the area of land used for
(a)Above in Hectares

19. Give the quantitative disposal ofeffluent in liters provided for the places mentioned below

I Name I Mode I Mixed I
20. ls there any provision for equalizing or made holding lagoons of tanks

Name Mode
Domestic 175.0
Industrial 175.0

21. ls sufficient land available / can be made available? In Yes
case pumping effluent: on lands have to considered.

22. (a)Give details of composition ofDomestic/ Industrial/ Combined effluent in respect of the
F ll .o owIng

Name of Effluent Effluent before treatment Effluent after treatment
Colour units Milkish Colour less

PH 7.5 6.5
BOD5 days 20 C ma/l 40 22

C.O.D mall 424 28
Note:­

1) Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
2) Methods of determination as approved by the Board will be followed for determination of above

mentioned parameters.

(b)ls the effluent toxic

(c)State if the Industrial effluent is having

(d)ls there any hidden change of temperature exceeding
I 0*c at any time

No

Unpleasant Smell
No

23. (a)Are facilities available with the applicant for carrying out the following test of the waste water
Name Existing Proposed

Physical Yes No
Chemical Yes No

s

(b)lfyes, give details ofequipments

24. Has the land/premises, etc., for which the application is
made open?

Highly polluting material :

Toxic Organic Inorganic Microbilogical :
25. State details for solid waste

250 KLD STP for Domestic Effluent
Treatment
150 KLD ETP for Industrial Effluent
Treatment
Yes

NIL

Cooling Tank



Type of Solid Composition Quantity Method of Method of
Waste Collection Disposal

Hazardous 30 0.06 Yes Supply/Sale toWaste other industry
Process 300 0.3 Yes Supply/Sale to
Waste other industry

26. Total investment ofPlant/in the factory and the year of
investment:­

Accompaniments
Flow sheet of effluents.

Investment : 246.50 er.
Year of Investment : 2020

Name and Address of the applicant on
behalfof: TEEVRA GUPTA,Vill­
Jivai, NH -24 Delhi Road Arnroha

Name and Address of the Firm on
behalfofwhich application is made :
TEEVRA GUPTA,Vill- Jivai, NH -24
Delhi Road Arnroha '



Explanatory Notes for filing in form and the Annexure
The notes are given only for those items for which explanations is considered desirable. Other items are self
explanatory.

Form-
I. Here mention the name of the owner of the land/premises in case it belongs to other than the applicant
industry or factory. If the land/premises belongs to the factory industry, say self.
2. Here mention the date up to which the consent is sought for.
3. Here mention the local name of the river/stream as may be applicable.
Annexure to form-
'Outlet' means the arrangement for discharge of the effluent for which consent is sought for.
'Discharge' means the effluent going out of the outlet.
'Existing' means that whcih is operation at the time of applying for consent.
'New' means that which will be brought into operation in future.
'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.
Item I : Here give the name of the person who is authorised by the institution/industry/ factory/local body
etc. to transact their legal business.
I tern 2 : Here give the registered name of the Industry/ Factory/etc. under which the business is carried out.
Item 5 : Here state the concerned institution such as Bureau ofPublic Enterprises under whose administrative
control the Factory/Industry etc., is set up.
Item 6 : Applicable to only those areas which are prohibited aeras, such as the Ordinance Factories, Mint,
etc.
Item 13(b): State method ofmeasurement of hourly/daily maximum quantity of effluent i.e. by flow meters,
ventury meters, v notch sump measurement estimated etc.
Item l 5(a) : lf the effluent is treated, give separately the method of treatment and flow diagram of the
treatment process.
Item l 6(b) : Here mention 'yes' is any other authority such as local body or Government Department as
already approved the discharge of effluent either with or without treatment, at the time of establishment of
the factory/industry.
Item 19 : Here give the quantity of effluent of different types such as domestic industrial mixed etc.
proposed to be or is let into the stream/river, lands, sea, etc., as may be applicable.
Item 22(a) : Analysis to be furnished shall be covered as many Parameters as are expected to be found, in
the effluent. If some of the parameters are not expected to be found say not applicable. If some parameters
other than those listed under the items are expected,the same be mentioned at the end. The analysis shall be
separately furnished for domestic/industrial and combined effluents.
ltem 22(b): Here toxicity meant that which is established by bio-assa studies on fish, as per procedure given
in the standard methods.
I tern 24 : This item is meant to cover highly polluting substances which do not ordinarily find way in the
effluents, but are required to be handled in the premises and which may, by accident, join the effluent in
large quantities.



Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,

1981.

1.

2.

,
3.

4.

5.

6.

(a) Full name of the applicant with address

(b) ls the firm registered?

(c) Ifyes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(e) Names, designation and full address of persons like
Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall:
Large/Medium/Small Scale.
Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

Give revenue /City Survey No. of the land/premises
for which the application is made:

State month and year in which the plant was actually
put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as
prohibited area:

(b) If yes, state the name of the Authority and furnish a
certified copy of the order under which the area has
been declared as prohibited area

TEEVRA GUPTA,Vill- Jivai, NH -24
Delhi Road Amroha
(Tel. No.) 0591-2477000
YES
UPFA6000007,

TEEVRA GUPTA
Vill- Jivai, NH -24 Delhi Road Amroha
AMROHA
9410051063
large

CL GUPTA EXPORTS LTD

Address:Vill- Jivai, 18 Kms Stone
before Moradabad Delhi Higway
Amroha (U .P),AMROHA,244302
Tel. No.:0591-2447700
E-mail :ajaijohri@clgupta.com

District:JYOTIBA PHULE NAGAR
Town/Village:Amroha
City Survey no./Revenue Survey no.:
Khata No.:
Area in Hectares:
April,2001

Other

District:JYOTIBA PHULE NAGAR
Corporation:
Village Panchayat
Contonment:
Defence Deptt:
State Govt:
Prohibited areas:
Others:
NO



i{ta sf sa qfurau
u iaraa, at faara
3it mmiaaur 1inraa
Government of India .
Central Ground Water Authority.
Ministry ofWater Resources,
River Development & Ganga Rejuvenation

I :;

I MEMBER SECRETARY

"!rIeEr
/:

. -· -~·--

-: y

File No:- 21-4/1237/UP/IND/2016 .:..~745 ·

NOC No:- CGWA/NOCllND/ORiG/201612380
•a

West Block- 2, Wing- 3, Sector - 1, R.K. Puran, New Delhi . 110066
Tel : 011-26175362, 26175373, 26175379 • Fa:011-26175369

.. _Website": ~w_w.cgwa-noc.go\1.in

r» gcf@aa· egv?
CONSERVE WIER - SAVE :AFE

Refer tc, your application· on the above cited subject. Based on ·reco(11mendations of
R€.'giorial Director, Central Ground Water Board Northern Region. Lucknow vide their
, .:.:~ornmendations dafod 03/11/2016 and further deliberations on the subject, the NOC
of Central Ground Water Authority is hereby accorded to Mis C. t. Gupta Exports
Ltd., in respect of their existing furn.iture manufacturing unit located at 18 KM
Storie Before Moradabad Deiii High Way, Village Jiwai, Block· Joya, District
mroha, UttarPradesh. The NOC is, however subject to 1he foilowing con_ditions:-

_j

• if7i37475 ,7,g7,-9pmy-
18 Km Sfone Before Moradabad Delhi Highway,
Village Jiwai, Amroha;::-·.-··•--:-'.·~~-..,...---:---------------:-------­
District Amroha, Uttar.Pradesh -2442T;.--· ----------- ····· ·

if·
Sub:- t!OC for ground water withdrawal to Mis C. L. Gupta Exports Ltd., in
respect oftheir existing furniture manufacturing unit located at 18 KM Stone
Before Moradabad Delhi High Way, Village· Jiwai, Block Joya, District Amroha,~:t·:ar Pradesh -- reg. ·

I, \ / .

· v(. T.'oe firm may abstract 330 cU.mlday (and not exceeding 99,000 cu.mlyear) of
grou~1d water, through existing two (2) tubewells only. No additional ground water.
abstraction structures to e constructed for this purpose without prior approval of the
CGWA 1 . . . •.. , • . · . · :. . . ·. . . . . . · . : ··•

.2. All the Weli; to be fitted with water rneter by the firm at its own cost and monitoring of
ground water abstraction to be undertaken accordingiy on regular basis, atleast once in
a mo.nth. The ground water quality to be mo_hitored twice in a year during pre- monsoon
and post- monsoon periods. . . .. ·

3. Mis C. L. Gupta Exports Ltd., sh!! in consultation· with the Regional Director,
Central Ground Water- Boar.cl, Northerh Region, Lucknow implement ground water
recharge measures atleast to- the tune of 1,06,000 cu.m/year as proposed, for
augmenting tne ground water resources of the area within six months from the date of
issue of ihis. letter.. Firin shall also undertake periodi-c maintehsnce of recharge
structures at its own cost. In addition, the firm shall adcpt 1 no. villages for Water



Security Plan in District Amroha, Uttar Pradesh. The necessary guideline for the Water
Security Plan is available on website of Ministry of Water Resources, RD & GR
(www.mowr.gov.in). Both, the Demand Side Management /Supply Side Management
with rnainten_ance of structures in the said· villages _to be ensured and a comprehensive
plan to be submitted to. Regional Director, CGWB. Firm shall also undertak_e periodic
maintenance of recharge structures at its own cost.
4. The photographs of the recharge structures after completion of the same are to be
furnished immediately to the Regional Director, Central Ground Water Board. Northern
Region, Lucknow for verification and under: intimation to this office.
5. The firm at its own cost shall install two (2) piezometers fitted with automatic water
level recorders having telemetry system at suitable locations and execute ground water
regi_me monitoring programme in and around the project area on regular basis in
consultatio_n with the Central Groun_d Water Board, Northern Region, Lucknow. .
6 The around water monitoring data in respect of S. · No. 2 & 5 to be submitted to
Central Ground Water Bo3ii, Northern cgioi.. 'uck:.owon reguia 'acis a 1east once _
ja Vear·----- · · ·7· The firrri shah ensure proper recycling and reuse of waste water after adequate
treatment.
8. Acti,on taken report in respect of S.No. 1to 7may be submitted to CGWA within one
year period. . . . . . . . . . . . . .
9. The permission is iable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1 to 8. · .
10. This NOC is, subject to prevailing Central/State Government rule?/laws or Courts
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge ofr effluents or any such·matter as
applicable.
11. · This NCC does net absolve the appticant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other statutory
and administrative authorities. · , .
12. The NOC· does not imply that other statutory,·/ administrative Qiearances shall be
granted to the project by the concern;ed authorities. ·such authorities would consider
the pro1ect on merits and be taking decisions independently of the NOC.
,,13 This NOC s valid fora 21/12/2016 till 20/12/2018

<
Copy to: . . · · . , . · : ·. - · . · ·. . . . .
1 Th1e Meinber Secretary, U!tarPradesh Pollution Control Board, Picup Bhawan, Third
Floor, B-Biock, Vibnuti Khan1, Gomti Magar, Lucknow. UttarPradesh with a request
to ensure that the conditions mentioned in the NOC are complied by thefirm.
2. The Regional Director. Central GroundWater Board, Northern Region, Lucknow.
This has reference to your recommendation dated 03/11/2016.
3 The District Magistrate, District Amroha, Uttar Pradesh,
4.TS.tothe Chairman., Central Ground Water Board. Bhujal Bhawan, Faridabad.
Haryc;ln~. . . . · . ., · · ·.· / _
5. Guard File 2016-17. Member Secretary

. \._~ -:
Member Secretary



,J/
l./

/'/plication for Renew of NOC Issued to Existing Industrial Projects Abstracting Groundwater
(Application For Renewal of NOC) ·

Government of India
Central Ground Water Author!!)' (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for i'ssue of NOC to A!Jstract Ground Water (NOCAP)

Appltation Number : 21-4/1237 /UP/INO/2016

Appl! d For Renewal : 1st

1. eneral Information:

Water Quality:

Application Type Category/ Type of Apµlication:

i) Name ofIndustry:

Fresn vva:er

F iture

CLGIJPTA EXl--'Of-US LTD

ii) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) (S)

Address Line 1 :

,Address Line 2 :

Address Line 3 :

State:

District:

Sub-District:

Village/Town:

Area Type :

Area Type Category :

(iii) Communication Address

Address Line 1:

Address Line 2:

Address Line 3:

Stute:

District

Sub-District:

Pincode:

Phone Number with Area Code:

Mobile Number:

Fax Number:

E-Mail:

'8KM STONE BEFORE MORADABAD DEY HIGH
WY
VILL-JI'WAI AMROHA (JP)

244221

UTTAR PRADESH

i\MIWHA

JUY/\

.Jiwai
· Non-Notified

Critical

!8 KM! STONE EEFORE MORADABAD ! i«! IGH
V'vA 't'
VALL- JI'WAI AMROHA JP}

UTAR PRADESH

A'HOH.

JOYf.

91 591 2477000

91-9837(38040

1 591 2477300

(v) Details of Existing NOC issued by CGWVA (enc!ose copy)

NOC Letter No:

Date of Issuance:

Vailidity (Start):

Validity (End):

27/12/201

Reason for not applying for renewal before expiry of NOC N.'/\
Validity (Attach Affidavit):

G8,12/2218 04:33 PM 54·;7



·-,.~ ----------------------------------------------
Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Develop,nent and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number: 21-4/1237/UP/IND/2016

Applied For Renewal: 1st

2. «}RyswsefRgq8ii@RRPRtlgra Recycled water usage#sting Grcue water
?lease Enclose Water Flow Chart of Activities and Reau. rement of Water at each Stage) ($)
(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Additional Total

Water Requirement Details (Fresh Water) (m3/day)

(a) Ground Water Requirement (m3/day):
-.- - ~.

(b) ·surface Water Available
(Canal, River, Ponds etc.) _(m3/day)

(c) Water Supply from Any Agency
(m3/day):

.- .. -·-··· .. ·

330.CO

O.CG

O.CC

0.00

0 00

002

330.00

uu

0 00

. - ··-- ---·-··· --
Existing Additional Total No. of Anru3/

Requirement Requirement Requirement Operational Days Requirement
(m3/day) (m3/day) (m3/day) in a Year (rn3iye:ar)

$75.00 0 '.JO 375.00 300 'l -'500 ()0

5.00 U :JU 55 0

60.00 0.00 60.00 305 'u0.y

0 oc

330.00

· 6C DO

490.00

0

C0

0.00

0.00

0 00

490.00

1 EO.C·O

330.00

'uJ

cc0 00

490.00

Industrial Activity

Residential/
Domestic

Greenbelt
Development
./Enviro ntnent
'Maintenance

Other Use

Grand Total

Total Fresh Water Requirement
(a+b+c)(m3/day):

(d) 'Recycled Water Usage (m3/day):

Total Water Requirement :
(a+b+c+d)(m3/day)

(ii) ,Breakup of Water Requirement and Usage:

Activity

i ii) Details of Water Availability from ETP / STP for Recycle I R~::;use us;ige

Existing Additional !0:3/

(m3/day) • No. Of (m3/year) (m3/day) No. Of (m3/year) (m3Iday) (m/year)
...Days Days

180.0C 300 5-000 00 18€ 00 34000 2C

160.00 300 48000.00 'Fi·· (' 1·Qi

0.00 0 0.00 0.00 0.00

Effluent I Sewerage
generated and
treated in ETP / STP:

;Availability treated
'Effluent I Sewerage
for usage:

Effluent/ Sewerage
discharge after
treatment:

(iv) _Availability treated effluent usage : Total quantity same as 2 i (d) and 2 ii (b) above

3e ? 7



Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenat_ion
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

plication for Renew of NOC Issued to Existing Industrial Projects Abstracting Ground_Water
(Application For Renewal of NOC)

Appli1ation Number": 21-4/1237/UP/IND/2016

Applitd For Renewal: 1st

Industrial Activity/ Commercial Use

Domestic/ Residential Use

Greenbelt development I Enviorment
,maintenance

Other Use/ Flushing-Req.

Total

(). Groundwater Abstraction Structure- Existing:

Number of Existing Structures:

Existing Additional Total Use+
(m3/day) availability Availability

(m3/day) (m3/day)
:75 00 o.•JO 375 30
55 00 UC 6 2
(:iQ 00 0.5¢ 50 1:

oy

0.00. 0.00 O.CO
<!90 00 0-00 490 00

2

'Discharge Operatic : Mode Horse Whether Whethet raw+ussion
: (m3/Hour) nal Hours' of Power Fitted Re<teed

(Day)/ Lift of with with CGWA / If su
Days Name Pump Water Details Thereof
(Year) Meter

$No. Type of Depth
' Structure (Meter)
Name i Year I

of· Diameter I

Construction· (mm)

Brewell / 75.00 I 250
2016

2 orewell / 7500/250
2l11,j

Depth
to

Water
Level

(Meters
below
Ground
Level)

'. 5.82

15.42

160 9/300 Subrer
sible
Pumµ

15.00 813CC Suber
sutl
Pum

10. Yes

15 00 Yes

Ye,'.

Whctner
Porinission
Registered

with
CGWA /If

so
Details
Thereof

0

Mode Horse Whether
of Power fitted
Lift of with -

Name Pump Water
Meter

Hours
(Day)/
Days
(Year)

Depth
(Meter)

I
Diameter

(mm)Cons !ruction

Type of
_ Structure
· Name I Year

of

SNo.

lb). Groundwater Abstraction Structure- Additional

IIumber of Additional Structures:

Depth i Discharge · Operatio
to (m3/Hour) nal

Water
Level

(Meters
below
Ground
Level)

4. (a). Compliance to the Condition prescribed in the NOC

2 Domestic Water Sch03/ Sanitation Yes

3 Groundwater qualty monitor rg.re 'e:
monsoon and Post monsoor

4 Ma.ntenance of recharge structures Yes

5 Number of Pizometers as per NOC and Yes
Water Level Record

SNo. Conditions given in NOC

Area Specific Plantation

Compliance Conditions
Applicable

Yes

Status of Compliance

Complied

For residential water supp separated

rv«des Constructor

Ccmplit::d

08,12/?018 04 39 PM



Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenat.ion
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

plication for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundW;:;ter
(Application for Renewal of NOC)

Apptlication Number: 21-4/1237/UP/IND/2016

Applied For Renewal: 1st

6 ; Number of Tubewells Borewales as per Yes
NOC
_. . . ...

7 , Pizorneter fitted with AWLRs with '{ cs
telemetrry as per NOC

8 Quantum of Groundwater as per NOC Yes

9 Recharge trrough ponds No! Applicable

10 . Recycle and reuse of water Yes

11 RWH and AR structures implemer.led Yes

12 · Submission of Complia 1ce report to the Yes
Region

3 Water conservation measures Yes

14 Water Security Plan of villages Yes

15 Well monitored around the plant
premises

16 Wells fitted with water meter and its
Record

!b). Compliance to the Condition prescribed in the NOC - Other

Complie:l

Complied {Supplied staiie
commissioned technai at.
demonstrated to ow staff hrn1d tra•ned
all properly yOM EeC!Jr:
Technology Coripary Jape
,Complied

Cornpl•ed

Under Construction

Comnped

Water Sprinkler
Boiler Heat Cordensatio
'Taken care ol S.No 13 above. This
condition requested to be waved as
per letter #140 date0 29.5 17

CompliedYes

. Not Applicable

SNo.

Corplied
Conditions given in NOC Status of Compliance

Complied but recharge structures are
un,Jer c.:unstruc.:,,011

Groundwater Availability (Please Enclose a Comprehensive Report/ Note on Groundwater Condition!
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 rnJ.day and
or having a land Area of Greater Than 2 Ha.-($)
Ground water quailty is good

. ~ ... ~- ···•

Details ot Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Are,1 11 the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Pre111ises, tt·,en
provide N0Ctrom the Concern Authority'Agency where the Harvesting Measures are Proposed, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Fu:isible Rainwater Harv,,sti,)y 1

Recharge Proposal).- ()
Proposed 12 RWH Under Construction

INDUSTRIAL. USE- Self Declaration
' -·ft Its to Certfy that the Details and Information furnished above are true to the best of my Knowiedge and elei and am

av1are that if any part of the Data/lniormatir,r1 submitted is found to be false or misleading at any stage the appliL<it'c11 will be
Rejected Out Rightly.

1. Application Proforma is Subject to Modification om Tire to Time.

:!. Appl;cation stiould be subrnilted to Reg1ona1 0f1ice.

Regional Director.Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

6.

fJ811;i i'.:01E 04 39 PM 7age 4 of 7



I------------------------------------------
Government of India

Centra l Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rcjuvenat_ion

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

fa;,plication for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Applcation Number: 21-4/1237/UP/IND/2016

Appied For Renewal : 1st

3. lra romplcte Application will be Summarily Rejected.

Sub-i tted Application wil l not be Processed til l the Print Out of the Signed Complete Application is Submit\el l tu
Regional Office.

4. A plicant has to Sumi: Processing Fee o: Rs 500.00/- (Rupees Five Hundred On!y; /rug NON TAX RECE;PT PORTA
(http1//bharatkosh.gov.in). A receipt will be generated Please fil in the Transact cn Ref No and Date from the recep: irpatou! o'
al _ation and attach receipt along w!h hard copy ot applcati n.
Bhaatkosh Details:­

Tranaction Ref
Nur.-1>er:-
,· ·et-

081948000200q

9ii2la61
Note- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and tequired Documents before Submitting Online Application.

P..tached Files:

1/Site Plan : (Refer: 1 (ii))

No Attachment Foundl

2) Cert ified Revenue Sketch: (Refer. (i1))

No Altacllment FoundI

3 Reason for Not Applying for Renewal before Expiring NOC: (Refer. 1 (v))

No Attachment Foundi

• Existing NOC : (Refer: 1 (vii))

S.No Attachment Name

Water Noc Water NOC pi
File Name

5!- Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)

No Attachment Found!

c. Groundwater Availability Report : (Refer: 4)

S.No Attachment Name

Ground Water Detciil 3reuna W/ate: Detail.pat

File Name

7. Details of Rainwater Harvesting/ Art ificial Recharge Measures. (Refer: 5)

S.No Attachment Name

Rainwater Harvesting Rainwater Harvesting.pd

File Name

). Authorization :

No Attachment Found'

9). Extra Attachment :

08!1212018 04:39 PM



Government of India
Central Ground Water Auihority (CGWA;

Ministry of Water Resources, River Development and Gan9.c1 Rejuver1atio11
Applications for Issue of NOC to Abstract Ground Water (NO CAP) .

plication for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number: 21-4/1237/UP/IND/2016

App liEd For Renewal: 1st

o Attachment Found!

10).Compliance to the Condition prescribed in the NOC
SNo. Conditions given in NOC Attachments

S.No. Attachment Name File Name

Area Specific Plantation Plalltat on CLG Plantation.pd/

Borewells Borewells.pcf

Pizome:ers Reccrd Grounc Water eta, c

2 Domestic Water School Sanitation

3 Groundwater quality monito,·ing - Pre
monsoon and Post monsoon

4 · Maintenance of recharge structures

5 Number of Pzometers as per NOC
and Waler Level Record

6 Number of Tubewells Borewales as
per NOC

,Domestic Water
sanitvtior\
·Pre monsoon and
Post monsoon
Maintenance RS

Domestic water Sanitation pd

. Pre and Post monsoon pdl

Martenance RS pdl

Pr2ometer fitted with Przcmeter fitted with AW/I pd'
:AWL
'Quanlurn of
:Groundwater

N-J Attachment Fo:;nd!

7 Pizcimeter fitted with AWL.Rs with
telemetrry as per NOC

8 Ouanlun; oi Groundwater as per NOC·

9 · Rechcrge through ponds

10 Recycle and reuse of water Recycle Wate,
Record Glass
Dision

,Water NOC.pd!

Fecycle Water Record Glass
o,vision.ptH

Comic zeest Ccnplarce Resort.cf

Water Sr«ler di

Recycle \l\'aler Recore Metal
vision.pdf

Biler Heat
Corde sal:1
Water Sprriikler

Recycle Waler
Record Metal
Division
RWH StrtreS R//4St.tares pd'

2

2

11 PW/H and R structures implemented

12 Suoniss.or of Compliance 2po'tt
the Reg,or.

13 ·water conser,, alior ,.,,E:asure:::

;Water Security Plan . Water Sccuril, Plci1 .. pd!

f\o r,ttachmenl Foi..i,HJ!

Record Reading
11 i- Compliance to the Condilion prescribed in the NOC - Other

14 ·water Security Plan of villages

15 Well monitored around the plant
.premises

16 Wells filled with waier meter and its Water Mete and water meter d{

SNo. Conditions given in NOC

Corn;:ilied

Attachments

S.No. Attachment Name

No Attacl1ment Found'
File Name



'.-· ------------------------------
Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOC AP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Applcation Number: 21-4/1237/UP/IND/2016

App=led For Renewal : 1st

te :
Face·

Name & Signature of tre appl:'I

With official sci»

Associated User : HARIOMSINGH

Submitted By User: HARIOMSINGH

Submission Date : 08/12/20Hl

'In case signed by any authorized signatory, the details of the sigr'.atory with the authorization shalt be
e1closed.
---- --- --- -- - -------- ----------- --------- -- ----------- --- ----- --- --- ---------- ------- -- - --------- ----- -----··--- --- ----- - - - -------- - - - -- -

08,12/2018 04.39 PM
Fage7 &7



Registration Form http://upgwdonline.in/apps/ApplicationForm/Us ...

GROUND WATER DEPARTMENT
(N,u11d11H ,-rnqe f~ f:ltual Water Supply Department)
Mmistry of Jal Shakti
Government of Uttar Pradesh

l ol' 5

Form 1 (B)/qrrJt 1 (ift)
[See rule 6(2)/~6(2) ~

APPLICATION FOR REGISTRATION OF WELL
q;q-a fG@taur &a 3n aacr1 q-;r

.9

(Commercial/Industrial/Infrastructural/Bulk user having N.O.C. issued by
Central Ground Water Authority ~~

11
~:round Water Department)

(afofra/3ilazif@a3raiucarmrsn 3qzuaa faurv.rt.if.
a@tr sar saa ,f@raura snarfsi faamararr 5rt fan 7Tzm)

\

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and
Regulation Act, 2019.]

[3a r?r sarisa riu ail fafrr3rf@0fer+i, 2019 #r zq3rev 10 (1) zTT
11(1)] s

Applicant's Details
311cl?tcfi en] fcla{UI

Type of Applicant Behalf of Application Number AMRH1120RIN0006
~cfil 'Cjfcfi"R' Firm/Company 3mrdaer iza

Name of the Teevra Gupta Father's Name Anil Gupta
Applicant filcrr cfil if11f

~cfil ifl1f

Date of Birth 28/08/1971 Gender Male
scnaff fi;tlr

Nationality Indian ID as Address Proof Aadhaar Card
rhra far rmrvra 3nr{st

Aadhaar Card 8891-0226-6654 Uploaded Aadhaar Download
Number Card
3Tur al± izn 3ftrnE~1l<JT 3ITTfR

ar±

04-Nov-20, I :28 PM



Registration Form http://upgwdonline.in/apps/ApplicationForm/Us ...

2 of 5

House No./Flat Locality/Village C. L. Gupta & Sons

No./Building No. ~/il'ffif Near Kathghar
.:,

~liot~ liotmrar Kotwali

io

City/Town/Post Rampur Road State Uttar Pradesh

Office IGI
ar/a«at/gz 3rffre

District Moradabad Pin Code 244001

5caT far sits

Designation Director Company Name C. L. Gupta Exports

qc;- ~cf;lifllf Ltd.

Company Address Vill-Jivai, NH-24 Autho.rization Letter Download

cfitfoft q;,- tfoT Distt-Amroha ,Tf@rat TT

Details of Existing Well
faaarmlcr ar ar f@aUT

' "
District Amroha Block ZOYA

(J.P.Nagar)
V

5G7Ta clTa

Plot No./Khasra No. Viii- Jivai, Amroha Municipality/Municipal N/A

izin/arr i€a Corporation
~'CJTfi:rct;/~~

Ward No./Holding No. N/A

ai± icmtztfsa in

Particulars of The Existing Well
faaarmcr ar ar ctr

' "
Date of 01/04/2016 Type of Well Tube Well/Boring

Construction/Sinking q;tt" q;,- 'ljfcfjR'
"

of Well
qiqcfi'l"fo!rmurfc!rfit
"
Housing Pipe If Any No

ufe at{&

Strainer Details
~~ fcla,co1

Material of Strainer PVC Number of Strainer(s) 2

2caRt rm.ft 2aRt ica

04-Nov-20, 1 :28 PM



Registration Fonn http ://upgwdonline.in/apps/ApplicationForm/Us ...

S.No. Strainer Installed at Strainer Installed Length Diameter (In

sfi'1f what Depth from upto what Depth (In millimeter)

7GIT Ground Level (in from Ground Level meter) Ir
Meter) (in Meter) iare (ff+flz ii)
$'{, 3!.-~~~ 2},-Fa fa# (1fm'ill)
nsr{s nfna? ·rzr{aanfa?
(1fm' ill) (1fm' ill)

1 63.00 69.00 6.00 203.00

2 69.00 75.00 6.00 203.00

Approx. Depth of
Well (In meter)
cfi"tf Rt 3raJi I fol <1~

3

(1fm' ill)

75.00 Whether There has
been Any Adverse
Report Regarding
Water Quality of the
Well?
rurarasat

"·araear # iir ii at{
sfra Rue ??

"

No

Details of Existing Pumping Device faaarmifiar3raw aT f@an..
Type of Pump to be Submersible
Used
TJ<IT3'r ~~~ 'Cftf
cfiT 'SlcfiR

Horse Power (H.P.)
~ qJiR ('Q"'q'.tft.)

Pump Capacity (In
m3/hr)
tftf~ (m3/hr)

15.00

30.00

Operational Device
qRa1a 3q4U

Electric Motor Date of Energization
faazr#taur fafr....:,

01/04/2016

3 of 5

Details of Utilization of Well
aqa 3qz/tar ar f@au
"
Purpose of the Industrial
Existing Well
faazrml ar al32r?
' "

Annual Running
Hours
arffas37tr (i2 ii)

1500.00

04-Nov-20, 1 :28 PM



Registration Form http://upgwdonline.in/apps/ApplicationFonn/Us ...

Daily Running Hours 5.00 Whether the Water No
2feta3rztr (ie ii) Supplied in Well Area

Through Pipe Water
Supply or Not?
rut 4ta ii sa Rt 3muff

"nsr Garff #mezaa
tat??

Please Submit Mode We have ETP and Please Mention Yes
of Treatment of STP for teatment Whether Obtained
Waste Water/Effluent of Waste Water NOC from Uttar
(For Industries) equipped with Pradesh Pollution
3r4f@z 57r Rt 3qaT U.F. and R.O. Control Board for
sun#s (saitnr &4 Discharge of

Effluent/Waste Water
or Not?
par 3caa faau
3aVar varur frzir
at±a aruf@sz
rarz/3rsf@rzs var
~Jt ...11 q f&:i 'PiTUf tr,r..:,

qaafar 7rm?
Jftrcrrcrrtft'

Upload NOC
3rcarsfer vmrurqa 3r9lsa

Download

Whether Rain Water Yes
Harvesting Structure
has been
Constructed within
the Premises?
auufa ii asi 5aa. .
J ,GT #I
fur far mar??

4 of 5

Like to Furnish
ails 3rczr rcrat sat
3ilT7arr #GarTa?

permission of 330
KLD for Industrial
and drinking
domestic purposes.
We applied for its
renewal vide
application dated
8.12.2018. Now, as
per Govt. policy we
applied 30 KLD for
Industrial and 290
KLD for Drinking
domestic purposes
through letter dated
12.10.20.

04-Nov-20, I :28 PM

Any Other Information We had ground
Which You Would water withdrawal



Registration Form http://upgwdonline.in/apps/ApplicationForm/Us ...

Capacity of Structure, Constructed for 107000.00
Rain Water Harvesting (M?)
assr a iuzrr ?a ff4a iaaRt ft'{1@T

..:)

(aft6?)

NOC Issued By:
3r1+fer 7mrur Ta (aart fa)

Central Ground Water Authority
ac4tr 3nasf sarqfaur

"

Yes

Certificate Number

Expiry Date
3ffimfafit

CGWA/NOC
/2016/2380

20/12/2018

Issue Date
Fri ,t .Jt at fafit
Upload Certificate
Cjj.JtjOjqiij~~

21/12/2016

Download

Ground Water Department Uttar Pradesh
3rar3fa fa3mar3IVeral
"

Declaration by the Applicant
377dza zarr 3utsrun

No

5 of 5

I do hereby declare that the particulars fuenished herein above are correct and true . I
understand that in case any of the information and particulars is found to be incorrect at any
stage of scrutiny and investigation or thereafter, my application/registration is liable to be

rejected/cancelled ..
uazarr ufa atar & fa3u ft au faaugt aa?[ sncra fa zufe sriassaaau fa aftau 3qtaa faawr 3rarqta at #hr 3razearfG@awr 3rat4a/fGT

(,

fa577 zitrzr @tar

I Agree/~ tfl6cFld {

04-Nov-20, 1 :28 PM



Registration Form http://upgwdonline.in/apps/ApplicationForm/Us ...

GROUND WATER DEPAR'TMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 1(C)/q:;m" 1(~)
[See rule 6(3)/~ 6(3) a-lfJ

APPLICATION FOR REGISTRATION OF EXISTING
WELL

Pci&.£1cAlcr1 cfi"q' cl;' {W1=t-t'lc:fi{UI 6(£ 3tld&it q;r... ~ ,.. .::,

(Domestic or Agricultural User of Ground Water)
(Graf saa Eur zqaf 3qzj#a 1)°' °' 1." I 7

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and
Regulation Act, 2019.]

[:mR -c;ra-~r 3t'mt~11'iitraf 3fti fafGrr+ca 3f@0fer1, 2019 +r z131{Ur 10 (1) 4T
11 (1)] -=>

Applicant's Details
3r7ala aT f@an

1 of 4

Type of Applicant
317aa aTVal

Name of the
Applicant
317la alTH

Date of Birth
-,i ...Jiffint

Nationality
rs@hzr

Aadhaar Card
Number
3mar al{ izI

Behalf of Application Number AMRH1120RDO0004
Firm/Company 3dariI

Teevra Gupta Father's Name Anil Gupta
ftroT q;r vJ11f

28/08/1971 Gender Male
f#.r

Indian ID as Address Proof Aadhaar Card
rar rmrur a 3nest

8891-0226-6654 Uploaded Aadhaar Download
Card
3r4cats f4IT 71I 37TIT
ar

04-Nov-20, 12:38 PM

?o)



Registration Form http ://upgwdonline. in/apps/ApplicationFonn/Us ...

2 of 4

House No./Flat Locality/Village C. L. Gupta & Sons
No./Building No. ~/'11Tcf Near Kathghar

..:,

1fcfiToT liotrn l:r0/3fcfol Kotwali

lio

City/Town/Post Rampur Road State Uttar Pradesh

Office I5r
car/star/ghz 3r(fr

District Moradabad Pin Code 244001

GT far ats

Designation Director Company Name C. L. Gupta Exports

Ta ~cfil;;:rr;i:r Ltd.

Authorization Letter Download
qTf@rat Ta

Details of Existing Well
faaarmtcr ar ar flaw

' "
District Amroha Block ZOYA

(J.P.Nagar)
V

5caT car#

Plot No./Khasra No. Viii- Jivai, Municipality/Municipal N/A
rizin/arr in Amroha Corporation

5al u1fa/Gar fen

Ward No./Holding No. N/A
ai± icarzlfiar via

Particulars of The Existing Well
RIallA 1cr1 cfjq- cJiT~
' "

Date of 01/04/2016 Type of Well Tube Well/Boring
Construction/Sinking q;q- cfiT 1T<nR'

"of Well
au Rt furffer
"
Housing Pipe If Any No
ufe ast{&

Strainer Details
~cfiT Ria.co,

Material of Strainer PVC Number of Strainer(s) 2

~cfi'l"lJf.A'"aft 2ca Rt ziczn

04-Nov-20, 12:38 PM



Registration Fonn http://upgwdonline.in/apps/ApplicationForm/Us ...

S.No. Strainer Installed at Strainer Installed Length Diameter (In

sfi'lf what Depth from upto what Depth (In millimeter)

7€IT Ground Level (in from Ground Level meter) cIT
Meter) (in Meter) iare (f11<>1"'l..flu #)

2},-a a fa# ${'{, Sf_-~t~ (flz a)
nzr{nfa? nzr{aa nfra?
(aflz a) (ftz i) J

1 63.00 69.00 6.00 203.00

2 69.00 75.00 6.00 203.00

Approx. Depth of 75.00
Well (In meter)
aq# 3rc4mer zzre" ..,
(fz i)

Whether There has
been Any Adverse
Report Regarding
Water Quality of the
Well?
cfmq;'q'cl;°~<#i'r

"

No

Details of Existing Pumping Device faa._;q1Ho1 tifq7r 34cfi{OI ifiT faa,co1

Type of Pump to be Submersible
Used
~~~cfratr'Cf
cfiTffR

Horse Power (H.P.)
~'Cfl<R ('Qq.tft.)

Pump Capacity (In
m3/hr)
tr'Cf~ (m3/hr)

15.00

30.00

Operational Device
9~i:11(4cri 39c:h.(01

Electric Motor Date of Energization
faazrtaur ff@r,..,

01/04/2016

3 of 4

Details of Utilization of Well
q;tf° °ij; 3q4laj cf;I f'aq{Ui
"
Purpose of the Domestic
Existing Well
faaarmr a4r al 32zr?
' "

Daily Running Hours 5.00
2fas3qt (i i)

04-Nov-20, 12:38 PM



Registration Fonn http://upgwdonline.in/apps/ApplicationForm/Us ...

Is Plot Size of
Residential Premises
is More Than 300
Square Meters?
<Rll 311di,«l4~cl;
3rascfil3{Jq;R300cfilT
"mflz arf@ra ??

Yes Whether Rain Water
Harvesting Structure
has been Constructed
within the Premises?
<Rll G'ftm* rn .;n;r
virzrr iaaar farur
furmar??
107000.00

Yes

Capacity of Structure, Constructed for
Rain Water Harvesting ( M3 )

asi sac h zirzr eafir iaa st
a'rntlf ( ;i:ft03)

Any Other Information Which You
Would Like to Furnish
al{3rr sacral sit 3nr var sear urza
:

Approved

4 of 4

Declaration by the Applicanta3-il ~ch c;:_qRT 3c;__EIIISIOII

I do hereby declare that the particulars fuenished herein above are correct and true . I
understand that in case any of the information and particulars is found to be incorrect at any
stage of scrutiny and investigation or thereafter, my application/registration is liable to be

rejected/cancelled ..
# uaarr utfaatar& fa 35u feta faaur&t aan?#snaa fa zufesirusaa
alt fa aftau 3qaa faawr 3razr u?a atu 3macarf@awr 3rvat4a/fGT

(.,

fau5I zjtrzr ztar'
I Agree/# ttt<cAd (

04-Nov-20, 12:38 PM
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 3 (A)
[See Rule 8(1)]

Certificate Of Registration Of Existing/New Well
{UIS10(1) of the Uttar Pradesh Ground Water Management and

Regulation Act, 2019}

Registration No.: 202011000029

Name of the Owner Teevra Gupta Son of Anil Gupta

Address of the
Applicant

Date of Submission 04/11/2020

Location Particulars

Application Form Serial AMRH1120RDO0004
No.

Specimen Signature

District Amroha
(J.P.Nagar)

Block ZOYA

Plot No./Khasra No. Viii- Jivai,
Amroha

Municipality/Corporation N/A

Ward No./Holding No.

Particular of the Existing Well and Pumping Device

N/A

I of 4

Date of
Construction/Sinking
of the Well

Type of Well

01/04/2016

Tube
Well/Boring

Depth of the Well (In
meter)

75.00

04-Nov-20, 12:35 PM
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Purpose of well Domestic

http://upgwdonline.in/apps/ApplicationForrn/Us ...

Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible H.P. of the Pump

Electric Motor Rate of Withdrawal
(m3/hr.)

15.00

30.00

2of4

Date of Energization (In Case of
Electric Pump)

01/04/2016

04-Nov-20, 12:35 PM
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3 of 4

This certificate of registration is issued on the basis of the information furnished by the
applicant subject to the conditions stated overleaf.

Place:

Date:

Yours Faithfully,
Signature of the Issuing Authority

and Designation

Conditions

1.For the purpose of measuring and recording the quantity of ground water extracted,
every said user shall affix water meters, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity
recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k)
shall not exceed to the recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction
of ground water from the well due to quality hazards or any other reasons, if the

situation so demands.
3. In case of any change of ownership of the existing well, fresh registration has 'to be

obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of

the existing well as indicated at SI. (2) and (3) of this certificate shall be made
without prior permission of the District Ground Water Management Council. Any
deviation in this regard shall lead to cancellation of this registration.

5. In case, any of the particulars / information furnished by the applicant in his
application for issuance of this registration is found to be incorrect during verification
at any subsequent stage, this registration is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with
telemetry shall be mandatory for user. Depth and zone tapped of piezometer should
be commensurate with that of the pumping well. The data, obtained from digital
water level recorders shall be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by
lowering the tape/ sounder or automatic water level measuring equipment. It is also
used to take water sample for water quality testing whenever needed. General
guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m
distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6".

04-Nov-20, 12:35 PM
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o The depth of the piezometer should be same as is case of the pumping well
from which ground water is being abstracted. If, more than one piezor,neters
are installed the second piezometer should monitor the shallow ground
water regime. It will facilitate shallow as well as deeper ground water aquifer
monitoring.

o The measuring frequency should be monthly and accuracy of measurement
should be up to cm. the reported measurement should be given in meter
upto two decimal.

o For measurement of water level sounder or automatic water level recorder
(AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after
the pumping from the surrounding tube wells has been stopped for about
four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean
level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground
Water Department, Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre­
monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample
(1It capacity bottle) to the concerned Director, Ground Water Department,
Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site
for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for
measurement may be taken care off.

8. Any other condition(s) that may be imposed by the District Ground Water
Management Council.

04-Nov-20, 12:35 PM
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I

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 3 (A)
[See Rule 8(1 )]

Certificate Of Registration Of Existing/New Well
I

{UIS10(1) of the Uttar Pradesh Ground Water Management and
Regulation Act, 2019}

Registration No.: 202011000030

Name of the Owner Teevra Gupta Son of Anil Gupta

Address of the
Applicant

Date of Su bmiss ion 04/11/2020

Location Particulars

Application Form Serial AMRH 1120RDO0005
No.

Specimen Signature

District Amroha
(J.P.Nagar)

Block ZOYA

Plot No./Khasra No. Vil- Jivai,
Amroha

Ward No./Holding No.

Municipality/Corporation N/A

N/A

Particular of the Existing Well and Pumping Device

I of 4

Date of
Construction/Sinking
of the Well

Type of Well

01/04/2016

Tube
Well/Boring

Depth of the Well (In
meter)

75.00

04-Nov-20, 1 :08 PM
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Purpose of well Domestic

http://upgwdonline.in/apps/ApplicationForm/Us ...

Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible H.P. of the Pump

Electric Motor Rate of Withdrawal
(m3/hr.)

15.00

30.00

2 of 4

Date of Energization (In Case of
Electric Pump)

01/04/2016

I

04-Nov-20, 1:08 PM

\
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I

This certificate of registration is issued on the basis of the information furnished by the
applicant subject to the conditions stated overleaf.

Place:

Date:
I

Yours Faithfully,
Signature of the Issuing ALthority

and Designation

Conditions I
1. For the purpose of measuring and recording the quantity of ground water extrlcted,

every said user shall affix water meters, which record rate and quantum of I
extraction, at outlet of pumping devices and it shall be presumed that the qua~tity
recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k)
shall not exceed to the recorded rate from water meters. 1I

2. The District Ground Water Management Council reserves the right to stop extraction
of ground water from the well due to quality hazards or any other reasons, if the

situation so demands.
3. In case of any change of ownersnip of the existing well, fresh registration has Ito be

obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of

the existing well as indicated at SI. (2) and (3) of this certificate shall be made
without prior permission of the District Ground Water Management Council. Any
deviation in this regard shall lead to cancellation of this registration. i

5. In case, any of the particulars / information furnished by the applicant in his
application for issuance of this registration is found to be incorrect during verification
at any subsequent stage, this registration is liable for cancellation. !

6. Construction of piezometers and installation of digital water level recorders withI
telemetry shall be mandatory for user. Depth and zone tapped of piezometer should
be commensurate with that of the pumping well. The data, obtained from digital

I

water level recorders shall be made available to this office on monthly basis. I
I

I
Piezometer is a borewell /tubewell used only for measuring the water level by!
lowering the tape/ sounder or automatic water level measuring equipment. It is alsoI

used to take water sample for water quality testing whenever needed. General
guidelines for installation of piezometers are as follows: I

i
I

o The piezometer is to be installed/constructed at the minimum of so m
distance from the pumping well through which ground water is being !
withdrawn. The diameter of the piezometer should be about 4" to 6".

I

I
04-Nov-20, 1 :08 PM
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7. Guidelines for Installation of Piezometers and their Monitoring
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I
o The depth of the piezometer should be same as is case of the pumping well
from which ground water is being abstracted. If, more than one piezometers

I

are installed the second piezometer should monitor the shallow ground
water regime. It will facilitate shallow as well as deeper ground water aquifer
monitoring. I

o The measuring frequency should be monthly and accuracy of measu~ement
should be up to cm. the reported measurement should be given in miter
upto two decimal.

o For measurement of water level sounder or automatic water level recorder
(AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy. I

o The measurement of water level in piezometer should be taken, only after
the pumping from the surrounding tube wells has been stopped for a~out
four to six hours. I

o All the details regarding coordinates, reduced level (with respect to mean
level), depth, zone taped and assembly lowered should be provided for

I
bringing the piezometer into the Hydrograph Monitoring System for GJound
Water Department, Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during re­
monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one fample
(1 It capacity bottle) to the concerned Director, Ground Water Department,
Uttar Pradesh, for chemical analysis. :

o A Permanent display board should be installed at piezometer/Tube wrlls site
for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for
measurement may be taken care off.

8. Any other condition(s) that may be imposed by the District Ground Water
Management Council.

I
I

04-Nov-20, 1 :08 PM
I
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GROUND WATER DEPARTMENT
(Namami range & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 1(C)/QIT# 1(~)
[See rule 6(3)/~ 6(3) a'i]

APPLICATION FOR REGISTRATION OF EXISTING
WELL

farm o1 ar afstawr la 3maacr a... ~ ;,. .::,

(Domestic or Agricultural User of Ground Water)(ararr sirargr zu aR 3qz2taaT)" " 1." I ,

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and
Regulation Act, 2019.]

[3a var 3arafsr riu 3it fafzu3rf@1fr, 2019 #r zq3i{VU 10 (1) TT
11(1)] >

Applicant's Details
3r7alas a7 f@an

Type of Applicant Behalf of Application Number AMRH 1120RDO0005

~cf;Ti;rcfiR Firm/Company 377acr i€I

Name of the Teevra Gupta Father's Name Anil Gupta

Applicant ftra,-q;,-;:rm-

377a #I 5+TH

Date of Birth 28/08/1971 Gender Male

scfaf fin

Nationality Indian ID as Address Proof Aadhaar Card

rs@tra frars vvra 3n{st

Aadhaar Card 8891-0226-6654 Uploaded Aadhaar Download

Number Card
3TTtm' cfiT3"~ 3r7ls f441 71IT 37IT

cfiT3"

04-Nov-20, 1 :09 PM
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House No./Flat Locality/Village C. L. Gupta & Sons

No./Building No. ear/aria Near Kathghar
.:,

materio/ylz i0/rac Kotwali

io
City/Town/Post Rampur Road State Uttar Pradesh

Office I5I
;:J"lR/qi"fill/trn=G~

District Moradabad Pin Code 244001

sTz far als

Designation Director Company Name C. L. Gupta Exports

'CfG ci,q;ftq;r;;:m:J° Ltd.

Authorization Letter Download
,1f@rat TT

Details of Existing Well
faazrmtcr sq aT faaU.. ...
District Amroha Block ZOYA

savz (J.P.Nagar) cafa

Plot No./Khasra No. Viii- Jivai, Municipality/Municipal N/A

iiz ziszn/uuria Amroha Corporation
;:J"1R~/;:J"lR~

Ward No./Holding No. N/A

aie isznglf@in visa

Particulars of The Existing Well
faazrmcr qr ar zjlr.. ...
Date of 01/04/2016 Type of Well Tube Well/Boring

Construction/Sinking q,tf q;y 'l1q;R"
"of Well

q,tf ~~~
"
Housing Pipe If Any No

nfeat&
Strainer Details
~ cfIT fcla;cu1

Material of Strainer PVC Number of Strainer(s) 2

2ca #t rm+ft 2ca Rtvia

04-Nov-20, 1 :09 PM
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S.No. Strainer Installed at Strainer lnstal,led Length Diameter (In

sf,1f what Depth from upto what Depth (In millimeter)

in Ground Level (in from Ground Level meter) &rm

Meter) (in Meter) iare (fftfrza)
$R, 3f_:-@'{ t~ $r{, 3i-@'{ ~~ (aflz i)
azr{ufa? zrzre asufr?
(aflz i) (frza)

1 63.00 69.00 6.00 203.00

2 69.00 75.00 6.00 203.00
;1

Approx. Depth of 75.00
Well (In meter)
q;qcfrr 31o1oHIWlc1 -~" .;)(flz #)

Whether There has
been Any Adverse
Report Regarding
Water Quality of the
Well?
cRJTqjqcl;'~cfrr

"avraar # iir ii at{
.;)

sfaaa Rut ??
"

No

Details of Existing Pumping Device faaar ifia 3qaur a7 R@aw...

Type of Pump to be Submersible
Used
qz,tar fat 5artar ir
cfiT 'Sl"cfiR

Horse Power (H.P.)
~tfr'cR ('Q"'q.tft,)

Pump Capacity (In
m3/hr)
'CfCI' ll,,A"(1l (m3/hr)

15.00

30.00

Operational Device
9~ill<>tcii 39cfi{UI

Electric Motor Date of Energization
~&<IJ'lcfi{UI ffi'ftl'
,,:>

01/04/2016

3 of4

Details of Utilization ofWell
ah 3qz#tar ar f@aa
"
Purpose of the Domestic
Existing Well
faaarmlr au al 3?zT?
' "

Daily Running Hours 5.00
2fas3ritr (i2 ii)

04-Nov-20, 1 :09 PM
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Is Plot Size of
Residential Premises
is More Than 300
Square Meters?
rm 3ma@hr uRa a
9rds ar 3mar 300 aaf
";i:ftc{~.,mlcf;i?

Yes Whether Rain Water
Harvesting Structure
has been Constructed
within the Premises?
cflllqftm#a-lSIT~
irzrr iaar ar faro
fauma ??
107000.00

Approved

Yes

Capacity of Structure, Constructed for
Rain Water Harvesting ( M3 )

artar a iuzur &a ffa iaca ft
~ ( ;i:fto3 )

Any Other Information Which You
Would Like to Furnish
~lra=li"-,tlo1cfil.fl ~ 3{Ttr-«;icJofq;r.rr~

&:

4 of 4

Declaration by the Applicant
~ '3177 I4 ZaTT 3ulsru

I do hereby declare that the particulars fuenished herein above are correct and true . I
understand that in case any of the information and particulars is found to be incorrect at any
stage of scrutiny and investigation or thereafter, my application/registration is liable to be

rejected/cancelled ..
uaearitfaaar& fa3u fest arc faaUr&tar?[isaa ? fa zufe siu usarr#
alt fa4 aftar 3qtaa faaUr 3rur qr av at #hr 3naacafGeptaur 3rat4a/fee

(.

fa5Izjtazr @tam

I Agree/# ttt<cHo {

04-Nov-20, 1 :09 PM



37aal
arr rfr 5inrr
simnu, t faare
3it zin iarur ftsar
#4tr sf sa qfraur
Government of India

Ministry of Jal Shakti

Department of Water Resources,

River Development & Ganga Rejuvenation

Central Ground Water Authority

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: M/s C.L. Gupta Exports Ltd.

Project Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh
Village: Jiwai Block: Joya
District: Amroha State: Uttar Pradesh

Pin Code: 244221

Communication Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh ­
244221

Address of CGWB Regional Office : Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B Sitapur Road
Yojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021

Total Proposed No.:0

(Compliance Conditions given overleaf)

Total Existing No.:3

1. NOC No.: CGWA/NOC/INO/REN/1 /2020/5657
2. Application No. 21-4/1237/UP/IND/2016 3. Category: Industry
4. Project Status: Existing Project 5. NOC Type: 1st Renewal
6. Valid from: 21/12/2018 7. Valid up to: 19/12/2021
8. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total
m3/day m?/year m3/day m?/year m3/day m?/year m3/day m?/year
155.00 46500.00 155.00 46500.00

9. Details of ground water abstraction /Dewatering structures

ow DCB BW TW MP ow DCB BW TW MP
Abstraction Structure* 0 0 0 3 0 0 0 0 0 0

*OW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit

10. [Quantum of ground water recharge/harvesting(m?/year): ] 106000.00
11. Number of Piezometers (Observation wells) to be No. of Monitoring Mechanism

constructed/ monitored & Monitoring mechanism. Piezometers

Manual DWLR"" DWLR With Telemetry
·DWLR - Digital Water Level Recorder 1 0 1 0

..

NOC VALID ONLY FOR
DOMESTIC, DRINKING AND/OR

GREENBELT PURPOSES

Digitally signed by
NANDAKUMARAN P
Date: 2020.04.23 12:51 :34 +05'30'

rarer (a4r sfr sa 7faun)
Member (CGWA)

I8/11, 5I#Gar3, ml#fig s, a{ fct - H10011 I 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051. 23386743



validity of this NOC shall be subject to compliance of the following mandatory conditions:

1. No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Ground Water Authority (CGWA).

2. The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).

3. All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Dir.ector,
CGWB, once every year.

4. In case the ground water abstraction is more than 10 m3/day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m3/day,the firm shall install telemetry system in one of the piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.

5. In case ground water abstraction is more than 10 m3/day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m3/day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.

6. Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new
cases)/ continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,
CGWB.

7. Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also
undertake periodic maintenance of recharge/water harvesting structures at its own cost.

8. The project proponent shall take all necessary measures to prevent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon.

9. In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to
beneficial use by the firm.

10. The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.
11. Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water,

the same shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3
months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

12. In case of mining projects, additional key wells shall be established in consultation with the Regional
Director, CGWB for ground water level monitoring four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine.

13. Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned
Regional Director, Central Ground Water Board.

14. The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within
one year from the date of issue of this NOC.

15. This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.

16. This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from appropriate authorities.

17. The issue of this NOC does not imply that other statutory I administrative clearances shall be granted to the
project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC.

18. This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases
related to ground water or any other related matters.

19. Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of
Environment(Protection)Act, 1986.

20. In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be
liable to pay "Environmental Compensation"/ "Penalty", if any under Sec 15 of EPA 1986 as and
when decided by statutory authorities.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.)



Summary Report

Feasibility Studyfor Use ofETP/STP Treated Water as Process Water
atM/s CL Gupta Exports Ltd. Amroha, U.P.
CSIR-NEERI, Delhi Zonal Centre, December 2020

(VEX URE- 8

ea, Ea38ea

December 10, 2020

Summary Report

Feasibility Study for Use of ETP/STP Treated Water as Process

Water at M/s CL Gupta Exports Ltd. Amroha, U.P.

Introduction

M/s C.L. Gupta Exports Ltd. is mainly engaged in the production of handicrafts of
metal, wood, glass and marble. The Industry is situated at the village Jivai, Amroha, 18th km

stone of Moradabad-Delhi road (NH-24). There are very few other manufacturing units of
similar or different end products in the region.

To make-up their water utilization for different industrial process, M/s. CLG Exports

Ltd. proposed UPPCB to utilize Industrial wastewater and Sewage after proper treatment for

the industrial purpose. In response, UPPCB suggested that the Industry is required to submit

a feasibility report from a reputed institution regarding use of domestic treated effluent in the

process. Accordingly, M/s CLG Exports Ltd. approached CSIR-NEERI to undertake the
required study. The study is taken-up by Delhi Zonal Centre of CSIR-NEERI with the
objective to assess the suitability of use of treated domestic wastewater and also treated
industrial effluent as the process water in the industry.

Analysis Results

NEERI team visited the Industry on 3" November, 2020 for collection of samples. The

sampling was done for ETP unit, STP unit and two Borewells. All the samples were analysed
for various physico-chemical and bacteriological parameters as per the standard methods,

APHA, 23" Ed.2017. Further, metal contents were determined in all the samples. The results
of water quality are given in summary table below. The water quality parameters are
compared with the drinking water standards

Overall analysis of samples indicates that the treated water from RO outlet of
ETP and from outlet of Ultra-filtration (UFJ unit of STP can be used for different
processes in the industry. Further, strict monitoring of treated water is required on
regular basis to ensure continued desired quality of treated water.
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&a. •
NEERI

Summary Table

Water Quality Characteristics of Final Treated Water from ETP, STP and Borewell

ETP-RO STP-UF BIS-DWQS
S. No. Parameter Bore- Bore- Treated Treated (ISWell-1 Well-2 Final Final

Outlet Outlet 10500:2012)

A. Physical Parameters
1. pH 7.7 7.6 8.4 64 6.5-8.5
2. EC 620 970 390 1730 -
3. T.S.S, mg/L Nil Nil Nil 40 -
4. TDS, mg/L 304 542 203 1105 500/2000
B. Chemical Parameters (mg/L)
5. Chloride 24 131 187 281 250/1000

6. Sulphate 8 22 1 72 200/400

7. Fluoride Nil Nil Nil Nil 1.0/1.5

8. Nitrate 0.1 1.8 Nil Nil 45/NR
9. Phosphate 0.3 1.8 Nil 53 -
10. Ammonia Nil Nil Nil 0.05 0.5/NR
C. Demand Parameters (mg/L)

11 . BOD Nil Nil 5 16 -
12. COD Nil Nil 12.8 64 -
D. Heavy Metals (mg/L)

13. Al 0.086 0.034 0.03 - 0.03/0.2
14. Cd BDL BDL BDL BDL 0.003/NR

15. Cr 0.109 0.033 0.006 0.05 0.05/NR
16. Co BDL BDL BDL BDL -
17. Cu BDL BDL 0.039 0.08 0.05/1.5
18. Fe 0.878 0.436 0.15 0.88 1.0/NR
19. Pb BDL BDL . - 0.01/NR
20. Mn 0.244 0.224 0.06 0.26 0.1/0.3
21. Ni 0.013 0.008 0.002 - 0.02/NR
22. Sr 0.132 0.177 0.040 0.23 -
23. Zn 0.109 0.008 0.008 0.77 5/15
E. Bacteriological Parameters (CFU/100 ml)

24. Total Coliform 20 140 - - Shall not be
25. Fecal Coliform Nil Nil - - detectable in

26. E.Coli Nil Nil - - any 100 ml

BIS Drinking Water Quality Standards (10500:2012); BDL - Blow Detection Limit
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Glimpses of Sample Collection

STP Inlet

STP UF Outlet
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STP Outlet

ETP Inlet
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No: 8531/UPPCB/Bijnore(UPPCBRO)/HWM/JYOTIBA PHULE NAGAR/2019
Dated: 16/07/2019

To,
M/s CL GUPTA EXPORTS LTD
C. L. Gupta Exports Ltd, Viii- Jivai, NH-24 Moradabad- Delhi Highway
Amroha(U.P),AMROHA,244221
Tehsil :Amroha
District :NOTIBA PHULE NAGAR

Sub :- Authorisation issued under the provisions ofHazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number ofauthorization and date ofissue 8531 and 16/07/2019 .
2. Reference ofapplication (No. and date) 5269513 and 21/05/2019 •
3. Mr TEEVRA GUPTA ofM/s CLGUPTA EXPORTS LTD is hereby granted an

authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use ofhazardous or other wastes or both on the
premises situated at C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Amroha .

Details of Authorisation



SNo. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules or recycling or utilization or
I,II and III of these rules co-processing, etc.

1 Schedule 1 (category 33.1) TSDFIAuthorized Recyclers 50 no. per day
Empty Containers

2 Schedule 1 (category 33.2) TSDF/Authorized Recyclers I0 kg/day
Cotton Waste, Used Cloth Mask

3 Part B Schedule 3 (category TSDFIAuthorized Recyclers 5 kg/month
B3040) Rubber Gloves

4 Part B Schedule 3 (category TSDFIAuthorized Recyclers 20 No./month
B4030) Old Batteries

5 Schedule 4 (category 19) Paint TSDF/Authorized Recyclers 50 kg/Month
Booth sludge

6 Schedule 1 (category 1.3) Oily TSDF/Authorized Recyclers 0.15 kg/dayRags
7 Schedule 1 (category 5.1) Used TSDF/Authorized Recyclers 0.1 KL/MonthOil
8 Part D Schedule 3 (category TSDF/Authorized Recyclers 8 kg/day

B3020) Empty Conugated
Cartons

9 Schedule I (category 6.3) TSDF 20 kg/Month I
Melting furnace Ash

10 Schedule 1 (category 15.2) TSDF/Authorized Recyclers 5 kg/month
Asbestos Gloves/Cloth

11 Schedule 1 (category 3.3) Fuel TSDF/Authorized Recyclers 5 no./Month
Filter and Air Filter----

1 ') Schedule i (category 12.6) TSDF 1000 kg/Month•
Polishing Dust

13 Schedule I (category 35.3) ETP TSDF 40 kg/daySludge

1. The authorization shall be valid for a period of l 6/07/2024 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any).

A General Conditions of Authorization -

1. The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty.

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .



8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B Specific Conditions of Authorization

I-The Authorization issued vide letter no. F72473/C-7/Haz.Auth./68/2016 dated 18-01-2016 is
hereby revoked.
2- Unit shall ensure compliance of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
3- Unit shall comply with the provisions of Rule 19 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
4- Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form-IV.
5- Unit shall comply with the directions issued by Hon'ble National Green Tribunal in O.A. No.
220/2019 Adil Ansari vs. Mis C.L. Gupta Export Ltd. ·

( Authorized Signatory )
Am it Digitally signed by

Amit Chandra

Ch d Date: 2019.08.26an Ia 1724.02 +05'30°
UTTARPRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Bijnore for information and
Am.It Digitally signed by

necessary action. Amit Chandra

Ch and ra Date: 2019.08.26
17:24:28 +05'30'

CEO/EE, 1/C Circle-----
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2 Sender's Authorization No.

3 Manifest DocumentNo.

Copy for SPCB

1'S.No.:

BHARAT OIL COMPANY (I) REGO.
E-18, Site-I, Sahibabad Industrial Area,
Ghaziabad, UP-201010 Tel.: 0120-4167924,
e-mail:sales@bharetoil.com

FORM 10
[See rule 19 (1 )]

MANIFEST FORHAZARDOUS AND OTHER WASTE

«-

Occupier's Name & Mailing Address
(including Phone No. and email)

4 Transporter's Name & Address
(including Phone No. andemail)

5 Type of Vehicle

6 Transporter's Registration

8 Receiver's Name & Mailing Address
(including Phone No. and email)
#N-!U1201DL2007PL0160944

7 Vehicle Registration No.

f

YearMonth

Month Day

IL & WASTE MANAGEMENT LTD.
ikandra Road, NH-2, Kumbhi Village,

rpur, Kanpur Dehat, UP, Tel : 0512-2285296
@bharatoil.com

aziabad(UPPCBROVHWM/GHAZIABAD/2018 Valid upto: 03/05/2023

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

Do not throw Drums from truck. In case of leakage/
seapage, useWashing soap at point of leak to stop its
leakage.

I hereby declare that the contents of the consignment are fully and accurately
described above by proper shipping name and are categorised packed, marked,
and labeled, and are in all respects in proper condition for transport by road
according to applicable national government regulations.

(ii) UEPPCBIHOICon-B-84/2018/548 Valid upto: 31/03/2023

9 Receiver's Authorization No.

Typed Name & Stamp: Signatyre:
'

-De

Typed Name & Stamp

10 Waste Description

11 Total Quantity
No. of Containers

12 Physical Form

13 Special Handling Instructions & Additional
Information

l:ii~@ID•r~._,;;_z, •~z;,.;:u.::;;:, ,;:;;;:,o;;;.;.~~;;--;;;;;,..::, "'":s;;;aa:..:----rv----"71-------------....,..,..,__--,.......,--,,r---e--,--:-,,-----.---_-·
I

15 Transporter Acknowledgement of Receipt of Waste

16 Receiver's Certificate foy
other Waste O

14 SENDER'S CERTIFICATEJr,ea Name & stamp: signature:

E CLGosla 6okdd

~ (II) BHARAT OIL & WASTE MANAGEMENT LTD.l Mauza Mukimpur, Roorkee-Lakshar Road,
Roorkee - 247664 UK, Tel. :08874207664
e-mail:sales@bharatoil.com



Copy for SPCB

f
_~ .71··,..••. . ., FORM 10 . ~\,.. J..'Y .

.,. . [See rule 19D' . .
MANIFEST FOR HAZARDOUS AND OTHER WASTE S.No.:­Occupiers Name & MangAddress CLGul El, ]]], d4,,,,

(including Phone No. and email), '[ ts t, hrrfc

2 Sender's Authorization No.

-

Year

Year

Day

Day

o s· t
0
Month

Month

0

haziabad(UPPCBRO)/HWM/GHAZIABAD/2018 Valid upto: 03/05/2023

Month Day Year

RAT OIL & WASTE MANAGEMENT LTD.
Plot# 672, Sikandra Road, NH-2/ Kumbhi Village,
Tehsil Akbarpur, Kanpur Dehat, UP, Tel : 0512-2285296
e-mail:sales@bharatoil.com

BHARAT OIL COMPANY (I) REGO.
E-18, Site-IV, Sahibabad Industrial Area,
Ghaziabad, UP-201010 Tel.: 0120-4167924,
e-mail:sales@bharatoil.com

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

Do not throw Drums from truck. In case of leakage/
seapage, useWashing soap at point of leak to stop its
leakage.

I hereby declare that the contents of the consignment are fully and accurately
described above by proper shipping name and are categorised packed, marked,
and labeled, and are in all respects in proper condition for transport by road
according to applicable national government regulations.

Signature : ,

Epol

(ii) UEPPCB/HO/Con-B-84/2018/548 Valid upto: 31/03/2023

9 Receiver's Authorization No.

!~(II) BHARAT OIL & WASTE MANAGEMENT LTD.I' Mauza Mukimpur, Roorkee-Lakshar Road,
Roorkee - 247664 UK, Tel. :08874207664
e-mail: sales@bharatoil.com

7 Vehicle Registration No.

Typed Name & Stamp : 'Signature :

11 Total Quantity
No. of Containers

12 Physical Form

10 Waste Description

@Receiver's Name & MailingAddress
1 (including Phone No. and email) ·

-IN-U11201DL2007PLC1609

4 Transporter's Name &Address
(including Phone No. and email)

6 Transporter's Registration

3 Manifest Document No.

5 Type of Vehicle

16 Receiver's Cerifcate,fr;ecsirof±zar
other Waste [el3ta iii

+ .l;

15 TransporterAcknowledgement of Receipt of Waste

"':]· Special Handling Instructions &Additional
-.:. \. .

Information

14 SENDER'S CERTIFICATE

yped Name & Stamp :

Fs CL Gr»pl
. ~-



• I

270: %020-:-- i d

(Truck! Tanker/ Special Vehicle)

(I) BHARAT OIL COMPANY (I)
·E-18, Site-IV, Sahibabad lhdustria
Ghaziabad, UP-20:1010 Tel.: 0120
e-mail:sales@bharatoil.com

' '

·r
' .
j .

7 Vehicle Registration No.

6. Transporter's Registration

5 Type of Vehicle

3 Manifest Document No.

4 · Transporter's Name &Address
(including Phone No. andemail)

·· 2 . · Sender's ·Authorization No.

8 Receiver's Name &Mailing Address
· · . (including Phone No. and email)

· CIN-U11201DL2007PLC160944

FORM 10 · Copy for the. sender

rse rue 1e 8'
MANIFEST FOR HAZARDOUS AND OTHER WASTE' S.No.:3 5·9 ·.O ·--~;,;...;..;....;__,:-----------1 Occup_,1ei't.·Name & Mailing Address . Cl G - \ }-..- · L"ll)f,!,PI ,, 'ID ·.··

(includingPhone No. and email)
t

1%
; +-·
$
i.

f

Year

,,

Day

·· T/2018 Valid upto:30/0412023

,Month

Month Daye. CJ 4 4 I! C) (' c.J}·· )-- ·,
,-. - _,;-~

Month Day Year

(_J I 0 0 r, G;., ,,-- .,...

(Solid/$emi~Solid/Sludge/Oiiy/Tarry/Slurry/Liquid)

. Do not throw Drums from truck In case of leakage/
seapage, useWashing soap at point of leak to stop its
leakage.

I hereby declare that the contents of the consignment are· fully and accurately
described above by proper shipping name and are categorised packed, marked,
and labeled, 2nd are in all respects in proper condition for transport by road
according to applicabie national governmentregulatior.s. · · ·

(1) 185UPC/GhailabadUPPCBRO/HWMIGHAZIABADI2O18 Valid upto: 03/05/2023
. . ; '

Signature:

Typed Name & Stamp : Signature :
~

15 Transporter Acknowledgement of Receipt of Waste

14 SENDER'S CERTIFICATE ·

Typed Name & Stamp :

13 Special Handling Instructions & Add1tionat• .• .1

Information

12 Physical Form

. 16 Receiver's Certificate f
· otherWaste ·

10 Waste Description

11 Total Quantity
No. of Containers

is . f - (II) BHARAT OIL & WASTEMANAGEMENTLTD. [(@iy 54RATOIL&WASTEMANAGEMENTLTD.
;,, Mauza Mukimpur, Roorkee-Lakshar Road, Plot# 672, Sikandra Road, NH-2, Kumbhi Village,i Roorkee • 247664 UK, Tel. :08874207664 Tehsil Akbarpur, Kanpur Dehat, UP, Tel: 0512-2285296

e-mail:sales@bhara'toil.com e-mail:sales@bharatoil.com

tr-·· .· 9 Receiver's Authorization No.
f (ii) UEPPCBIHOICon-B-84/2018/548 Valid upto: 31/03/2023

t

/



. . I

! ;_

.,·•

I \ • I !1,'

0o:

, ,:

I ~ . t '.'

(Solid/Seini~Solid!Sh.idge/Oilyrra.rry/Sl~rry/Liquid)

Do not throw Drums fr.din truck. In case of leakage/ .
. seapage,useWashing soapat point of leak to stop its
leakage. , , · ·· ·

t

. (Truck/ Tanker/ Special Vehi. ..~ . .. . . . ·. . . ' .

1 (Ul)1403/UPPC~npur0ehal(UPP~BRO~R DEHAT/2018Valid upto:lOI04/2023

'• .,.
'

)'

. .., .~

r

., ....·":

Typed Name& Stamp: Signature : .:·
·'·

. -. . . );\-- . .-~' :, :.

..

· (ii) \JEPPCB/HO/Con~S;,8412018/548 Valid upto: 31/03/2023 ·

(II) BHARAT OIL &WASTEMANAGEMENTLTD, (III) BHARAT OIL& WASTE MANAGEMENTtTD.. . . Mauza Mukimpur, Roorkee-Lakshar Road, ·. ' ... : -': I • Pot # 672, SikandraRoad, NH-2, Kumbhi Village, ....
Roorkee- 247664 l,IK, Tet>:0887-42076&4' :, r · Tehsil Akbarpur,Kanpur Dehat;UP, Tel : 0512-2285296

. I .9:-fllail:~tes@bharatoi!'.-c;oni, . . i . : ./ :, / , .• ~mail:sates@bhai'atoil.com ' . . ' ,/ . . ' . .
• . ', , • ' ' . ' . .. 'Ii ... •• . ' ., • ' .• , . ·. • ' ',•· • . . ' " . • . 1 .~ • ! '

10Waste De.sc,ription
' . .

12 Physical Form ·· ·'
g., »

11 Total_ Qua·ntity_
l\ilo. of Containers

15 TransporterAcknowledgementof ReceiptofWaste

14 SENDER'SCERTIFICATE . .' · I hereby declare that the contentsof the consignment are fully andaccurately
!...:.-,~;..;.;;..::....;..;;;..,....;..;;.;., _;_;_;_:..;;.,:;~-=------'--, --'-......;__;,-=---_ --1 described above 'by proper ship'ping na_me and are categorised pz ",

Typed Name & Stamp: S\gnature : ' and labeled, and.are.in all respectsin proper condition for tri Lt, . i . ! ,; . accordingto·apPiicabi~nalionalgo~epimentrijulatiQ'l~. 'i
_'-.', ' ' Yp Month t Day [. Year. . . . .

, .

, .· .·-:" ·•.,- I' •I'

13 Special Handling Instructions & Additio,nal
.· :-· ; . ·-·. . ·l, .. ,- ' .. l J ••

I· ·information.' . · · · · ·
. \I ~ I

8 Receiver's Name & Maili'ng Address ,,, . (I) , BHARAT ,OIL COMPANY ( . .
(inch.idin°9 p. honeNo·•and 'e'm·a' ·11) ' . E-1~•.Site-:tv, Sahibabad tndustria . • ,•
·. . . -··_. · .. · · · · - : . - . . .. Ghaziabad, up:201010.ret.: 0120-41:67924, ,
IN-U11201L2007PLC160944_ __email:sales@haratoil.com
. - --~- --- ., --,.-.~--- __,__,_ ........~.---- ---- ---- ------- - -

7 Vehicle Registration No..13:
' I ' , • ' , .,. • , ' -~

5 Type of Vehicle,

6 Transporter's Registration~ .
. :{ . -·

9 Receiver'sAuthorization No.'.l f1UPS/Gha±lib&(UPPCBRO/HWNGHAZIABAD /O8 Vlid opto: (305n023

l4 Transporter's Name & Address. t,
(includirig Phone No. and email)

16Receiver'sCertificate fo/%eept &Haig ar yf
k:' otherWaste i

Typed Name&St
! . ' . ..- .... ·,._ .

' ;-··

, i



FORM-·4
[See rules 5(6) ond 22(2))

FORM FOR FILING ANNUAL RE.TURNS
BY THE OCCUPIER OR OPERATOR OF A FACILITY

[lo be subrnittt>d by occupier/operator of disposal facilit•1 to State Pollution Control Board/ Pollution
Control Committee by 30th June of every year for the preceding period 1Apr 2019 to 31" March '2u_· _

g

I. i Name and address of
i the genera Lor/operator or
I LH.::iity

: C. L. Gupta Exports Ltd.
Viii- Jivai, 18 Kms Stone before Moradabc1d - Delhi Highway NH·24
Arnroha (U.P} 2/.\42.21 \

I

1 uulhPrized persGn and fuli
\ ncJdre.\s ,•. ith lelephon-: an<l.
' fa number

2 of the

~

. K. Johri

. L. Gupta Exports Ltd.
ill- Ji:~1; ~8-~m; Stone before Moradabad - Delhi Highway NH 24Krone (u.Py-244221

11ei: 0591·2477000, 98370·38040 fax: 0591·2477300

I

I
I
I
I
I

I

4 .45 Kg
----

Used Oil

Sludge

Chemical form

Quantity (in Kg)

-----
,\uthorizcd Gcntralctl

l ETP-40 Kg/dayi....
5352.00 KeBoath·S0 Kgimonth ---- -·
37.20 Kg

20 Nos./month 438.60 Kg ·1
1.0 Kg/d;;y 27 528g

2. Tube Lights
J. U!d Bntl<'.ris::~

-+. Used Masks
S. CFL/l3ulb

Type of hazardous waste [
a~ per Authorization I
L__
l i. •~!udg.i.:

( LTP+l\li11t B,ioth)

ls er authorization
!Empty Ccnt~her etc.

Physical form wilh
J,,scriptiun
i------------------------------•······-'
Used Mask, Gloves
!Batteries, Tube Lights

of

{ ·ons,·nrecl quunlity c)f
pn1Juclloth.::rs

---- ... -~. -
~ (.)ttmtity or hnzardous

westes {in MTA)

;\!,,,e: If the space is nm I
,;,.n'iicic:,lt cm:L.J~l.'. .:inn.:xun: I

3. t)csc;·i pl ion
hazardous waste

4.00 Kg

27 .CiQ i(g--- -18. .20 Kg
·------·••¥--•-~---

_-1PYCs".29Nos.fdy 2300e
1 7. Empty Corrugated [_ 08Kg/day __;___::..__2_8._7_0__~--~---- ·

·[-~{L1bb.:r_9low:; _ i_ 05 Kg/fa:y -·· \-,--
'l_. _C_m_tc_m Glo~cs ! IO Kg/cfay

,2. Lsed Oil 01K1/month
I.J.:.. 1·1~-,·J-lilh:r __ -----.: u.s No~.r'111011th - ·-1-,: o/,_.g _

'1 1'' ,, .. ' i) I 1()11') K ,J I h .. . 120 00 Kgf-·······-:-- -------+-....:'"· 1 'Jil,n ,.us. ._,___,r.._. _ni_o_n_t'_, :_::__ ..
6. I IJe,.:rip: :on d Sl,''°"t·c SLUDGE CHAMBER Of ETP PLANT

·-·+ - --~...---- ---------- ----7. I n~,.;ript1011 of \l\s per authorizJtion No. 3531/UPPCB/Gijncre(UPPCBRO)/HWM/;YOT;i31:1 f~-\JL::-
Tre,1tmcm 1tMGAH/2019 Dated. 16/07/2019

••H--Pr•ft•••••

[ea.ts
11·i:1bpOrtui.!OJ l

of vane & Vtod, or
packing

fvlode of
rarsporttin

,--- ---- --
IM/s 3h3rct Oli & Waste
Managerne.~t ~td. Kan:,ur

----➔10. lh:t:::1s of dispo~nl c,r
ii;.l/:-l!'1J1..)US \.V ;..t: )tC:

N:tnll!&
uidress f consignee

! Eve>ry 3 Mo~th

3e>
\<lod..: ol
pucking

Authorized
Vehicle

4ode ol
ll \illSporlat il)f\

axe Lay
1- ·-- ·· ·· ··- •- ··- ··· . -····- ··
lansper«at:on

·····---- - -·..··--
,. D:ilc'

\IL

Auihr.,dzcd
Vehicle ....,..

:.:nJ I
-----P---t---------···--··---··

[,112rv 3 Month
1
'

t1/s 3ara Oil & Waste
\r"1anagetnent :...td Kr.1npur

Name and Type of
material sent buek tu Manufacturers"

'1 ()uar:ity of L:scl'ul
,:ntc:,ials $cnl bnc.k to the

le"r,

Date: 5/06/2070
?lace: ;,,;ai, Amroha

• deiete whichever is not applical)le
I/ enclose !ist of other agencie,



.-..

M/s. C. L. Gupta Exports Ltd., Village-Jivai, NH-24, Delhi RoadArroha· .-f_ ' -i'--Details of Month-wise_treatmentofTrade_Effluent_and Sewage
Quantity treated in Kiloliters (cu.m)

Month ETP-1 ETP-2 ETP-3 STP-1 STP-2 STP-3

October 1759 718 58 691 490 1517
2019

November 759 51 880 256 21302007
2019

December 1552 685 40 738 430 2393
2019

January 1292 473 54 1399 430 1819
2020

February 1649 550 49 1119 236 2007
2020

,

March 854 378 31 802 90 1050
2020

April 2020 COVID-19 Lock Down

May 2020 598 294 36 542 238 1680
..

June 2020 1888 440 55 1030 293 1868

July 2020 1222 483 56 1027 296 1652

du'
August 1351 366 60 238 34 3313
2020

September 1819 361 97 4291
2020

October 1299+703=2002 Closed Closed 4362

dad 2020 52 56

e November 2280 Closed Closed 3954
2020



::.: I

M/s.C.L. Gupta Exports Ltd., Village-Jivai, NH-24, Delhi Road Arnroha

Details of Month- wise Energy Consumption_of each ETP and STP
Quantity Energy Consuption in Kilo Watt Hours (KWH)

"4

Month ETP-1 ETP-2 ETP-3 STP-1 STP-2 TP-3
·: ,· "i

October
. '

1517 - 852 415 - -
2019

November 1875 899 641- - -
2019

December 1984 2664 923 719 2112 -
2019 •

' '
January 1822 4767 431 1774 2072 1166
2020

February 1775 4626 389 1846 1831 1153
2020

March 2020 1319 2822 580 1306 968 1788
,

April 2020 COVID-19 Lock Down

May 2020 1977 2773 797 1408 1260 1816

June 2020 2802 5120 1107 1460 2628 2514
1.

July 2020 2390 4723 894 1322 2445 1455

August 2363 3984 862 248 486 8296
2020

September 2690 4618 809 closed 11426
2020

"·

October closed2007 3093 535 11835
2020

November Closed bv: closed lido.--n1863 7759
2020 beiwg,Co<oli -la{ WP?Co {

5 s7wave I -+o Gi le



List ofFlow Meters

Sr. No. Location Type Make No. ofMeter
1 Borewell No. 3 EMF (Electromagnetic Flow Bellstone Hi-Tech

Meter) International I

2 Borewell No. 4 EMF (Electromagnetic Flow Bellstone Hi-Tech
Meter) International I

,.,
Common-ETP Inlet EMF (Electromagnetic Flow UPC Instruments Pvt.)

Meter) Ltd I

4 Common-ETP, EMF (Electromagnetic Flow UPC Instruments Pvt.
Ultrafiltration Feed Meter) Ltd I

5 Common-STP Inlet EMF (Electromagnetic Flow UPC Instruments Pvt.
IMeter) Ltd

6 Common-STP Outlet EMF (Electromagnetic Flow UPC Instruments Pvt.
Meter) Ltd I

Digital Flow Meter (Glass) ASTER Technologies I

Digital Flow Meter (Wood)
ASTER Technologies 1

Common-STP Digital Flow Meter (Metal
7 Treated Recycle for domestic purpose) ASTER Technologies I

Water Distribution
Digital Flow Meter (Metal

for Process) ASTER Technologies I

Digital Flow Meter
(Horticulture) ASTER Technologies I

8 UF-I (Inlet) EMF (Electromagnetic Flow UPC Instruments Pvt.
Meter) Ltd I

9 UF-1 (Outlet) EMF (Electromagnetic Flow UPC Instruments Pvt.
Meter) Ltd l

10 UF-2 (Inlet) EMF (Electromagnetic Flow UPC Instruments Pvt.
IMeter) Ltd

11 UF-2 (Outlet) EMF (Electromagnetic Flow UPC Instruments Pvt.
Meter) Ltd 1

12 RO-I (Inlet) Rotameter UPC Instruments Pvt.
1Ltd

13 RO- I (Permeate) Rotameter UPC Instruments Pvt.
ILtd

14 RO- I (Reject) Rotameter UPC Instruments Pvt.
Ltd I

15 RO-2 (Permeate) Rotameter UPC Instruments Pvt.
Ltd 1

16 RO-2 (Reject) Rotameter UPC Instruments Pvt.
Ltd 1

17 RO-3 (Permeate) Rotameter UPC Instruments Pvt.
Ltd I

18 RO-3 (Reject) Rotameter UPC Instruments Pvt.
Ltd I



Digital Flow Meter (Glass) ASTER Technologies 1

19
RO Final Water Digital Flow Meter (Wood) ASTER Technologies

Distribution
1

Digital Flow Meter (Metal) ASTER Technologies 1

20 MEE Feed Turbine
UPC Instruments Pvt. 1

Ltd

21 ATFD Feed Turbine
UPC Instruments Pvt. 1

Ltd

Total
27



AN ISO 9001:2015, GMP & CE Certified Company

~eg
FLOWCOUNT

a

A rJ rv EX u RS -.:!.r;,
- ~

I
<

-
pUPCre

UPC

°
i '
I

Office Address: Plot No. 18, Towel Market. Gohana Road, Panipat-132003
Manufacturing Unit: Plot No. 125. Near Tehs1I, Dinger Majara Road, Gharaunda, Karnal-132114

CALIBRATION CEJ{TIFICATE
It pro ' ,.:,''I ti, \ t~,·~J to 1'i.:l'I\\ h.\_hl!T1 -~

Customer Name : <'.I GlJJ>T,\ [XflORVi I TO
Ccrlilic:it(• 'lo : I PCl-0797,l lJ-: I
Testing Oatl' 1 1~·:!o:::w .

Technical Parameters

Serial No IR-191ti Sze : 80mm
--

l'roduct Type : I \II 1- Jow r:lllt!C
o. 181.000 fl.1.3. Hr

Make : lkllsm11c- hH:Lh Int C..1lihr;nin11 h) "l PC'

Oh~en :Hion T:,hle

~.i\(:. .A,L'fllQI Observed
Attu,JI lnt::ili7crf·lo11 Rate l· IO\\ l{atc Observed I otali7c1

I '· 1<\I -''flr. S.J~ \l'·J,11 r •• .\iJ\1 '· ll.J~J\J J .

: J8. 'J·Jlr. 38.$5M3 ll_o\~~'\I J. u«24M 1

J '11o_J(1\) J'llr, 76,43M3 'hr I•, "·~1\l J. o,-.i; l\1 \

J tl~,.hf,;\ I 'J, I I 1. "6.6IM 3111 fl.')~ ,\I .I. r,_q" \I J

·' l.l6.-, ,, 1·J.Jlr. JJ~.71 ~!'J,lor 1,286113. I !XI \I j

" I hi, i, 111 c.:rtit°} th;ir the .i bo1 e product is warr ..imcd ror a period of I ~-~•ar

.. 91-9624600031
•91-9896430031
into~unitcchmeter com

_ www.upcinstruments.rn
www urutochmewr.com



~
UPC

/
UPC

AN ISO 9001 :2015, GMP & CE Certified Company
LTD. F~

FLOWCOUNT~· .. . .
Officr, Address; Plot No. 18, Towel Market, Gohana Road, Panipat-132003

Manufact1.iring Unit: Plot No. 125, Near Tehsil. Dinger Majara Road. Gharaunda, Karnal-132114

r cell 111c:i I l'a rn n11·lc r\

CALIBRATION CERTIFICATE
T' flt l, ,,. lu•• 1c.'\,' II lu « st'ob w lJl, "Cu!>tOmcr Nnme ; C.L GL'P I,\ EXPOR JS L 1 D

Ci.:rlifo:ate :-.1n : UPC1-079620-21
Testin::! 11ate : 1 122020

..

Serial No : 1 84905 5izc : 80mm

Product Type : F\11 Flow range
0- lSUl00 \I J. llr.

;, I:\ I, I·. Bd bwm· 11 i tecl I I l)j . C:.ilihmtion by "lil'C"

Ofv,cr\'atiun Tahir

:-,_'\Ju. ,\C1LJ.'.ll Ob,cr,cd
1l0w l{atc Flow Rate \c:1ual To1ali1c1 Observed IN.:iliz..:r

I 8,644 .l II, . S,uJ\l .!'tlr. IIJ!J\\I ... 0,30714 J

; :t1..'."<J.\I .l lJ1. 26.5.n1 l'h1 u.,,- J\l . .l 11.h':'!\I j

J 72.45 3 ll,. 2.42M ~ ht 0 ...,, ...,1 J. I ";'t, .. \J J

,I 12.86 J Hr. 1211,',2\I 1111 l.11.lti'1 -'· I ,131 \I J

s 13,7 t,\l l llr. I}\,: I\) .I hr 1.280M 3. us,,, J

ll~.,, ~~ ~~- fi]i l i-91-9624600031~... ~ ♦91-9896430031
info:g_unitt:!chmeter c.Nn
www u,,cinstruments in

--==::::'.::::=:=::=:::~=:~:::~~~;;~=5:;;;::==1a--1"!"vw_w_l_'"_'_'c_c_h~me~ter.cum
ug

a


